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ci I cant (s) 

Advocat 

Notes df the 	
Date. 	

ORDER OF THE TRIBUNAL 
- 	 - - 

- .:. 	18.4.02' 	Heard Mr. SSarma, 'earned ccunse 1 for 
the appflc ant. 

. 	 The application is 
admitd, C11 for 

( 	- 
• 	the records. 

* .1 
 V .- 	I... 	

ts t on 22 .5 .2002 for orders. 

t 	

. 

Vice hajrman 

c 

2 	

Tbre Vees time is 11owed to the 
reè 	to tbke; necessary eps. 

	

1 	. . 	
List on 795.02 for oers. 

	

I I 	 .• 	•, 	

I  

	

71 	I 	
0eian 

I 	• 	

• 	 ( 
I 



9 	 Jf 
- 

	

7.5.02 	Steps were aieady taJ1r  by the 

dI/Si. 	
applicant. Office to proceed accordingl '  

the matter for orders on 

	

W" 	22/5/2002. 

 

	

mo,J/46 4f.I0 	 : 

___ 	
MomberH 

	

MCI

J/ç7F...2___- 	22,5.32 	put up again on 19.6.2002 for orders 

L 
Vjce-Chairtnan 

mb 
19,.02 .....Servicecf notice 	plttMale 

-nd en 	.11' IT78 and exceptthe  res-po 	IAP It 

and 	 T tie ..-notice on 

•1• 	 .. 	
. is ..r5tUrflB. u.naerved and it was reported 

that the.éaid respondent had gone 

volutèry retirement. SimilatlY thkioti 

ceo on respondent Nos.11.17,239 3 8 and 43 
. 	

-. 	 ... .... 

	 ............. ........... 

$,e returned . 	
due to incomplete 

., 	 8ddrsS. .oCotdigl, r.S.Sarma, Li 

Learned couSel or the applicant. ;  is qrn-

ted three weeks time to abta ,in necessary 

p,4;d 	. 	
instructions a n to take further stops 

on the respondatts. On the prayer of ir. 

.Oeb Roy, learned Sr. C.c.S.C, for the 

......

ipond8nt5 further four weeks tirre is 

Co
' 	 'Tiowd to the:offiCial respofldent5  

rile ritten satement. 

4'3 	-Iu 'ch- 	 List again on 24..2002 for orders. 

crr 	 . 
M em b a kl_-as~ Uice-Chai rmaa 
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0.J.No.113/2002 

egI;try I Date 
	

Ozder of the Tribunal 
-m - 

4.7.200 

'1 
Heard Mr S. Sarma, learned counsel 

for the applicant and fir B.P. Kataki, 	. 

luarrcd Gevrnment ldvecate, Tripura 

assisted by Mr P.K. Paul. Mr Kataki prays 

for four weeks time to file written 

statement an behalf of reppandentA Ne3. 

Mr S • Sarma, in the ether hari preys for 

passing over the matter to ennble tiin: 

to obtain some instructions xj4xtx as 

regards notices an reepend.nt* No.17, 

23, 28 9 uM 38 9  and 43. 

Let the matter be passed over Per 

the day. 

The prayer of fir Kataki for 

grenti ng time shall be takin into 

consideration tamerraw. 

•c ,.  

Vici—Chairman 

The applicant, is ollowed three 

weeks time Per taking steps for service 

if noticIon respondents 11, 17, 23, 

28, 38 and 43. The other responddnta, 

namely Union of India, UPSC and State of 

Tripura and State of Planipur may file 

written statement within mix two weeks. 

List again on 9.8.02 for further orders. 

N ember 	 Vice—Chairman 

n km 

5.7.2002 

i4gartal* 

n km 
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- OOA .113/2002 
Dae Notes of the ReistrY[. 

O.tdero 	th 	Tribunal 

I 

24.792002 	 No stGpS 80 	far taken, 	The 	pplf'ai 

• is allowed to complete the steps on or 

bePore 26.7.2002. 

¶ - 	 List on 26.7,2002 	for order. 

'I. 

4 
Vic-.Ch'ai rrran 

S  

bb 

26.1.02 	 Mr. 'U.K. 	'air, 	learned àbUél 
1appearjng on behalf of the Applicant :has 

•sta ted that as per order dated 24.7.2002 

he is to take steps in course.of'h 	day. 
I  

S  

List on 30.7.2002 	for Purther 
orders, 

Linb 
Member 	 Vice-Chairman 	1 

• 
'• 

••• 	 : 	30.7.2002 
' 

It has been stated steps were taken 
by the appij6a 	Hr.S.Sam, learned cou- 

Ingel for the 8jpli.cant prayed for deletion 

I  

the narrie of. the respondent No.11 • who 
hae rëtjredf rom service as well as the 
nacne of respondent No.43, who has since 
expired. The loarned counsel for the applj- 

icant also aUbrntt,ed 	hat,)he nes on 

1 spondent Nos.r, 23 • 28 and 38 be served' 
3 	Fc\ 	tro/Lwc •.• 	'through the respondent No.3, the State of 

Tripura. 

Prayer is accepted. 	Dhe applicant 
'F may take necessary steps accordingly. List 

• 
the case again for order on.22.8.2002. 2 

I i 	U 
Mnber 

 

* 
Vice-Chairman  

bb 
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• • • ' - 
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• 	Nt;sm! the Re fsty[ 

	
Order of the Trib 

p3fldets are yet to Pij9 

	

- 	 \ written st\

-R

time gra4%ed 

o  

	

earlIer . 	 r 
• 

 on  1.1.9O
may rj 

urita st 	uee 
from toda y .

may also 
OxOhange r y1 

I 	 . 	
. 

• 	
mber 	

UI -Chaja .mb 

	

• 	 ••j, 	 22,0,32 	 Put Up on 11 .9.2002 for Purther 

	

: 	 . 	orders, 

I 	 Member 	
VIceChaja 

mb 
- 	 • 	

11.9.02 	 Mr. A.K.Choudhury, learned Aâdl. I C.G.s.c•  tsr the Respondents stated  ttftLI I Respond erit Nos, I and 2 a re not 
J written stat.met and it will watch the 

proceedings. Prayer has been made on behal, 
of Mr. N.R,Pathak, learned counsel for the 
ROpd.t No.3 for some time for tiling 

- . 
written statement. Prayer is allowød. The 

10 
r7 

• ther respondents may file written stateme,- 
within four weeks from today. 

	

• 	 . 	

V 	J 	List on 9910.2002 for ordere. 
( 	 4 

1 	•. 	. 

ViceChajrrnan 
4 mb 

	

• 	 • 	 9.10,02 	The respondent No3 is yet to Pile -Nb' wHôa- 	

l is
uritten statement, Further four ueaks time 

allowed to the said respondent for tiijnL 

	

-- 	 written stateme,t on the prayer made on bahg 
State of Iripu. List on 20,11, 1 	

for Orders. 

~~ V
Member 

 I- 

'fl)? 
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6.1.03 	- 

S. 

H 0.A. NO. 113/2002 

otgf1D 

20.11.02 

I 
I  

d counsel 

• A.K. Chou-

for the 

r on 26.11.02 

the Stat.e 

Heard Ms. U.Das, 1err 

for the appli.cant an also 

dhury, learned Addi. C.G.SIC. 

respondents* put up the matJte 

in presence of the counsel fo 

of Tripura for orders. 

Member 	 Vice-Chairman 

Heard Mr. ; SaSarma, lea ned counsel 
for the applicant and:.also Mr*1 A.K. Choudh.. 

ury, learned Add],. C.G.5.C, for the respondimm  
erit Nos. I and 2 and Mr. M.R.'Pathak, learrmm  
ad counsel for the respondent No.3. The 

respondent No.3 has submitted the written 
statement. Services on the 	other 
respondents through reqistered'post is 
accepted. The respondents may rile written 
statement, ir any within four 9ks from 

today. Put up the matter thereafter for 

fixing the da t a o  P h ea ri ng. 

List on 3,1.2303 for'urher orders. 

H 

V1CB.Chajrman 

I 	 ' 

t 
.:resent : The Hon'ble Mr Jus'ti4e V.S. 

ggarwa1, Chairman'. 

The Hon'ble Mr K.Ki$harm-a, 
Member (A) . 

on 30.7 .2002 this TribuIa), had 

directed 	for service of ntbes on 

respondents 17, 23,. 28 and 38be affected 

through respondent Uo .3.. Ther is no 

report as to whether the serviOe has 

been affected. Learned counse1 fr the 
should 

respondent No.3 	intimated l as to 
11 

whether the said direction had en 



m 

o f  

complied with or not. Meanwhile the 

applicant may file registered cover 

for service on the above, respondents. 

List on 11.2.03 for orde 

L 	
A 

Member 1-Chaigman-- 

ha k: 	
pg 

dI-d 
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~11gzj 'w /- 7Q,'e 	eoveA 

• c& ow. / //Z/O 
ie/' 4VLL 

• 	I 

Of.fice. note did nst"" ate as to 
hether the applicant t..k the necessary 
steps as ordered by this Bench on 6.1.2003. 

The applicant is •rd.ered to take nefr .ary 
steps within tw• days from today. 

Put up the matter again on 13.2.03 

for orders. 
Office to act accordingly. 

ViceChairman 
- Y • mb 

13 • 2.200 3 

	

icc& 	)Vo/ 

14 

(Uct2 	i1- 

It has been stated by Sri S.Sarma, 

learned counsel for the applicant that 

the applicant has already taken the 

necessary steps. Of I ic.e to act a#r  g 

ly. Put up the matter again. on 

11.3.2003 for further orders. 

Vice-Chairman 

7V0 
ci1° 	i • 3 • 2003 

&-a 

1 

c/J1i b 
IPP~5  

4Ud 	 bb 

tLT4d7'1 NO. 	1oM 

- 

put u 'the matter on 25. 3.2003. In 

he móantime, Office to clarify as to 

he service. 

VioeChaLLu*fl 
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Notes of the Registry 	Date 	 Order of the Tribunal 

lye. /7 

Apnkh. aicL// 4 	r/c'a 
Let,  4flQ v* 

-; 

25.3.2003 	Perused the 

seems that the S€ 

plete on respondE 
28 and 38. The a 

fresh steps on .tk 
through responder 

respondent No.3 J 

cause service on 

said respondent $ 

end to complete 

applicant may ta) 

within one weeks 

List again c 

for orders. 

ice note. It 

Ce i.e incom-

Mos.17,23, 

cant may take-

aid repgndent-

Io.3. The 

equested to 

1ces on the 

n2xRhis 

rice. The 

iecessary stepsm 

m today. 

30.4.2003 

Vice-Chairman. 

2 1.5. 2003 

e of Mr. M.R. 

el for the 

ice to show 

Pathak, as 

ndent. 

rie-Chairman 

1•1 
	

- 

Member 

mb 

30.4.2003 	Put up again 

for orders in pres 

Pathak, learned cc 

State9f Tripura. 

the name of Mr. M. 

counsel for the r 

I °' 

RcLi %- 	 mb 

C 

I--.  
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Date  

Not f the R 

21.5.2003 Present : The Hcn'ble Mr. Justice 
D.N. Ghcrndhury, Vice-chairman. ou  
The Hon'ble Mr. S.K.Rra 

-. 	. 	. 
Heard W. S.Sarma$learned 

• 	 . 	counsel fôr sthe ap1ic.ant and also. 
$ 	 seen the Of aice note. The notices 

were sent the respond.eptkthrough 	'• 

the Chief Secretary, Gvt,of Tripu* 
Hiever, the same were returned on 
16.4.2003 with endorsement. The case 
may now be listed for hearing'on 
18.6.2003. Dff ice to.proced (acc . rd- 

ingly. 	. 	 . 
The respondent N0.3 has airea-, 

dy submitted written statement. The 
U.O.I. is not filing written statement 

• 

	

•mber -.. 	 ViceChairmafl 

'mb 

18.6.2003 	Present : The Hon'b1e, Justice 0.) 
N. GhaMdhury,Vice.Chairmafl. 
The Hon'ble Mr. R.i.UpadhyaYa 
Mem&er (A). 

It has been stated by.  Mr. MR. 

Pathak, learned counsel for the State 

of' Tripura that he has received rejoin-
der today and wantsto go through the 

same. Prayer 	•a11owed... ;• 

List again on 17.7.2003 for 

hearIng. 	- s  

1mber 	 Vice-Chairman 

ID 
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0 A.No ll3/2)Q2 

Nots of the Registry 	te 	 Thdr 

• 	 I  

17.7.200 	 Heard the learned counsel 
for 	the 	parties. 	Hearing 

* conclided. Judgment deUvered in 

open court, kept in separate 

4... 
• 	 :5he?ts. 	The 	application •is 

dismisse. No order as to costs. '& 

* 	 Member 	 Vice-Chairman 
nkm 	* 

- 

* 
I $ 
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* 
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CENT RAL ABMINIST RAT WE T RID UNAL 
GUWAI-IAT I iEiCH 

O.A. / 	No. 	
113 	

, of 2002 

• 	 17.7.2003 
I . 	• 	 DATE OF DECISION 
............................................ 

Shri Chandra Sekhar Chattopadhay 
• . 

	 . . 	. 	. 	 . 	

. 	 a .2PLICNT(S). 

• 	
'Mr B.(.Sharma, Mr S. Sarma, Mr U.K. Nair, 

Mr U.K. Goswami and 1s U. Das 
\ 	..6O.:O...O..O.#.....00.ABVOCA11EFORTHE 

A.PPLICANT(5) 

- VERSUS - 

The Union of India and others 
0 	 0 REsPONDEi\ir(S). 

Mr A.I Chaudhuri, Addi. C.G.S.C. 
* 	. . . . . . . 	. 	• 	. i1JVOCATE FOR TH 

RESPONDENT(S). 

THE H0N'BLE MR JUSTICE D.N. CH0DHURY, VICE-CHAIRMAN 

•: THE H0NTBL 	MR N.D. DAYAL, ADMINISTRATIVE MEMBER 

• 	1. WheterReporterg of local papers may be allowed to ee 
the judment ? 

To b rferred to the Reporter or not ? 

Whethr their Lordships wish to see the fair copy of the 
judgmn1E 7 

Whether the judgment is to be circulated to the other 
Benchsj? 

Judgm è nil delivered by Ho t ble Vice-Chairman 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No.113 of 2002 
	

I 

te of decision: This the 17th day of July 2003 

he Hon'ble Mr Justice D.N. Chowdhury, Vice-Chairman 

he Hon'ble Mr N.D. Dayal, Administrative Member 

hri Chandra Sekhar Chattopadhay 

kommissioner-cum-Secretary vernment.of Tripura, 
Agartala 	 Applicant 
By Advocates Mr B.K. Sharma, Mr S.•Sarma, 
ir U.K. Nair, Mr U.K. Goswami and 
Ms U. Das. 

-versus- 

The Union of India and 44 others 	 Respondents 
y Advocate Mr A.K. Chaudhuri, Addl. C.G.S.C. 

R. 

OR D E R (ORAL) 

dHOWDHURY. J. (v.c.) 

The controversy relates to the legitimacy of the 

action of the respondents in the matter of appointment of,  

the applicant to the Indian Administrative Service in the 

following circumstances: 

The applicant originally belonged to the Tripura 

Civil Service. In the year 1990 the applicant was 

apointed alongwith two other members of the State Civil 

Service of Tripura to the Indian Administrative Service•. ' 

(IAs for short) in accordance with the provisio:ns 

contained in Sub-rule (1) of Rule 8 of the IA 

(]Recruitment) Rules, 1954 read with Sub-regulation (l.Yof 

Rgulation 9 of the lAS (Appointment by Promotion) 

Rgulations, 1955, vide Notification dated 11.5.1990. The 

applicant was allotted 1985 as the year of allotment. 

J 



: 2 : 
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\ : 

ccording to the applicant he ought to have been 

ppointed to the lAS in the year 1984 in accordance with 

is seniority. According to the applicant even persons 

unior to him in the Tripura Civil Service (TCS for 

hort) were promoted to the lAS for non-inalisation of 

is seniority in the TCS in the right time. In the 

pplication the applicant mentioned the name of those 

ersôns who superseded him and they were impleaded as 

arty respondent. 

From the pleadings it appears that the applicant 

joined in the TCS on 24.7.1973 pursuant to the notice 

iinviting applications of the UPSC for a combined 

ompetetive examination for recruitment to different 

ervices including the service of TCS. The applicant 

pplied for a post in TCS. The applicant accordingly 

ppeared in the examinationin 1969 and he was selected 

nd recommended by the UPSC for appointment in the TCS 

rade-Il. The appOintment did not come in time and no 

osting was offered. He left for Ghana, West Africa for 

higher studies under Common Wealth Scholarship and 

Ee11owship Plan on nomination by the Government of India. 

Lring his study in Ghana he received a letter from the 

Government of Tripura dated 9.11.1971 offering him the 

post of TCS Grade II. The applicant sought for sometime 

ajnd accordingly he was given extension of time of 

joining. Thereafter the applicant joined as TCS Grade II 

24.7.1973. The applicant also pleaded that other than 

Sh'ri Om Prakash and Shri R.D. Ehusan, thetwo Emergency 

Cmmissioned/Short Service Commissioned Officers, there 

was no other member in the TCS save and e.xcept the 

aDplicant and one Shri Lalvohliana joined TCS in 1973. 

Tripura Civil Service at the relevant time was manned 

by.......... 
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by persons purely on ad hoc basis and ix-cadre Depty 

Collectors from time to time. 

.3. 	The other grievance of the applicant was that the 

!applicant's seniority was undetermined and all along the 

same was cited as provisional. It was finally determined 

on 29.101998 determining his seniority in the TCS Grade 

:1 (Selection Grade) with retrospective effect from 

:15.11.1930, i.e. the date on. whch his junior Shri 

:Lalvohliana was appointed in the TCS Grade I (Selection 

rade). Non-fixation of his seniority in the right time 

finally affected his appointment in the All India Service 

in aid of lAS (Rc4cruitment) Rules read with the lAS 

(Appointment by Promotion) Regulations. The applicant, 

threfdre, sought for a direction for holding the reiiew 

.elactiofi for the years 1984, 1986 and 1988 and 

ccordingly prepone his year of allotment. The applicant 

'submitted a representation before the authority and 

fly by the impugned order dated 26.2.2001 his 

represntation was rejected. Hence this application 

praying for quashing of the impugned order and holding 

review selection to render him tull justice. 

4. 	The State of Tri.pura- Respondent No.3, contested 	
1 

the case and submitted its written statement. The Union 

of India as well as the Union Public Service Commission- 

1espondent Nos.l and 2 though did not file any written 
tatenent they represented their case through Mr A.. K. 

çhaudhuri, learned Addl. C.G.S.C. and adopted the stand 

taken by the State of Tripura. In the written statement 

the State of Tripura asserted that the inter se seniority 

CS Grade II Officers, promotees and direct recruits,. 

were finalised in the year 1975. In the said seiocity 

!ist the name of the applicant was shown provisionally 

vide......... 



at serial No.65 with the remark that the seniority would 

be determined in consultation with TPSC. Another Officer 

namely Lalvohliana who was also recommended by the UPSC 

was also shown in the said seniority list at serial No.7 

with the same comments as because both the officers were 

I 
	selected by the UPSC as Triopura did not attain Statehood 

at that point of time. Accordingly for determination of 

the seniority of the applicant, full particulars of his 

case were sent to the TPSC. The TPSC was also informed 

that the applicant was initially issued offer of 

appointment on 9.11.1971, which was kept on being 

extended and finally the applicant joined TCS on 

24.7.1973. It was also pointed out that as the validity 

of the panel recommended by the Commission of Selection 

B remains valid for a period of one year only and as 

1 the applicant had joined his duties after the expiry of 

such period he would be given seniority with reference to 

the date of his joining. On examination of the case of 

the applicant, the TPSC did not give a conclusive opinion 

and asked the State Government to seek legal advice. The 

,Icase of the applicant was reffered to the Law Department, 

but in the meantime, in the year 1980, the applicant went 

to the Court of Law for finalisation of his seniority. 

However, the applicant, in the year 1984 withdrew the 

application, In the year 1981 the seniority of 

Lalvohilana- respondent 	No.45 was finalised 	by the 

Government, 	but the seniority of the applicant could not 

be 	finalised at 	that 	time 	since the case 	filed 	by the 

applicant at that time was subjudice On fixation of the 

seniority of Shri 	Lalvohliana by the Government, 	two TCS 

officers filed a 	case against the Government challenging 

the fixation of seniority of Shri Laivohliana in the year 

1981  ........ 
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1981. In the said case the applicant was not a party. The 

said case was dismissed in the year 1992. In the year 

:1989, a seniority list of officers in the TCS was 

:published and in the said list the seniority of Shri 

1 Lalvohliana was shown at serial No.2 with the remark that 

the seniority would be subject to.. the final decision of the 

Court. In the said list the name of the applicant was 

shown at serial No.31, but the claim of refixation of the 

seniority of the applicant could not be finalised before 

1992 since the case filed by the two TCS officers was 

subjudiced at that time. In the year 1998 the Government 

duly considered the representation filed by the applicant 

for refixation of his seniority and finalised the 

seniority of the applicant by appointing him to TCS Grade 

[ (Selection Grade) with retrospective effect from 

25.11.1980. The respondents in the written statement also 

asserted that the name of the applicant was sent to the 

UPSC for inclusion of his name in the Select List and the 

e1tioni Committee also considered his name alongwith 

others, but his name was not recommended by the Selection 

Committee to be included in the Select List for those 

years. The State Government in the written statement 

ásserted that though the provisional seniority of the 

pp1icant was finalised in the year 1989, his name was 

sent to the UPSC for consideration of his case for 

inc1usion in the Select List when he becamse eligible, 

i.e. when he completed eight years of service in TCS. The 

name of the applicant was considered alongwith others 

by 	the 	Selection Committee, 	but his 	name 	was not 

rcommended by the Selection Committee to be included in 

the 	Select 	List for 	that 	year. The 	applicant 	was, 

however, 	promoted to 	the 	lAS 	in 	the year 1990 from the 

1989 seniority list. The respondents also denied that the 

aoolicant ........ 

[i 
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s superseded by his juniors from the year 1982 to the 

te of appointment in lAS since none of the officers 

pointed before the applicant whose date of continuous 

ficiation mt he duty post of TCS or equivalent post 

s later than the date of continuous officiation in the 

/ 

	 ty. post of TCS or equivalent pcst. 

• 	 5[. 	We have heard Mr S. Sarma, learned counsel for the 

aplicant assisted by Ms U. Das, at length. The 'learned 

cbunsel for • the applicant strenuously urged that the 

rspondent authority acted in an unlawful manner by 

sitting over the seniority list till 1990 which denied 

tie applicant his appointing to the All India Service in 

- tie right time. The learned counsel submitted that the 

áp1icant submitted that the applicant was eligible for 

cpnsideration in the year 1982. Had his seniori.ty been 

determined in the right time he would have been entitled 

or consideration for appointment by promotion in the All 

Idia Service in the year 1982 itself. The learned 

counsel for the applicant, in course of the arguments 

4ibmitted that the meeting of the Selection Committee was 

I-&ld in 1983, 1984, 1986 and 1988. Mr S. Sarma contended 

that the name of the applicant was only sent in 1983, 

bt, in 1984, 1986 and 1988 his name was not sent which 

• 	 cenied him the opportunity for being considered for 

• 1 apointment to the All India Service. 

6. 	The respondents, on the other hand, contended that 

the applicant's name was forwarded to the SelectIon 

dbmmittee even in 1984, 1986 and 1988, but the Selection 

, C.ommittee did not select him. This is a disputed issue. 

At any rate on the own showing of the applicant no 

persons junior to the applicant were promoted to the lAS 

4rior to the applicant, save and. except Shri Lalvohliana, 
which ............ 
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.which was also subsequently modified on the con.cession of 

Shri Lalbohliana. The other persons cited before us were 

appointed prior to the applicant. Mr S. Sarma contended 

that those persons, in fact were not in the cadre and 

were rendering ad hoc service. But, nonetheless, their 

/ 
services were finally regularised as ful.l members of the: 

TCS. The delay in determining the seniority of the 

applicant was duly e;cplained. Though it was apparent that 

the name of the applicant was forwarded to the Selection 

Committee and the Selection Committee considered his case 

and found him suitable only in the year 1990. 

7. 	The applicant failed to show and establish any 

infraction of any statutory provision of the rules 

relating to recruitment of persons to the lAS from 

amongst the members of the State Civil Service affecting 

the decision making process. As alluded earlier, the 

delay in determination of the seniority list wis properly 

explained. At any rate no illegality in the action of the 

respondents was discernible. As per the recruitment rules 

and the scheme of the Constitution, a person has a right 

to be considered for appointment and promotio1, but he 

has no right to be appointed and/or promoted. The 

materials on record clearly indicated that the case of 

the applicant was considered lawfully and on earlier 

occasion also since he was not found suitable prior to 

190, the question of his appointment in the All India 

Service prior to it did not arise. No illegality is 

discernible requiring judicial review. 
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7. 	In view of the above we find io merit in this 

application and the same is :accordingly dismissed. There 

shall, however, be no order as to COStS. 

N. D. DAYAL) 	 ( D. N. CI1OWDHURY 
ADMINISTRATIVE MEMBER 	 VICE-CHAIRMAN 

nkm 

C 
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36. 	Shni tJi11 Ia. La:ltinc:hon Hariaah:i.nc 
Direotor, 1'liniatry of Sor.ia.i Just:ice 
E..mc:tiermerit 3  New v :u hi 
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40, 	Shri. A.R. Khan, Corn nis1oner 
L:ornrnei'ci & i.ncR..tstni es 	ec:ver'rirnen'h en 
Iianipur, Imphal 

4:1 	Shri F.  
Commissioner, hP & r ifl 	e r r n 	; f 
MCnipLt' 	]mphe.i 

4:. 	Shri S. L.cJ':Jhac:haridra hirinnq 
Commissioner, IPR/Iranspart,Government  
of Mani pur , InIphal 

Sec:retary,  
,cIl i,JLi , 

44,, 	Shri .....borc:ha S:incjh 
fiChCt' educ:atcsn , Government 

of Man pui' 	Xrnpha:1 

45 	Shr'i Lalvohliana, 
C.omrn.i.ssioner:I.iI-Sec:retar'y, Jail (Home) 
J)e: artrnen t 	(::overr"rnent of in puT's 
tc)5T't5ia 

•, , Responents 

I 1.UL (kS Oil HE PP L I C1 I L 

1. 	 CIF fi-E. 	(b3I'.iST WJ:Fi it:rs. 

190829 

This 	appliciat:ic.r: is 	ciirec:ted 	snainat 	Letter 

I::eai'jnc 	I\io,5(:)(3 	(F ) 	steel 242001 	Issued by 	the 

iJrider 	Secretary 	• 	tovt: 	ef 1 I":i.pT.Tis 	c::c:nlnunic;:st:nc) 	the 	decia.icrf 

of 	the 	Respondent 	\io 	1 that the 	reprentaton 	of 	t h e,  

app, Ic: ant 	f or 	fixing 	the senionl b' 	uncier 	1AS teiu1  at Ion 	of 

Seniori ty Ru.l as 	1 907 has no 	men 	t,. 

2 	LIMJ....AiSON 

he 	applicant dee:). ares 	that 	the 	instant 

appLication 	has 	been 	ill eel within 	the 	Limitation 	period 

prescribed 	under section 21 	of 	the 	Central 	Administrative 

Tribunal 	ct 	.1955 

:c. 	3tJllIF)1f',f - .. 

ih€ 	applicant further 	dcc:]. ar'es 	that 	the 	subject 

matter 	of 	the 	case 	is within 	the 	jris.dc:bIon 	of 	the 

:i.nistrsti ye 	Tribunak, /  

1- 
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4.1. 	'that 	the applicant is a c:L 1 izen of India and 	as 

H 
such he is ent:itled to all the rinhts, pr.vi.leces and 

protect:Lorl quaranteed by the Consti tution of Inci. a and laws  

framed the reuncie r 

42 	That the State of Tr:ipura was nar't State after the 

Const:itution of India come into force in 1950. As per the 

Cciv t 	of tin ion Territories Ac: t 1950, Tn ipura bec acne an 

LJn:ion 	rerr:itory from 1 '7$ and the State of 	l'ripura 

I attained Statehcod with effect from 21 1 )7 As part '-C; State 

there was a Ch I e'f Commi ssi. oner as the execut I ye Head of the 

State of 'rnipura (Hart "--'C) After attain:Lnq the status of 

Terr:itor'y an administrator was appointed as the executive 

Head of Tripura as Lieutenant CoveT"rior. The E'tate of 'Tnipura 

a'H;aioed statehood by virtue of North Eastern Areas 

(Recoc:n :1. t ion) Act ,, 1971 and Coy a rnmant become the He ad of 

the State While iri.pur'a was in the status of Par't-C State 

and i:t'e Unlc:)n teT"r"i.tory, the Public Service Commission for 

Iripura was the Union Public Sev ice Commission 

43 That the Union Public Service Commiss:ic'n held a combine 

competitive Exaniintion IAS etch) examinaion, 1969 

comnmencinc on 4 i09 for recru:i tmen'k; to the different 

services 'iripura Civi :t Service fCS) was one of such Class--

TI aerv ices under cat anoi'"y -  iii 

A type copy of the advert I sernent made to that 

e'f'f ect: 	is annexed herewitl'l 	and cearked 	as 

Anne xure-A/1 

44 That the appi icantappear'ed in the said examination 	in 

199 and he was seT a ctd and recommended by the UPCL; for " is 

api::ointman't; to 155, J3r'ada--11 the Department. of Personnel 

::i:::inet Sec:retani -at prepared a select list and for-ward same 

5 
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to the Mm :istry of Home bovernment of Ind,ia, New Da lb i. on 

14.471. 

Copies of the ?-c:hn:i t; Card i • .c:cJ to the 

app!L:ant as well as the select list are 

annexed 	herew:i. th 	as (nnex'e'"f/2 f' 	A/3 

respective ly. 

45 That 	the 	app). ic::ant 	after 	aforesaid 	ae).ec::t;ion 	was 

wai tinp for his [postinq but since no posting was offerea 	to 

him he left for Chana 3 	West 	(inica 	for stucJy:inn Ph.D c:ourae 

under CccncT:n 	wealth 	Scholarship 	and 	Fe I .lotah th P1 an 	on 

romirat ion by 	toverr'irient; 	of 	:[nd 	a 	Durinc, 	his afor'esai.d 

study in €3hana 	he 	received a 	letter 	from 	the Govt. 	of 

Inipura dated 9.11.71 	offering him the 	appointment 	as 	TLb 

A 	(:;c::r:/ 	of 	the 	sa:icrt 	c:rffei' 	of 	aç.:c::.rit;mert daiect 

9.11 .,'1 	is 	annexed 	Jerewl th 	and marked 	as 

rnexure-f/4 

That 	the 	appi ic:ant on 	receipt of 	the 	aforesaid 

offer 	of appoin tment 	dated 9. 1. I 	71 , 	made 	a 	request 	for 

extension of 	Join inn 	time. 	The kovt. 	of 	lrpura on 	receipt 

of 	such prayer 	made 	by 	the 	applicant 	al [owed 	him 	the.. 

extension time t.pto.eth 	July, 	197. 	Accordingly, 	appi icant 

joi ned 	the lCD 	l3rade 	1 1 	on 24. 7. 73 	and 	to 	the 	cf act 	a 	J. 
-7 

formal 	I at tar of 	appo i n omen t was 	i ssu ad 	to tb a 	app I ic ant 	by 

the Appointment and Servic:e Department 	Govt 	of I ripura 	on 

7.8.7 	wit;t.....ffact 	from 24.7.73 	and 	as per 	the 	provision 	of 

lcD. 	1-D:t. 1977., 	he was put on probation with 	effect 	from 

24.7.73. 8ubseiuentIy his service was confirmed 	since 	the 

ics post was a substantive one 

copy of 	the said 	appointment 	lett:er dated 

. 	. 
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7 8 73 is annexed her'wi th a n d marked as 

nn e xure-(/5 

That the Presjdpn of India framed a Rule as the 

Tripure Civil Serv:ic s Rul es 9  1967 under A rtil a 339 of the 

Lnstit--) of India and to that effet Gazette 

Noti ficat ion was published in the extra ordinary issue of 

Tri.pura pazettie vide notification dated 16367. Th said 

Service Rules caine into force from its date of publication 

e 4367. 

copy of the said Service Rule of 1967 is 

annexed herewj th and marked as cnnexure/., 

That under the said Service Rules of 1967 a 

central Civil eryice known as Tr:ipura Cri vil Services was 

consti tutedbering 2 qrades namely Grade--I (Se 1 ect ion 

qrade) and grade --li, Th Trip.ura Civil Service was initially 

c:onst tut:ed under Part--V of the said Service Rul as 1967 and 

2 more officers were taken as shor -c service 

cotnmisioned/Emerncy service commissioned officers. s per 

the said Se ryic a Ru I es 	1967 there were two modes of 

rec: r u i t.men t to the TCS 	(i ) direct; recru:j, tment under Part--IV 

and (ii) recruitfylent by selection under Part-V of the said 

Rul es. The permanent st ... enth of TCS Grade-li cadre was 

oriiinally fixed at 47 under the said Service Ru1es 1967. 

49, 	 That 

 

t h e applicant on .ioin:inq as TOG off:icer on 

24,:773 foI,.incjthl except the TCS officiry; of 	the 	initial 

constitution rec:ruited under Part....V initial coinsti tution of 

TCS Rul es, 1967 and Sri Om Prakash and Shni P i3. }3husan w h o 

had be en appointed to TOS Grade....I I on the basis of Re I eased 

Eme rgency/inmyni ss iorier/Shor Service commissioned Off I cars 

exacninat in of 197 and 1969, there was no other member' of 

TOG whether on pr'omot I on from .1 r. TOG or Sub-Deputy 

0 
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Collector br by way of di ect recrui tment Sri Ki nt Kr. 

Shah and Sri sec:> Chakr'aborty,' the other 2 direct recruits 

of 1969, LJPSC examination ultimately did not join TCS. One 

Sri Lal Vohi Lana who appeared in lAS examination in 1970 

joined TCS on 1.2 a 74. 

4.10. 	That there was another qroup of officers who were 

not even promoted to IrS, (3.rade-11 on 24.7.73., i.e. the data 

of ioininq of the appl iant In fact, UPSC which served the 

peed of Tripu4plipto 21.03.72 did not find and other officer,  

qualified for>rombQoQto 1GB under Part-V, Recruitment ' Yy 
 

selection, under TCS Rules, '1967. A Group of offic:ers were 

• 

 

holding TCS duty posts on purely ad-hoc basis or as ax-cadre 
• 	 - 

Deputy Cal iectors from time to time. Most of those officers 

were subsequently promoted to TCS, Grade-Il against 

pr'ocnotion quota under Rule 16 of the TCS Rules, 1967 i.e. by 

way of pramotior with retrospective effect i.e. with effect 

from 21.10.72. Some of such TCS officers were Sri A.K. Roy 

(retired), Sri S. R. Nandi (retired'), Sri K. Bhattachariee 

(retired), Sri M.L. Maumdar (retired), - M.L. Dasqupta 

(retired), 	P.D. 	Dhattacharjee 	(eipired), 	A.M. 	Dutta 

(expired), Sri M.L. Roy (retired), Sri K.R, Das 	(retired) 

S. Dab Roy (expired), Sri S . N. Gupta (retired), Sri D . K. 

Bhattac:harjee (retired), Sri H.M. Chaudhury (retired) and 

Sri 3 P, Gupta (retired). 

The status of these officer vis-a---vis the 

applicant is annexed herewith are eric losed 

hErewith and mar::ed as Annexure-A/7 series. 

e 

4.11 	 That another oroup of officers could not be 

promoted to the 1GB may he because, of vacancy positions in 

1GB Grade-lI even in the year 1973. Those officers namely 

Sri S.D. Ben, Sri. C. Eardhan, Sri M. Roy, Sri S.K. Ganç3uiy, 

8 

(11-11~ 



- 	 II 

\.) j 

Sri Jaydev Cha kraborty , Sri N S lazurncjar and Sri N.C. Deb 

(al .1 are retired) were holdjnc ICS (radeI I posts on 

Offici ating basis telfloorarily even on 2010.73.  

extract copy of the gradation list is 

annexed he rewj th and marked as Innexure—(/A 

series. 

4.12. 	That under theSe rv:kc C Rulds, 1967 	the quota 
meant for direct recru I tmen t and prornot ion was 50 	50/ In 

the year 1973 the sal ci Ru I e was amended and the rat jo 	was 

al tered to 	6% respectIve 1 y ,  When the cadre strencj th 

unde rthe Ru 1 es of 1967 was. 47 the quot a ratio be tween the 

direct recruit and promotion was 1 1 The Cppi :icant was 

appointec:i against the 13 oriinal posts reserved 4or direct 

recru:ttmpflt, When the apol icant joined 1LS Gradt"-11 aqairst 

a sLtbstantivp vacancy there were only two other offiter 

appointed throuph Released - Emerqency Lommlss:L ned/Shor' 

3ervice Commissic'1npd Officers and no one else was the member 

of ICS. 

	

13. 	That under the provisions of Rules 12 • 16 and 

23 C i of the Se rvic e Rules, 196 7 ,  is c ear y ner f n e 

;hat when the vacancles are f .t 1 d up the relative senior ty 

Df d:irec t recruits and prdimotees shall he determinecj on the 

as is of quc:t a of vacancy rese rved for di rect recruits and 

romotees. The applicant was appoantd to ICS. Grade-lI 

gainst the vacancy of direct recruit since 4367 ice. when 

he Service Ru1s 197 came into force, 

14. 	That the respondent No 3 (Govt. of, Tn I pure) 

repared the -rirst senior'ity list (provisonj) OT ILS 

ff:icers vide Memo No. F30(1)Gç/74 dated, 6.8.74. In the 

aid seniority list the respondent No, 3 violatinq the Rule 

ell""  



25 of the Service Rules 1967 p1 aced the applicant at 53 

At that po:ir't of 	 ePP Irant who was under cJ1nç trainnç 

in 	Ranch I 	submi tted representation aqainst the 	sal ci 

Seniority list dated 6874. 

(- copy of the said provisional seniority .1 1st 

is 	 herew:it.h and marked as innexure-A/9, 

4.15 That on 31 775 Soy t of rripura pub I ished a Memorandum 

fixing the seniority of TCS officers and in the sad 

seniority list applicant was placed at serial No 65 with a 

comment; 	Provisiona1 -... Seniorjty 	would be determined 	in 

consu 1 tat ion w I th TPSC 

copy of the said sen:iority list of 1975 is  

annexed herewith and marked as nnexure --(/1S, 

4.16,, That the TPSG issued a I etter dated 155 76 with 

an advice that the sen I on ty of the applicant should be 

fixed at serial No 2 in the re 1 et:i ye seniority list of 

promotees and cii rect recruits of ICS GradeH I officers 

immediate:ty after 18 officers appointed at the initial 

corist:jtu-;icn of ICS. SradeII, under Rule 17 of the Serv:ice 

Rules 1967 and two other officers who had been appointed on 

the basis of a different type of examination(Re1 eased 

Emerpency Commissioner/Short Service L:omml se.ic:ner 

E:>amir.t ion) 

P 	copy of 	the said 	I. etter dated 	15. 5.76 	is 

annexed he rewi th and marked as (nnexure, i. 

j4. 17 	That admi ttedly the State Government: 	as early as 9.7.73 

decided the 	matter per't ..n:inq to the 	appointment of 	the 

opl icant It 	is 	pertinent to 	mention 	here that 	the 

a made 	ec:ateqor'ical indication 	in 	his acceptance 

lCtter dated 3.2.72 that he should be appointed acainet 	the 

IDost meant for TOG officers. it was opined by the Deputy 

I fO 



ec:retary 	that 	Saric:e 	another c:andidate 	Sri 	S.C. Chakrabor'L:v 

who 	was also se I acted alorin with 	the 	app I Icant 	final :Ly 	did 

not 	joined and app ti cant who was 	at (3haria 	joined 	the 103 on 

3uly73. 	Infect 	joinino 	time of 	the applicant was 	extendeç 

till 	July73, 	Thus 	even 	the year of examination. 	1969 could 

not 	be 	consi dared as seniority year at 	:. east 	the 	year 	in 

which 	nanal 	was 	pub 11 shed should have been 	his 	year 	of 

Pliiorj 	' 	 the 	TCS 	Pule 	was 	eutrl 	Civil 	Pe 	v 	' a 

iu I a and the 	rec rui tment of 	the app I icani 	was th rouph 	UPSu 

the respondent No. 	3 oucht to have 	taken the on in ion of 	the 

respondent; No, 	1 

4.18 That 	thouph the TPSC had advised fixation of sen on ty 

of the appHcant ionq apo but Govt. 	did not take any action. 

In the seniority I i st of 1975 al. thouph there was a remark 

that the seniority of the appi icant would he final iced in 

consui, tat ion wi th IPSO but State Government fa I lad to take 

any positive step. Situated thus the applicant preferred 

:umher of representations to the Govt venti I at irip his 

aforesaid grievances. 

Copies of those r'epresent at ions are annexed 

herwj th and marked as snnexure-A/ 12 sari as 

1.19 That at that stape when yeai - - toqether the seniority of 

ci Vohliana and the applicant were yet to be final iced anL 

ommunicated number of junior officers directly recrul ted 

;hrouqh UPSC in 1 969 and 1970 were promoted con t inuousi y, 

cap inp the provisional seniority posit ion of the applicant 

as well as 1. ci Voh Ii en a as the work I np can I or I tV  list, Both 

he applicant as well as Sri Lal Vohiaania iii.ed writ 

eti tion 	(CI vii Pul a No. 59/80) before the Gauhati Hich 
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Since ç  the said writ petition was defective hemp 

ii fferent cause of 	actions 	appi icant withdrew himself from 

the said writ petition 	bubsequently,  appiicant'f'iied 	Livil 

'ui a No. 	99/80 with a prayer for current fixation 	of h :i.s 

seniority. The Hon bie Hiqb Court vide order dated 	25O382 

ade it cI eart that any promotion to lAS shall 	be subject to 

L he decision 	of 	this 	R,t:ie. 

A copy of the said order dated 25 3.82 is 

annexed herewith and marked as Annexure " A! 13 

That the Government of Tripura issued a Memorandum 

dated 25.11 8i by which seniority of Lalvohliana was 

inalised 

A copy oft he said notification is annexed 

herewi tn and marked as Annexure'A/14 

14.21. 	That the applicant made representation to 	the 

conc:erned Ministry for 'final:isation of his seniority q  

hiqhliqhtinci the fact of Sri Lalbohilana. His aforesaid 

representation were 'Vol :tced by yet another appeal to the 

Chief Secretary prayinc, or fixation of his ' seniori'by In 

October, 1983, the Deputy Secretary, Appointment and Service 

Department assured him that if he withdraw the Hi Dh Court 

caseq his case will be firiali.sed. The applicant also 

preferred a representation nated 7.10.B3, to the Chief 

Secretary, hih 1 icjhtinp the aforesaid'fact 

A copy of the said representat i.on dated 

7 10 83 i. s annex edhe rew i. th and marked as 

Ann exure"A/15 

NM 



4 22 That the app I i cant act i on on such assurance wi thdraw 

the case from the Hon bie Hiçh Court on 19184 	in the 

application 	for withdrawai of the said petition 	the 

applicant hicjhi :unted the factual position The app? Icant 

was sanquine that on such wi thorawal the respondents wouo 

provide him with full justice. in fact the Chief Sec:retary 

made a very qood remark in the Official Note Sheet reqard incj 

fixation of seniority of the applicant 

A copy of the said note is annexed herewith and 

marked as Annexure-A/16.  

4,23 	That while 	th applicant enquired 	into two 	matter 	the 

respondent No 	3 informed 	in 1985 that no action could 	be 

taken 	at that 	staqe 	as the 	seniority 	case acai.nst 

La]. voh Ii ana was 	subjud ice Apart from that 	in the 	said 

letter 	it was mentioned that the seniority of the appi :icant 

would 	be 	reopened 	in the 	iiqht of decision of the case 	of 

Sri 	Laivohiiana 

A copy of the said 1e1;ter is annexed herewith and 

marked as Annexure-'A/ :t 7 

4.24 That on 31 389 	the 8ovt, of Tnipura issued a 

Memorandum dated 31 3 389 show inq the sen ion ty posi iion of 

the TCS c yfficers in the said seniority I ist name of the 

applicant was shown at sen. a? No 31 but there was no such 

remark 

( o  

A c:opy of the said Memorandum dated 31,3,89 is 

annexed he rewi th and marked as Anne xure-A 18 
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425 	That finally fol lc:winq a series of representations 

agal nst the Memorandum dated 313 89 the Respondent No 3 

issued a Memorandum dated 15798 finalising the seniority 

of the app! icant above Shri La:t vohl lana However, in the 

said Memorandum dated 15 7 98 the respondents made a wronp 

statement that in the Seniority posit ion of the app! ic:ant 

placed below Shri Lalvohiia in fact 5  by the aforesaid 

Memorandum dated 31 3 89 seniority of the app.! ic:ant was not 

fixed aqainst any serial It is pertinent to mention here 

that v Ida memorandum dated 31.7.75, the seniority of the 

applicant was fixed at sari, a]. No..65 with a remark that the 

said seniority pos:[';ion will be sub.ject to consultation with 

TP8c. 

c copy of the Memorandum dated 15 7 98 is annexed 

herewi th and marked as nnexure-c-- 19 

4.26. 	 That the respondent No.3 after issuance of 

the aforesaid Memorandum dated 15 7 98 however, ci eared all 

the dues. in TCS grade-Il and qrade-i after final ising his 

seniorit.y vide order dated 29.10.98.  

copy of the order dated 29 1ø98 is annexed 

herew I th and mar1:: ad as nn exure-A-2S 

4 27 	 That 	as 	per the lAS 	(Appointment 	by 

competi t ive Examination )Regul ation 1955 which reads as 

•f 	:[ :i_ c 

5 	Preparation of a i. 1st of Suitable Officer— (1) 

Each Committee shall or'd:[nari iy meet at intervals 

not exceedinp one year and prepare a list of such 

1 	 14 



V.  p 
merbers of the State Civil Service as are held by 

them to be suitable for promotion to the Service. 

The number of members of the State riv:i. 1 Service 

included in the list shall not he more than twice 

the number of substantive vacancies anticipated in 

the c:cx..trse of the period of twelve months, 

commenc :Lnq from the date of preparation of the 

list, in the posts avei.1 able for them under rule 9 

of the Recrul tment Rules or 10 percent otthe 

Sen i or :::osts shown aca:i nat items 1 and 2 of the 

cadre schedule of each St ate or group of St at es, 

whichever is greeter. 

(2) The Committee shalt consider for inclusion in 

the said Ust the cases of members of the State 

C:ivii Services:intl'ie order of seniority in that 

service of a number which is equal to 'five times 

the number referred in sub-requlation (1) 

Provided that such restriction abel 1 not apply in 

respect of a State where the total numh.er of 

elip;ible officers is less than five times the 

maximum permissible sie. of the select list and in 

such a case the Committee shall consider all the 

eltgihle otftcers 

•y ided 'rurther than in comprising the member's for,  

inclusion in the field of consideration, the 

numbers of officers referred to in sub-'requlation 

3) abel .1 be exc:luded 

Provided also that the Committee abel J not consider' 

the case of a member Cj ....the State Civ I Serv ice 

unless, on the first day of January of the year i.... 

which it meets he is substanttve in the State L:ivl.L 

Servic€ and has comp I eted not less than a eight 

* 



years of continuous service (whether OTfiC:i ctincj or 

substant; i ye ) in the post; of Deputy Coil ector or in 

any other post or pasts dec:iared equl valent thereto 

by the State Government 

The number of members of the State Civil Service 

inc :LLkdCC:l in each part of the I ist shall not be more 

than iti ice the number of substant :1 ye vacanc i es 

ant icipatec:I in the course of the peric:d of twelve 

months commenc: i ng the date of the p rep arat ion of 

the list in the posts available for them under rule 

9 of the Recru j tment Rul es or 10 oercen t of the 

sen icr posts shown cçainst item 1 of the Cadre in 

the Schedule to the indian Administrative Service 

(Fi<at ion of Cadre Strenqth) Reçulat ion, 	1955 

(hereinafter referred to as Cadre Sch edu I 	ne r 

the Soy ernment of Const i f:ert State conrerneci and 

the sen I or posts shown aqa inst i tern 2 of the Cadre 

Schedule notional lv rprkoned aqalost that State 

wh icriever is qreater.  

The Comm:i. ttee shall not ordinarily consider the 

cases of the members of the State Civil who has 

attained the ane of 52 years on the first day of 

January of each year in which it meets 

Provided that a member of the State Civil Service 

whose name appears in the seJ. cci; J. ist in force 

:ummedi ately before the date n ........ e meeting of the 

Committee shall he considered for inclusion in the 

fresh ii st to be prepared by the Lommi t tee even i f 

he has in the attained the ane of years 

The Sc I ect ion Uomm:i. ttee shall classify the 

eliQible officers as outstandinq 	Very Eiood 	or 

Uni. t as the c:ase may be , on an overal .1 rd at i ye 

/ 
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assessmrit oft he :i r Sc. rv Ice records 

6 .Conclusion w:j. th the Comm I ss i on-Th Is ii st prep ared 

I in ac:cordnp with rec:1uj. at ion 5 s-hall then be 

forwarded to the Commission by the State Government 

along wi th 

1) the records of all member-s of the State Clvii 

Serv ice Included in the list. 

(1:1, ) the records of all members of the State Civil 

Sc rv I c:e who are proposed to be superseded by the 

recoInefldatjorfs made in the - 1 :i st 

7 	Select List-'-( 1) The Commission st1 :1 	:onslcier 

the prepared by the Commi ttee along with the other 

documents received from the State Government and 

unless it considers any change necessary, approve 

the iist 

(2) 	If the C;ommiE;sIon considers it necessary to 

take any changes in the list received from the 

btate -Government, the Commission sha). 1 inform the 

State Government of the changes proposed and after 

tak ing into account the comments, if any, of the 

State Government, may approve the list finally with 

such modification, if any, as may he , in its 

opinion, be just and pro:er. 

B. Appointments 	to c: adre posts from the Se 1 cc t 

List (1) Appoints of members of the State C:ivi :i. 

Service from the Se 1 ect list to posts borne on the 

State cadre or the joint cadre of a group of State 

as the case may he sh al :t be made in accordance 

with the provisions of rule 9 of the cadre rules. 

in mak Inc1 such appointments the State Govt shall 

follow the order in which the names ctsuc:h 

officers appear in the Select List 

17 
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9 	Appointments to the Service from the 	eiect.(1 ) 

(ppc.nTd5 of 	members of the State Civil 	Service 

to the 	cry ice shall 	be (nade by the Central Govt on 

the recommendation of the State Govt, in the 	order 

in 	wh :ich the names of members of the State 	Clvi. 1 

Service 	appear 	in the Select; List for 	the 	time 

being 	in 	force 

The aforesaid port ion of the Requl at inn has been 

qioted from Al .1 inch a Services 1anu1 c:orrected un to 

An extract of the said Rules 	is anne;<ed 	herewith 

and marked as Annexupe-f—%[ 

4 

J 

I 

(.i c.)r1 

.p p 

pro 

r cu 

açp 1 

b c 

c omp 

ci c e 

A. 	That 	as 	per 	Regulation 	5 	of 	the 	said 

u:tation, 1955 the applicant became ci iibie for promotion 

lAB as on 1 .. 1 ..82 as he compi eted eight year's of service 

Decuty Coil ector. but since hi. a seniority poi t ion was 

Li Provisional in the year 1982, his case was not 

aideréd although his name along with the intecri ty 

:ificate was sent to UPSC on 15,11.82. The name of the 

I ic:ant was shown at the last but one serial number I e 

e Shri DK5en with ar emar'k that his seniority is a 

, isi on a :1 one sub j ect to consul tat ion w i th UPSC and 

rdinc:j fi 1 inc of the case Since the seniority of the 

icant was not final. :iaed and it took a long period, the 

icant had to face tremendous, injustice. Jr Officers 

me ci icibl e and supersede the app 1 ;icant in the matter' 

romot:ion to IAS As per the Rqulation of 1955 a L:ivil 

ice will become el. iqibie for promotion to lAS If he 

etes eight years of regular or of .......:iating aer'vice, 	It 

not 	imi:1y that Jr. Deputy Coil ectors wi :i. 1 	JLUTO over' 
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their 	sen:Lc.r officers 	It is reliably :tnt that in the 

year 1982,   the re we re two substantive v ac anc: i. es under 

promotion ejuota in the joint cadre comprisinq of Manipur and 

Tripura 

4 29 	 That the appi i,c:ant had, a outstandinn service 

career and durinq his service tenure he served as Deputy 

Collector in West Tripura Distric:t Administrat:ion p ro p c t: 

Executive UffIc:?r, Chaumanu 1rbai Welfare Offic.er, in the  

Dir ec to rat e of Tribal Welfare and Schedule Caste and h J 

been workinc: since Auqust 1980 as a Sub D:ivscna1 Officer 

in the Amarpur Sub Divisic:n in South Tripura which was a 

difficult area at that point of time.. In the year 1981 the 

app ii cant received Si lv er Medal from Respondent No 1 for 

Census Work in di ff icu I t Sub Di v i s:n Because of his 

distincuished service career, the apol icant has reasons to 

believe that had the state Govt.. finalised his seniority in 

due time he would have promoted to lAB in 1982 atself .. But 

unfortunate ly the seniority. of the appl. icant was final ised 

in 1998 oniy, and because of such inordinate de .1 ay he was 

deprived of his 1 eqi timate claim of inclusion of his name 

I AS ri ch t from 1982 onwards 

4.30. 	That aqain in the year 1983 name of the appli cant 

as sent alonqw:ith the inteqrity certificate to UFSC and his 

name appear'ed at 8cr I a 1 No 39 out of 40 officers in order of 

3eniority.. The case of the applicant was not properly 

(:onsider'ed due to poor provisional seniority position.. In 

he year 1983 all Junior officers to the applicant çot due 

consideration in the ir,c . t er of p romot ion to 1A8 	Had the 

;en ori ty of the applicant be final ised in time 	the 

applicant certainly would have been promoted to lAG in time 

19 
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(DO the baSis of h iC(her Coch mark used for assessment of an 

of -ticer. One Shri ML0 Das uupta was promoted to lAB an 1984 

against the vacancy of 1983 

A copy of the not I ficat ion promot incj Shri N1 L Des 

Gupta 	is 	annexed herewith 	and 	marked 	as 

Ann exure--A-22. 

4.31. 	That the story of denial of just Ice for promot :1. on 

to lAS was continued even in the year 1984. In the year 1984 

Vini lance :: learence was recci ved in respect: of 35 officers 

Inc ludinc1 the applicant except two other of'ficers The name 

of the app 1 Ic ant was not included in thet. let sent by State 

Government probably becat.(se of the statutory limit; 

prescribed by tiequirtnn 1955. Only 3 officers junior to the 

applicant namely Sri M.L.NazLtrndar (retired) P.B.  

Bhattacharjee (expired) and A.M.Dutta (expired) 	were 

p romoted to lAB The case of the app 1 ican t was not 

considered because of non--- -final isat ion of his seniority 

pos:i. tion 

A copy of t h a 

the applicant 

Annexure....A/23. 

432 That similarly in 

sup a reed ad the app]. a cant 

That apart 7 more off 

only Sri S. Danerjee was  

notification promoting juniors to 

is annexed herewi th and marked as 

the year 1986, 3 3unaor of fIrers 

i-the matter of promotion to .(AB_ 

cars were promoted to tAB wherein 

senior to the applicant 

Coo I as of the not ii :1. c: at ion p romot I ng them to I AS 

are annexed herewith and marl-::ed as Ann exure....A/24 

and A/25 respec:tively. 
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4. H3 	That 	in 	the 	frf of 	events 	i eadiriq 	super 	ession the 

jenpl icant 	was 	further superseded by one Sri 	N.C.Deb by 

:issuinq notific:ation dated 	18509 

A 	copy of the said notification dated 	18509 A. 

annexed herewi th and marked as Annoxure—A/26.  

4 34 That 	in the year 1990 the app ii cant was promoted to I AS 

on the basis of his provisional seniority and to that effect 

the 	respondents 	issued notification dated 	11.5.90.  

A 	copy of the said not if icat ion dated 	11 	90 is  

annexed 	herewi. th 	and marked 	as Annexure....A/27 

H 

	

4.35 	That 	after 	final isation 	of 	the 	seniority 	of the 

apo 1 icant, 	he made several 	representation 	to 	the 	official  

respondents 	prayinq 	for c:onst :i tut ion of 	review 	eel ect ion 

with 	retrospective 	effect 	for c::onaideratio ....of 	his case for 

H 	
romot ion 	to I AS 

Copies 	of 	the said representations 	are 	annexed 

herewith and marked as Ann exure—A/28 sen es 

4.36 	That 	the 	r'espondent 	No 	3 	on 	receipt 	of 	such 

representations on E33 200i communicated the applicant 	that 

his 	matter of promotion will he decided by 	the 	respondent 

No 	I 

A copy of the said communication dated 832001 is 

annexed herewith 	and marked as cnnexure—t/29 

4.37 	That 	finally I! e 	applicant 	received 	a 	letterfrom IFIE 

respondent 	No 	commun icat :Lng 	the 	dcc is ion 	of the 
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r?spondent No.. 	I that the year of allotment of Sri C..S> 

Chattopadhaya 	the appJ. ic::ant was f:ixed in accordance with 

IS (Requlation of Ser ority) Rules 1987 on the basis of 

As position in the select list from whic:h he was appointed 

to :f;8 plus actual date of appointment 

c:opy of the imi:Qreci order dated 2.. ..21 	is 

annexed herew:L th and marked as 

438 That the applicant beinq accrieved by the aforesaid 

irnpucjned order made rep resen tat i. ons on 22 10 2001 	and 

1 2 2002 but same are yet to he rep 1 i ed to by 	the 

respondents 

C;op :i Cs of the represen tat; :i. ons are annexed he rewi ;h 

and marked as Annexure—f/31 and /32 respectively. 

4.39 That the appli. c: ant b eps to state that the i mpupneci 

order is a non-speakincj one and therefore applicant made 

several requests v ide his representations dated 23. 3.2001 

6.4.2001,  2 .. S 2001 and 1 .2 .2002 requ eat i nc1 for a copy of the 

letter communicating the opinion of the State (3overnrnent 

which was sent the respondent No.. I but till date no reply 

has been commun Ic atecL.tthe  app I ic ant in response to those 

rep r e sen t at i ons 

Cop :i es of the T - CP resent at; :i. ons are annexed he rew:i th 

and marked as nnexure--A/33 col I y 

4.40 	at the app 1 Ic ant beps to state that because of non- 

f:inaiisatisn of the seniority dispute of We app:L icant 	in 

the year 1982 he was deprived of his 1 eq it :i.mabe promotion to 
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I8 	The aforesaid seniority dispute further deprived the 

pplicantfo for qettinn due cc:risideration of his case for 

promotion to IAS in subsequent iy years Because of the 

Sen ior ty dispute the sen :tor ty posi t ion of the aop 1 icant 

was far be low and thus many a ti me his name was not 

c:onsidered because oft he statutory limit: r::reac:rzbed by the 

Recui ation Because of such delay in final isat ion the 

seniority disptte of the applicant number of junior 

officers have qot undue ac-vantaqe and score a march over the 

app 1 i cant 

4.41 That the applicant beps to state that he would had 

become Principal Secretary in Manipur—Tripura cadre of lAS 

with effect from 27,5 98 in the pay scale of Rs 22400-

24,200/- if his senior:ity in TCS would have been finalised 

in ric:jht t;ime One Sri Aol! Mishra, lAB who beionp to 1978 

hatch of Manipur-Tripura cadre was given the scale of 

Principal Secretary and the app:l. :icant beinci a similarly 

situated person would have cot the post of Print: thai 

Secretary in the event of his fixation of correct sen:iority 

in due time The respondents kept the teri ion ty dispute 

matter of the applicant alive for loncj years and this has 

resulted irreparable loss and in jury in the service carrier 

of the applicant it is therefor'e the appi ic:anl: throuph this 

application is making a prayer before this Hon 'bie Tribunal 

for a direction towards tb e respondents to rev i ew the se :t ec: t 

:i I st of 1982 onwards till 1989 w I tb all consequent i al 

service benefits. 

S GROUNDS FOR REt....EF WI rH  

For that the ac 

respondents in issuinc the  

LEGAL PROV I SION 

t ion/inaction on the part of the 

impugned order dated 2.4.2001 Is 
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iii eqai and ii able to be set aside and quashed 

5r2 	For that applicant being one of the seniormost 

officers of TCS Grade-Hf :c the ii iqa:L supersessiOfl by t h e,  

juniors as allowed by the respondents are ii legal and same 

are 1 :i. ab], e to be set aside and quashed 

53 	For that the selection commi ttee while present inç: 

the sd ect list have fai ted to take into consideration the 

fac::t that the seniority of the applicant; was not finalised 

a n d on the basis of provisional seniority only the case of 

the applic:ant was cons:ide'ed final i.y which amounted to non-

consideration of the matter.  

5.4. For that the respondents will fully and deliberately 

delayed the process of settlement of seniority disputes of 

the app 1 ic::ant and thereby due to statutory limit oft he 

I ect list his c:ase was never considered although case of 

junior off ic:ers to the applicant was given due consideration 

for promot ion to lAG right from 1980 to 1989 

5 5 For that the respondents assured the app 1 icant for 

ref i xat ion of his seniority long back and basing on such 

assurances q  the apri :icant withdrew the writ pet; it ion filed 

before 	the Hon hie Hiqh Court and finally same 	
was 

materialized in the year 1998 only. The respondents have 

given 	the 	applicant all the benefits of 	
TCG 	with 

retrospective effect restorinc his seniority but failed to 

take into consideration the fact that number of junior 

of I c ers superseded h m i n the matter of p romot i n to I 

As a natural consequence the respondents oucht to have 

reconvene and/or revi ewed the sd ect ion process with effect 

from 1980 onwards tak inn into consideration the ref i xed 

seniority oosi t;ion of the aopl icant and hay :i.nc; not done so 

the respondents have viol ated the settled position of 1 aw 

5 	For that r:iqht of promotion is a 
constitutional right 
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and 	by 	i SSU irq 	the 	impuqnerj 	order 	the 	respondent 	have 

viol ated 	the 	same 	and 	hence 	the 	impuqned 	order 	dated 

• 24201is 	liable 	to be set aside 	and quashed. 

5.7. For 	that 	in 	any 	view 	of 	the 	matter 	the 

ac:tior,/inaction 	of the 	respondents are not 	sustainable 	in 

the 	eye 	of 	.t. aw 	and 	I 	ab I a 	to set 	as ide 	and 	quashec:1 

The 	applicani; 	craves 	leave of 	the 	Tribunal 	to 

advance 	more c rounds both 	I ec a :t 	as well 	as fac: tua I 	at 	the 

time of hearing of 	th a case 

DE:TI L.S OF RENED iFS EXH1JSIED 

Thatt he 	applicant dccl ares that he has 	e;<hausted 

all 	the 	remedaes 	ava1able 	to 	them 	and 	there 	is 	no 

a! tern at. I v a 	remec:ly 	avail ab I a 	to 	h :1. m 

MAT TEES 	NOT PREY I ousi. Y F L ED OR p: 	I NO 	I N 	ANY 	OTHER 

roun 

The 	apç:: I icant 	further dccl ares 	that he 	has 	not 

filed 	previously 	any app1ication 	writ 	petition 	or 	suit 

reqard:ing 	the 	gri evanc:es 	in 	respeLt 	of 	which 	this 

app! Ication 	is 	made before any other court 	or 	any 	other 

enc:h 	of 	the "1 ribunal or any other authority nor 	a n y 	such 

application 	writ petition or suit 	is pending before any of 

them 

8 	EEL lEE' SC) JGHT FOR 

Cinder 	trie't acts 	and 	c:i. rc::umstances 	at: at: ad 	above 

the 	applicant 	most respectful ly prayed 	that 	the 	instant 

app! icat ion 	he 	admi tteci 	records be cal I ad 	for 	and 	after 

hearing the part :i as on the cause or causes that may hesnown 

and on perusal 	of 	records 	he c!rant 	the 	'fol lowing 	reliefs 	to 

the 	appi icant 

8,1 	To 	direct 	the 	respondents to review 	the 	select 
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list of 1982 for promot ion to lAS cadre from amonqst the ICS 

officers 	in 	t h e Man ipurTrjpLra 	Cadre 	taki.no 	into 

the recasted seniority of the appl:cant and to 

issue necessary direction for inclusion of his name in the 

sd I e c t list of 1982 onwards and to place him above his 

ersiwhi ic juniors in the TCS cadre by usinq the same batch 

mark/yardstick used at that relevant point of time with all 
'ConseqUential bnefjt5, 

0. 2 To set aside and quash the :impuc:jned order dated 4..2,2ø3i 

Cost of the application. 

Any other,  rd ief/re1,ef:; to which the applicant is 

entitled to under the facts and circumstanc:es of the case 

and deemed fit and proper 

'9 

Pendinq disposal of the api ication the applicant 

~dc.-., es not pray for any interim relief at this staqe 

liii 	
flRMU*..,,,,, 	

WIT Wiftilu 

1. 1 PARTICuLARS OE THE I P. ii.: 

i LPO. No. 

2 Date 

3.. Payable at 	Guwahati 

1 2. LIST C)F ENCLOSU .RE8 

As stated in the Index . 	 F 

H 	 A H 	 V,  

 fA 

It 



H 

V C R. i F:  I C A I I .0 N.. 	- 

I 	Shri. C S Chattopadhyay I(S aged about 

b, ye ars. q  son Late C;, H 	Lh ar.top a d h y a y 	present]. y 

workino as Commissioner & Secretary to the Government 

of Tripura 	Department of Fc:)od, Civil Supplies 

Consumer Affairiis, do hereby sol emnly affirm and verify 

that 	the 	statements 	made 	in 	paragraphs 

j' JLC2 	 t'4o,441 -12 

are true 	to 	my 

:knowl edge 	those made in par ag raphs 	 LI1L.~ "4 

1. rt r Lnroy i nf )T ' on 'ier ad -from r ci cu ds 

3nd t h e rests are my humb I a st..bm I ss ions be tore the 

Hon bl a Tribunal 

ncJ I sign thic verificat:ion on this the ,6th d a y 

f March 2002 

/JL(/T 
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Mnnexir-A/1 

INDIAN ADMINISTRATIVE SERVICES ETC. EXAMINATION 1969. 

The Union Public Service Commission will held at 
AHMEDABAD, AL LAHABAD, BANGALORE, SHOPAL, BOMBAY, 
CALCUTTA, CUTTACK, DELHI, HYDERABAD, JAIPUR, MADRAS, 
NAGPUR, PATIALA, PATNA, SHILLONG, TRIV4NDRtJM and 
LONDON, a combined competitive examination commencing 
on 4th October, 1969, for recruitment to the following 
Services - 

CATEGORY I 

Indian Administrative Service, and 
Indian Foreign Service; 

CATEGORY II 

Indian Police Service 
Delhi, Himachal Pradesh and Andaman and Nicober Islands 
Police Service, Class II, Manipur Police Service, 
Class-Il, and Tripura Police Service Class-lI 

CATEGORY III 

CLASS I SERVICES : 

Central 'Information Service (Grade-Ifl, Class-I, 
Indian Audit and Accounts Service, 
Indian Customs & Central Excise Service, 
India Defence Accounts Service, 
Indian Income Tax Service (Class-I), 
Indian Pøstal Service, 
Indian Railway Accounts Service, 
Indian Railway Traffic Service, and Military Lands and 
Cantonments Service, Class-I. 

CLASS II SERVICES 

Central Secretariat Service, Section Officers Grade 
Railway Board Secretariat Service, 
Armed Forces Headquarters Civil Service 
Superintendents Grade, 
Customs Appraisers Service, 
DelhI, Himachal Pradesh and Andaman and Nicober Islands 

T. Civil Service, 	 : 
Manipur Civil Service, 
Tripura Civil Service, 
Goa, Daman and Diu Civil Service and Pondicherry Civil 
Service. 

AGE LIMITS on 1.8.1969 : Indian Police Service, Delhi 
Himachal Pradesh and •Andaman and Nicober Islands Police 
Service, Class II, Manipur Police Service, Class II and 
Tripura Police Service Class II 20-24 years; other 
services 21-24 years; upper age limit relaxable in 
favour of scheduled caste, scheduled tribes and certain 
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— a, 

other 	categories including certain categories 	of 
released Emergency Commissioner/short service 
commissioned officers. Candidates other than scheduled 
castes or scheduled tribes or those belonging to 
certain other categories not eligible to compete more 
than two times for each of the three categories of 
service. Released emergency commissioned/short Service 
Commissioned Officers competing under the relaxed age 
limit, not eligible to compete more than once at the 
combined competitive examination. 

GIUALIFICATION : Degree of a recognised University or -. 
certain 	other qualifications recognised 	for 	the 
purpose. 	Full particulars and 	application 	forms 
obtainable from Union Public Service Commission, 
Dholpur House, New Delhi-Il, remitting Rs. 1.00 by 
money order or on cash payment at counter in the 
Commission's office. 

Candidates must state clearly on money order coupons 
"INDIAN ADMINISTRATION SERVICE ETC. EXAIIINATION, 1969" 
and also-give their names and full postal addresses in 
block letters. Postal Orders or cheques or currency 
notes not acceptable in lieu of money orders. Completed 
applications must reach Union Public Service Commission 
by 5th May, 1969 (19th May, 1969 for candidates 
residing aboard and in Andaman and Nicober and 
Laccadive, Minicoy and Amindivi Islands). 

i. 
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An ne xure/jL 

Registered AD 

WoE. 1/13/69/E-i II 
UNION PUBLIC SERVICE COMMISSION 

Post Box No. 186 	Dholpur House, Shahiahan Road 
New Delhi-li, the 

ADMISSION CERTIFICATE 

INDIAN ADMINISTRATIVE SERVICE ETC. EXAMINATION 1969 

You 	are 	hereby 	admitted 	to 	the 	
Indian 

Administrative Service etc. Examination, which 
commences on 4th October, 1969 for the following 
category/categories of services :- 

Category I 	: Indian Administrative Service/Indian 
Foreign Service 

Category II : Indian Police Service/Police Services, 
Class-li 

Category III 	Central Services Class I & Class II 

The admission, however, should be deemed to be 
provisional and subject to cancellation of the 
conditions of admission specified in the •Annexure on 
page 3 are not complied with within the time specified 
therein. 	 - 

This certificate entitles you to sit for the 
examination without further confirmation even where the 
admission is provisional. 

Your Roll Number and Centre 	throughout 	the 

examination are given on page 2. 

The optional Subjects, and Additional Subjects (if 
applicable), in which you are permitted to appear are 
given on page 2. 

You are required to write the answers to the "Essay" 
and "General Knowledge" papers in the medium specified 
an page 2 1  in terms of para 1 of Section III of 
Appendix II to the Rules of the examination, and column 
32 of your application form. 

Important - THE NAME OF THE LANGUAGE IN WHICH EACH OF 
THE ABOVE PAPERS IS ANSWERED must BE CLEARLY SPECIFIED 
ON THE COVER OF THE ANSWER BOOK FOR EACH SUBJECT, IN 
THE SPACE PROVIDED FOR THE PURPOSE. 

5 	The time table of the examination and the place(s) 
of examination at each Centre are shown on pages 4 and 
6-9 respectively. 

6. YOUR ATTENTION IS DRAWN TO THE NOTICE ON PAGE 10 

4dVocai 
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7. Your original certificates noted on page 3 are 
returned herewith/will be returned later. 

B. 	The receipt of this communication should 	be 
acknowledged IMMEDIATELY. 

N.B. - You must bring this certificate daily to the 
examination Hall to secure admission. 

Sd/—Illegible 
(SRI KRISHAN) 
Under Secretary 

Union Public Service Commission 

Please note that :- 

You are required to quote the Roll Number, name and 
the year of the examination in all correspondence with 
this office. 

Traveling and other expenses must be borne by the 
candidates themselves. The Commission 	do not make 
arrangements for board and lodging of the candidates. 

Any change in the postal address is required to 
be communicated to this office at once. 
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y.j 
INDIAN ADMINISTRATIVE SERVICE ETC. EXAMINATION, 1969 

Name and Centre 	 : Roll No. 	: 	Optional Subjects*for : 	 : Essay/G.K. 
---------------------- Additional 	: ----------------- 

:Category II : Cateçory I 	Subjects for: Medium @:Indian** 
and 	: Category I 	: :Language, 

:Category III: 	 : if applicable 

CHANDRA SHEKHAR CHATTO- 
PADHYAY 	 : 	97871 	: : 	22 	: 	25 	:27: 	61 	.: 	77 	: 4 : 33 
DELHI 

* Explanation of subject codes is given on page 5 : ** Explanation of Indian codes is as folldws : Language 
@ Explanation of Medium codes is as follows : : Hindi 	11 	Marathi 43 
English for both essay and General Knowledge .. 	.. 1.: Sanskrit 	20 	Oriya 44 
Indian Language for both Essay and General : Assamese 	37 	Purijabi 45 
Knowledge. 	.. 	 .. 	 .. 	 .. 	 .. 2 : Bengali 	38 	Sindhi 46 
English for Essay, and Indian Language for General : Gujarati 	39 	Tamil 47 

Telegu .48 
• inDian Language tar.ssay., 	and English' for General : Kashmiri 	41 	Ur.du - 49 

, 

.\. ç, 

0 
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Annexure-A/3 
No..2142/71-HMT 	 CONFIDENTIAL 

REGISTERED WITH AID 

GOVERNMENT OF TRIPURA 
MINISTRY OF HOME AFFAIRS 

To 
Shri I.P.Gupta, 	New Delhi-I, the 16th Apr1171 
Chief Secretary, 	Chaitra, 1693 
Government of Tripura 
A G A R I A L A 

Subject i Combined Competitive Examination, 1969- Allotment 
of candidates to Tripura Civil Service, Class-IL, 

Sir, 

I am directed to say that on the results of,  the 
Combined Competitive Examination held in 1969, the following 
three candidates, in order of merit, have been allotted to 
the Tripura Civil Service, Class-IT :- 

1 Shri Kirit Kumar Shah (Roll No 957) 
2 Shri C. Chattopadhyay (Roll No 7871) 
3 Shri S.C. Chakraborty (Roll No 2001) 

2 	The desires of the candidates, complete In all respect 
are sent herewith. It is requested that offers of 
appointment may be issued to them and copies of offer as 
:well as the notification of appointment may be endorsed to 
this Ministry (H.M.T Section) and Department of Personnel 
(AIB I Section), the Union Public Service Commission and the 
present employers of the candidates, if necessary for 
information 

Yours faithfully, 
Sd!- H.S. Dubey 

Deputy Secretary to the GO v t 
of Tripura., 
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Annexure-A/4 
GOVERNMENT OF TRIPURA 

APPOINT & SERVICES DEPARTMENT 

.2(23)-ga/71(i). 	 Dated, Agartala, the 9th Nov71 

Shri Chandrasekhar Chattopadhyay, 
Subhaspally, P- GAJIA, 
24 Paragons, 
WEST BENGAL. 

On the recommendation of the Union Public Service 
Corn ission the Administrator, Tripura has been pleased to 

Shri C. Chattopadhaya an appointment of the Tripura 
ivl Service (Gr.II) on probation, on a pay of Rs. 325/- 

Pier'J month in the scale of Rs. 325-30-475-35-545-EB-35-825- 
a-s-iøøøi-. The appointee will also be entitled to draw 

deainess and other allowances at the rate admissible under 
thejsubiect to the conditions laiddown in rules and orders 
gvrning the grant of such allowances in force from time to 
tF 	. 

2. The terms of appointment are as follows - 

iL) he appointment may be trminate at any time by a months 
ntice given by either side, namely, the appointee or the 

4pMntment Authority without assigning any reason thereof. 
TheI appointing Authority, however, reserves the right of 
terthinating the services of the appointee forthiith or 
bfdre the expiration of the stipulated period of notice by 
nga4ng payment. to him of a sum equivalent to the pay and 
a[lcwances for the period of notice or the un-expired 
0

1
6r1tion thereof. 

i'i)! The appointment carries with it the liability of serve 
in Iny part of the Union Territory of Tripura. 

iliXThe other conditions of service will be governed by the 
Tiriura Civil Service Rules, 1967 and other rules and orders 
Ui force from time to time. 

iIv)H will remain on probation for a period of 2 years and 
wIll be required to undergo such training and pass such 

eprtmenta1 examination as may be prescribed. 	 . 

3 1,  The appointment will be further sct to :- 

aj) JJSUbmission of a declaration in the term enclosed and in 
tPi.e event of a candidate having more than 	or life 
liv:iflg, the appointment will be subject to his being exempt:. 
fi'ad the enforcement of the requirement in this behalf. 

bi) iaking an oath of allegiance to the institution of India 
i6 t.ie prescribed form. 

4 1.1  lit may please be stated whether the candidate is serving 
or s under obligation to serve, another Central Government .. 

.7- 
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Dpartment, a State Government 
Discharge 	certificate/release 
eployer, if any, is be produced. 

or a Public Authority. 
order of. 	the 	previous 

if any declaration given or information furnished by the 
candidate proves to be false or if the candidates is find to 
have willfully suppressed any material information he will 

liable to removal from service and such other action as 
Gvernment deem necessary. 

611 	If Shri C. Chattopadhaya accepts the offer on the 
a 1 pointment he should communicate acceptance to the 
undersigned by the 30th November 1971. If no reply is 
r&eived from him regarding acceptance by the prescribed 
dte, the offer will be treated as cancelled. 

701 1  No traveling allowance will be allowed for joining the 
apointment offered to him. 

Sd/-Illegible 
(I.P. GUPTA) 

CHIEF SECRETARY TO THE GOVT. OF TRIPURA 

to: 

The Deputy Secretary to the Government of India, Ministry 
of Home Affairs (HIlT) Section, New Delhi, with reference to 
hils letter No. 2/42/71-HIlT dated the 16th April, 1971. 

2 The Deputy Secretary to the Government of India, Cabinet 
Sctt. dept. New Delhi. 

The Under Secretary, Union Public Service Commission, 
Pst Bo> No. 18 Dhalpur House, New Delhi. 

(I.P. GUPTA) 
CHIEF SECRETARY TO THE GOVT. OFIRIPURA 



-36-- 

Ann ex1tre-A/5 

No.F.35(2)-.-36/72 
GOVERNMENT OF TRIPURA 

APPOINTMENT AND SERVICES DEPARTMENT 

Dated, Agartala, the 7th Aug'1977 

1PIIFICATION 

The 	recommendation of the Union 	Public 	Service 
Commission subject to the provision of the Tripura Civil 
Service Rules, 1965 the Governor, Tripura, has been pleased 
to appoint Shri C. Chattopacmaya in the post of Tripura 
Civil Service Grade-Il (Training serve), on probation, on a 
pay of Rs. 325/- per month in the scale of Rs. 325-30-475- 

with effect from the forenoon 
of the 24th July, 1973 and until further orders. 

Sri Chattopadhaya will remain attached to the office of 
the District Magistrate & Collector, West Tripura District, 
Agartala. 

Sd/- 
(S.,R. Nandy) 

Under Secretary to the Government of Tripura 

Copy to 

1. The Addi. Accountant General, Tripura, Agartala with 
request kindly to issue necessary pay slip to the 
officer concerned early. 

12. The Revenue Department, Civil Secretariat, Tripura,:... 
1 	Agartala. 

. The District Magistrate & Collector, West 	Tripura 1 	District, Agartala. 
Shri C.S. Chattopadhaya, T.C.S.Gr,XI (Training Reserve) 
attached to the Office of the D.M. & Collector, West 
Tripura District, Agartala. 

The Deputy Secretary, Tripura Public Service Commission, 
Agartala. 

The Gazette Department, for publication. 

(S.R, Nandy) 
Under Secretary to the Government of Tripura 
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Annexure-A/6 

EXTRACT 

27 Duty post to be held by a member of the service :- 

Every duty post shall be held by a member of the 
Service or an officer appointed so officiate under Part-VIlI 
of these ruies. 

28 Seniority - 
members of -the 
determined in the 

The Administrator shall prepare a list of 
Service arranged in order of seniority as 
manner specified below :- 

(i) 	in 	the case of persons appointed on the results of the 
competitive examination, or by selection under clause (b) of 
sub-rule 	(1) of Rule 5 1  seniority in the Service 	shall be 
determined by the order in which appointments are 	made to 
the Service : 
Provided that - 

Persons recruited on the result of the competitive 
examination in any year shall be ranked inter se in the 
order of merit in which they are place at the competitive 
examination on the result of which they are recruited, those 
recruited on the basis of an earlier examination being 
ranked senior to those recruited on the basis of later 
examination; 

the relative seniority inter se of person recruited by 
selection shall be determined on the basis of the order in 
which their names are arranged in the list prepared under 
rule 14. 	 - 

The seniority of members of the Service appointed at 
the initial constitution of the service in accordance with 
the provisions of Part VI of these rules, shall 	be 
determined ad hoc by the Administrator in consultation with 
the commission due regard being had to the posts previously 
held by them under the Government concerned and the length 
of service rendered by them therein : 

Provided that in the case of persons appointed under 
the proviso to Sub-rule (1) of rule 17, if two or more 
persons belonging to the same parent service or department 
:are thus appointed, they shall be ranked inter-se in the 
order of their relative seniority in theparent service or 
department, as the case may be; 

The relative seniority of direct recruits and of 
;promotees shall be determined according to the rotation of 

ii  vacancies between direct recruits and pramotees which shall 
be based on the quotas of vacancies reserved for direct 
Irecruitments and promotion under rule 5 

29. Pay and allowances - (1) The scale of pay attached to 
1 the service shall be as follows :- 

Mvoel. 
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Grade I (Selection Grade) Rs. 1175/- fixed. 

(ii) Grade •II * (Time scale) Rs.. 325-30-475-35-545-EB-.35-.-
825-Eb-35-1000. 

A person recruited on the result of 	'competitiv.e 
examination shall on appointment to the service draw pay at 
he minimum of the time scale. The pay and increment in the 
case of other persons appointed to the service shall be 
regulated in accordance with the Fundamental Rules 

Provided that it shall be open to the President to 
etermine the pay of any member of the Service in such 
ianner of the President deems fit the special circumstances 
f his case so require. 

3) Dearness and other allowances shall be paid to persons 
olding duty posts at such rates as may be determined by the 
resident from time to time. 

30. Appointment to Selecton Grade' (I) Appointment of 
embers of the service to the Selection Grade shall be made 
in consultation with the Commission on the basis of merit: 
ith due regard to seniority. 

2) An officer with the minimum of 12 years service InGrade 
I shall he eligible for being considered for appointment to 
he Selection Grade : 

I 	Provided that service in a 'duty post or an equivalent 
r higher post under the Central Government, Government :.f 

rripUra or in a State Civil Service shall count towards the 
welve years period. ' : 
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Tripura Gazette ; Part I May 26, 1973 A.D.  

12.. 
0. 
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The functions of the Committee will be to discuss, 
rrange, mobilisation of student and non-student youth for 
nvolvemer,t in the programme, identify projects for 
ecution and exercise over all supervision and guidance on 
he programmes under execution. 

S.C. Baul 
Under Secretary, Tripura 

Government of Tripura 
Appointment and Services Department 

.F.2(27)-GA/69 	 Dated, Agartala, the 10th May73 

NOTIFICATION 

The Governor has been pleased to order that and 'adhoc 
rntinuance of the fol -lowing officers in the duty posts of 
.ipura Civil Service Gr.II held by them as noted against 
ch for a further period upto the end of October 1973, or 
til further orders whichever- is earlier. 

2. 	This order is issued in partial relaxation of the 
p1'ovisions of the Rule 15 (3) of the Tripura Civil Service 
Rules, 1967 under Rule 35 of that Rules and in consultation 
with the Tripura Public Service Commission. 

SI.. No.. Name of the 	: Name of duty 	: 	No.. &date of 
Officer 	 posts held by 	previous notifica- 

the officer : tion conveying ad-
hoc continuance in 
the duty posts 

---------------------------------------------------------- 

io
----------------------------------------------------------

Shri B.C. Deb 	Dy.. Registrar, Coop. No.F.4(190)-GA/57 
Societies 	 dated 9.1.73 

2 Sri SC Choudhury Treasury Officer, 	NO.F.PFG(37)-Appt/59 
Agartala . 	 dated 15.1.73 

3 Sri SL Das Gupta Magistrate, 1st Cl. No.F.PFB(5)-Apptt/59 
(S.D.0) Sadar 	dated 9.2.73 

4. Sri SC Choudhury District Panchayat No.F.34(21)-GA/61 
Officer 	 dated 15.1.73 

5.1  Shri B Dutta 	Magistrate 1st Cl. No.F.4000>-GA/56 
Kailasahar 	. 	dated 8.1.73 

60, Sri B Das Gupta Land Acquisition 	No.F.PFG(27-Apptt/59 
Officer, Agartala 	dated 9.1.73 

7.. Sri ML Mazumdar Project Executive 	No.F.34(9)-GA/63 
Officer, Chauma-nu 	'dated 4.1.73 

8.Shri B.Dey 	Project Executive 	No..F.34(15)-GA/63 
Officer attached to dated 8.1.73 

Office of D.M. & Coll- 
ector (West), Agar -tala 

9.Sri KR,Ghoh Roy T.C.S. Gr II (Trai- No..F...PFG(45)-Appt/59 
ning Reserve) attached - dated 15.1.73 
to office of D.M. & Coll- 
ector (West), - Agartala 

pttvvp.T1 

District Magistrate & Collector, South Tripura 
Sri Khirodo Sen, Joynagar, Agartaia 
Sri M.K. Chakraborty, Dy. Director (Y.P) 
Dr.. J.C. Banerjee, Dy. Director of Education 

Member 
ft 

I, 

Ii 



-40- 

10. Sri A T Dutta T.C.S. 	Sr 	II 	(Leave No.F.4($1)-GA/54 
Reserve) 	attached 	dated 	3.1.73 

to office of D.M.. & Coil- 
ector 	(West), Agartala 

1i.Sri SB Chakraborty T.C.S. Sr 11 	(lea- 	No.F.4(109)-GA/56 
ye 	Reserve) 	attached 	dated 	3.1.73 
to office of D.M. & Coll- 
ector 	(West), 	Agartala 

12.Sri A M Dutta Tribal Welfare No.F.PFG(13)-Aptt/59 
Officer, Agartala dated 	15.1.73 

13.Sri SN Gupta Magistrate, 	1st Cl. No.F,34(5-GA/63 
(800) Sabroom dated 	3.1.73 

14.Sri JP Gupta Magistrate 1st ci. No,F.34(12)-GA/63 
(800) Dharmanagar dated 	8.173 

15.Sri SC Chakraborty Magistrate 1st ci. No.F.PFG(34-6)- 
(800) Beionia Apptt/61 dated 8.1.73 

16.Sri ML Roy Magistrate 1st ci. No.F.4(114)-SA/56 
(900) 	Amarpur 	.. dated 	4.1.73 

17.Srj ML Das Superintendent of No.F.4(90)-SA/56 
Excise & Taxation dated 	9.1.73 

18.Sri HM Choudhury Magistrate 1st ci. No.F.PFG(34-3)- 
(900) Sonamura Apptt/61 dated 8.1.73 

19.Sri S Deb Roy Controller of Stores Na.F.6(166-GA/57 
and distribution dated 	15.1.73 

20.Sri 0 K Roy ,  Project Executive No.F.34(13-GA/63 
attached 	to office dated 17.4.73 
of D.M. & Collector 
(North), Kumarghat 

21.Sri M K Sarkar Deputy Chief Electo- No.F.PFG(24)-Aptt/ 
•(SDO) Dharmanagar .60 dated.9.1.73 

22.Sri DK Bhatta- Project Executive No.F..34(4)-.eA/63 
charjee Officer, attached dated 	12.1.73 

to office of DEl & 
Collector (South) 
Udaipur 

23.Sri S Ganguly Project Executive No.F.34(4)GA/63 
charjee Officer, attached dated 	12.1.73 

to office of DEl & . 

Collector North 
Tripura Kaiiasahar 

24.Sri S B Dutta Special Officer 	(T.W), No.F.34(18)-GA/63 
Agartala dated 	15.1.73 

25.Sri Roshan Lai Project Executive No.F.34(11)-GA/66 
Officer, Dumburnagar dated 3.1.73 

26.Sri Joydev Project Executive No.F.34(22)-GA/63 
Chakraborty Officer, Amarpur dated 3.1.73 

7.Sri S C 	Saha Asstt. Transport No..F35(1)-GA/70 
Commissioner, Agartala 	dated 29.12.72 

28.Srj NG Mazumdar ICS Gr.II 	(Leave No.F.35(21)-6A/71 
Reserve) attached to dated 28.12.72 
office of DM&Collector 
(South),.Udaipur. 

9.Sri NCDeb Project Executive No.F.35(25)-GA/71 
Officer, Kanchanpur dated 28.12.72 

0.Sri 	El Roy.. Magistrate 1st Cl. No.F.PFG(35)- 
(SDO) Kamalpur dated 29.12.72 

By order of the Governor 
S.R. Nandy, 

Under Secretary to the Govt. of Tripura 
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Government of Tripura 
Appointment & Services Department 

Dated, Agartaja, the 9th May'73 

NOTIFICATION 

In continuation of Medical & Public Health Departments 
Order No. F.27(10)_MpH,p,67 dated the 6th May, 

1970 (copy enclosed for ready reference) the Governor has been pleased 
to continLie the ad-hoc officiating appointment of Shri Ajoy 
Chakraborty in the post of GLIb-divisional Officer tASsistant 
Engineer) RWS Section, Tripura for the period form 1st July, 
1970 to 30th July, 1971. 

By order of the Governor 
S.R. Nandy, 

Under Secretary to the Govt., of Tripura 

Government of Tripur 
Public Works Department 

Dated Agarta, the 11th May'73 

OFFICE ORDER 

In continuation to this Department's office order of 
ven number dated 5th April, 1972, the Governor, Tripura has 
ene pleased to grant a further extension in service for a erjod of SX 

months from 1st April 1973 to Shrj H.K. Dutta, 
ssistant Engineer, PWD, Government of Tripur. 

By order of 
T.S. 

Secretary 

the Governor 
Vedagi ri 

PWD 

Government of Tripura 
Appointment and Service Department 

Dated Agartala, the 9th May'73 

NOTIFICATION 

In continuation to this Department's notification No. 4(115)-GA/6 	
dated, the 9th January, .1973 the Governor 

been pleased to continue the adhoc officiating 
pOintment of Shri Amal J<umar Roy in the due post of L
ipura Civil Service Grade-Il on proforma promotion basis 
to the end of October, 1973 or until further orders 
ichever is earlier. 

2.9 
This order is issued in partial relaxation of the 

R4lPovision of the Rule, 25 (3) of the Iripura Civil Service 
les, 1967 under Rule 35 of that Rules and 

in consultation with Tripura Public Service Commission. 

Certified that all the conditions of Next Below Rule as 
id down under the Govt., of India's decision No. 9 below 
30 including principle of one for one has been satisfied 
h effect from the 1st May, 1973 in respect of Shri Amal 
ar Roy who has given proforma promotion from the rank of 

, 
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Sub-Deputy Collector to TICIS. Grade-Il in the scale of Re. 
325--30-475 -35-545-EB-35-825-EB-35- 1000/- 

By order of the Governor 
S.R. Nandy, 

Under Secretary to the Govt. of Tripura 

0 
Government of Tripura 

Appointment and Service Department 

No..F.2(32)-13A/72 	Dated Agartala, the 7th May73 

NOTIFICATION 

In partial modification of this Government Notification 
even number dated the 22.2.73, the Governor of Tripura is 
pleased to appoint Shri Amar Sinha, lAS (NT) cadre, with the 
concurrence of the Joint Cadre, Authority of Manipur and 
Tripura, to officiate as Development Commissioner-cum-
Secretary in the scale of Re. 2500-125/2-2750/- with effect 
from 14th February, 1973. 

By order of the Governor 
C.R. Paul, 

Deputy Secretary to the Govt. of Tripura 

Government of Tripura 
Appointment & Service Department 

I No.F.10(16)t3 A/72 	Dated Agartala, the 9th May'73 

NOTIFICATION 

The Governor is pleased to post Shri KID> Menon, lAS 
MI), on his reversion from the Administration of the 
.accadive, Minicoy & Amindivi Islands, as Secretary to the 
overnment of Tripura, with effect from forenoon of 7th May, 
973 and until further order. 

• Shri Menon will look after the work of the 
epartment for the present. 

By order of the Governor 
C.R. Paul, 

Deputy Secretary to the Govt. of 

Government of Tripura 
Law (Election) Department 

Education 

Tripura 

.F.2(20)-CEO/63-Iv Dated, Agartala, the 28th April, 1973 

NOTIFICATION 

• 	In exercise of the powers conferred by theproviso to 
rticle 309 of the Constitution, the Governor is pleased to 
iake rules in schedule hereto annexed regarding the method 
f recruitment and qualifications necessary appointment to 
he post of Superintendent under Law(Election) Department 
f the Government of Tripura. 

ç t 
5 	t21\ 
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PART I Orders & Notifications by the Government of Tri.p.ura, 
the High Court, Government Treasury, etc. 

Government of Tripura 
Appointment and services Department 

No.F.2(27)-GA/69, 	Dated, Agartala, the 9th May 9 1973 

NOTIFICATION 

In continuation of this Departments 	Notification 
No.F.4(89) GA/S, dated the 8th January, 1973,. 	the Governor 
has been pleased to continue the adh.oc officiating 
appointment of Shri K. Bhattacharjee in the duty post of 
Tripura Civil Service Grade-lI on proforma promotion basis 
upto the end of October, 1973, or until further orders. 
whichever is earlier. 

2; This order is issued in partial relaxation of the 
provisions of-the Rule 25(3) of the Tripura Civil Y.Service 
Rules, 1967 under Rule 35 of that Rules and in consultation 
with the Tripura Public Service Commission. . 

3. Certified that all the conditions of Next Below Rule as 
laid down under the Govt. of India's decision N. 9 below 
FR 30 including principle of one has been satisfied with 

Mile  
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ef, ect from the 1st May, 1973 in respect of Sri 	1< 
BIattacharjee 	who has given proforma 	promotion 	'from 
pi5motion from the rank of Sub-Deputy Collector to TCS 15 Grade-Il In the scale of Rs. 325-30-475--35-545-EB-35--825-EB- 
3-1000/- 

By order of the Governor 
S.R. Nandy, 

I 	 Under Secretary to the Govt. of Tripura 

Government of iripura 
Appointment and services Department 

No.F.2(27)-GA/69. 	Dated, Agartala, the 10th May,1973 

NOTIFICATION 

1 1 	In continuation of this Department's 	Notification 
IoLF.4(89) GAlS, dated the 8th January, 1973, the Governor 
hs been pleased to continue the adhoc officiating 
3p,ointment of Shri S R Nandy in the post of Under Secretary 
td the Government of Tripura, Agartala (a duty post of ICS 
3riII) L.tpto the end of October, 1973, or until further 
oiders whichever is earlier. 

This order is issued in partial relaxation of the 
p••visions of the Rule 25(3) of the Tripura Civil Service 
uies, 1967 under Rule 35 of that Rules and In consultation 
with the Tripura Public Service Commission. 

By order of the Governor 
C.R. Paul, 	 H 

Deputy Secretary to the Govt. of Tripura 
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COLLECTOR (EX CADRE) 

Si Name 	of 	the officer :Date of birth/:Enhancement of service : 	Post in which confirmed 	: 	Present 	held 
Remarks 
No. D/O Apptn. the present grade/post date of confirmation in 

the present grade/post 

1 2 3 .4 5. 6 	 7. 

 Shri Amal Kumar : 	 9.10.1925 30.12.1965 Sub—Deputy Collector General Manager, TRTC 
Bhattacharjee 24.6.49 1.4.1950 

 Shri N K Sinha 1.9.1921. 7.1.66 Sub—Deputy Collector Senior DeputyPlagistrate 
24.6.49 . .18.7.1962 West Tripura 

 Shri Dirhari Dey : 	1.5.1931 7.1.66 Sub—Deputy Collector .DFO attached to DMs Off io 
11.1.1957 18.11.1968 (North) 

 Shri L C Das 1.6.1934 6.11.1969 - do - Dy. Collector, Staff 
11.6.55 

. Officer, Civil Defence 
 Shri R. 	Dighal 1.6.1929 16.10.1969 - do - Dy. Collector/Deputy 

27.11.1956 Controller Category II 

UNDER SECRETARY (NON TCS) CIVIL SECRETARIAT 

 Shri 3 Sen Supta 	: 1.12.1917 1.8.1959 Under Secretary 
13.9.1948 18..7.1962 

Civil Defence 
 Shri S C Paul 	. 1.2. 1926 1.11. 1969 . 	 Under Secretary 

4.7.1946 1.11.1971 
 Shri K Bhattacharjee 1.3.1926 27.7.1970 Superintendent 

29.4.1946 1.9.1958 
 Shri N R Roy 	 . 1.5.1918 	. 29.11.1973 Superintendent 

16.6.1939 1.9.19622 

Deputy Secretary, Home 
(Police) Department 

Deputy Secretary, Politi-
cal & A R Department. 
Under Secretary, . 
Transport Department 
Under Secretary,.Budget 
Office, Finance Department 

ME 
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Tripura Gazette, Part I November 10, 1973 A.D. 
Government of Tripura 

Appointment and Services Department 
.F.2(37)-GA/71 (vi) 	Dated, Agartala, the 25th Oct'73 

NOTIFICATION 

In e>ercise of the powers conferred on him by clause 
(a) of sub rule(1) of Rule 25 of the Tripura Civil Service 
Rules, 1967, the Governor is pleased to appoint the 
following officers to the Tripura Civil Service Grade-Il on 
officiating basis with effect from the 21st October, 1972 
temporarily and until further orders :- 

(1) Shri S.B. Sen 
11(2) Shri C. Bardhan, 
H(3) Shri N. Roy, 
(4) 

 

%h~ri  5.1<. Ganguly, 
5) 	ri Joydev Chakraborty 

Shri N. 6. Majumdar, 
Shri N. C. Deb 

By order of the Governor 
CR Paul 

Deputy Secretary to the Government of Tripura 

Government of Tripura 
Appointment And Service Department 

No.F.2(37)-GA/71(iii) 	. 	 Dated, Agartala, the 25th Oct'73 

MOMWIMMIM 
Under Rule 16 of the Tripura Civil ServiceRules, 1967, 

read with clause (b) of sub Rule (1) of Rule 5 of the said 
Rules, the Governor is pleased to appoint following afficers 
to the Tripura Civil Service Grade-Il, against promotion 
quota on probation, for a period of 2 years with effect from 
the 21st October, 1972 :- 

 
 
 

 
5, 

 
 

 
 

 
 

 
 

 
 

 
 

18.. 
 

 
 

I 22, 

Shr.i P.K. Dev Burman 
Shri R.N. Bhattacharjee 
Shri P. Nath 
Shri B.M. Chakraborty 
Shri Bimal Chandra Deb 
Shri Waliulla Moulla 
Shri G.C. Choudhury 
Shri S.L. Das Gupta 
Shri S.C. Choudhury 
Shri A.K Roy 
Shri S.R. Nandy 
Shri A.T. Dutta 
Shri M.L. Das Gupta 
Shri K. Bhattacharjee 
Shri S.D. Chakraborty 
Shri B. Dutta 
Shri L.B. Das Gupta 
Shri A.P. Roy 
Shri M.L. Plajumdar 
Shri K.R. Ghosh Roy 
Shri P.B. Bhattacharjee 
Shri N. Chakraborty 

23. Shri A. M. Dutta, 
24. Shri M. L. Roy 
25. Shri K. R. Das 
26. Shri M. L. Das 
27. Shri S. Deb Roy 
28. Shri S. N. Gupta 
29. Shri S. Ganguly 
30. Shri D. K. Bhattacharjee 
31. Shri H. 11. Choudhury 
32. Shri N. K. Sarkar 
33. ShriH. P. Siva 
34. Shri J. P. Gupta 
35. Shri D. K. Roy 
36. Shri S. B. Dutta 
37. Shri S. B. Sarkar 
38. Shri J. C. Chakrabarty 
39. Shri L. H. Naha 
40. Shri B. B. Sen 
41. Shri R. B. Paul 
42. Shri S. C. Saha 
43, Shri Roshan Lal 

By order of the Governor 
C R Paul 

Deputy Secretary' to the Government of Tripura 

1._i,. 
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GRADATION LIST OF OFFICERS 
• 	 (CLASS I -& I I) 

IN 

Various Services/Posts Under the 

GOVT. OFTRIPURA. 

(AS ON 31.7.1975) 

ISSUED BY 

THE APPOINTMENT & SERVICES DEPARTMENT 

GOVERNMENT OF TRIPURA 



'4 	
St 	

S 

TRIPURA JUNIOR CIVIL SERVICE 	(T.JC..S) 

Si Name of the officer 	Date of birth! Date of Appointment Date of Confirmation 	Present Post 	Remarks 

No.. Commencement to the post of in the post of held 
of the service T.J.S.0 T..J.S.C.. 

1 2 3 4 5 6 	 7 

1.. Shri S.D. Sen 1.4.1934 3.1.1966 27.1.1971 Officiating in TCS 
8.8.55 Grade-Il 

 Shri C. Bardhan 18.3.1936 3.1.1966 - do - * do - 
26.12.1958 

 Shri M. Roy 1.1.1932 5.1.1966 - do - - do - 
18.10.1951 

 Shri S.K.Sanguly 15.10.1933 7.1.1966 - do - do - 
12.1.1959 

5.. Shri Joydev Chakraborty 1.7.1931 15.6.1966 - do - - d.o - 
21.2.1955 

 Shri N.G. Hazumdar 1.2.1931 25.5.1966 - do - - do - 
1.4.1950 

 Shri N.C. 	Dev 1.3. 1934 25.5.1966 - do - - do - 
17.7.1953 

B. Shri D.K. Sen 1.7.1934 17.6 1966 - do - - do - 
27.2.1959 

 Shri J.C.Bose 1.3.1932 18.6.1966 - do - On deputation to Govt. of 
1.6.1961 India as Circle Organiser 

 Shri A.B. Dutta 2.4.1936 20.6.1966 - do - .B.D.O. 	Bishalgarh. 
Dec 1957 

11.. Shri S.S. Dutta 15.10.1939 21.6.1966 * do - Sub-Deputy Collector attached 
14.7.19548 to D.M.'s Office 	(West) 

12. Shri M.K.Mazumdar 22.12 1930 22.6.1966 - do - BDO attached to DMs Office (South) 
14.8. 1954 

13.. Shri P.C. Bhattacharjee 1.9.1930 23.6.1966 - do - ASDO Dharmanagar 
10.9.1950 
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ffle xii re -A/9 

No.F.,30(1)-GA/74 
GOVERNMENT OF TRIPURA 

APPOINTMENT AND SERVICES DEPARTMENT. 

Dated, Aqartala, the 6th August, 1974. 

E MD R A N D U M 

Subject - Provisional seniority list of officers holding 
duty posts of Tripura Civil Service as on 1st January, 1974 
including those who are officiating in higher posts or are 
on deputation etc., (except the case of officer.s taken into 
initial constitution of the service). 

The undersigned is directed to circulate herewith the 
provisional seniority list of officers appointed to duty 
posts of Tripura Civil Service vide this Government's 
Notifications No. F.2(37)-GA/71(jii) dated 25.10.73, 
No.F.2(37-GA/71(vj), dated 25.10.73 and No.F.2(37)-
GA/71/(yjj), dated 15.10.73 including direct recruiteeg1 The 
seniority of the officers has been determined in pursuance 
of rule 28 of Tripura Civil Service Rules, 1967. 

In case of officers from 81. 1 to 43. their relative 
inter-se seniority has been determined on the basis of the 
order in which their names were recommended by the Tripura 
Public Service Commission for appointment to Tripura Public 
Service against promotion quota under sub-rule (b) of rule 
28 of Tripura Civil Service Rules, 1967. In case of officers. 
at Si. No. 44, 52, 53 and 55, who are direct recruits, their 
seniority has been according to the dates of appointment to 
the Tripura Civil Service. Regarding 8 others (from Si. No. 
45 to 51 and 54), their relative seniority has been 
determined on the basis of the order in which their names 
were recommended by the Tripura Public Service Commission 
for appointment to Tr.ipura Civil Service against promotion 
quota. 

Officers concerned are requested 	to 	examine 	the 
provisional seniority list very carefully keeping in view 
the provisions of rule 28 of Tripura Civil Service Rules, 
1967 and to lodge their claims and objections, if any, b 
jg Mst AuQu, 1974, through their respective Heads of 

Department/Officers, who in turn may please forward them to 
this Department by jjg jth .$eptember, J,174 along with their 
specific comments. In case of factual in accuracy about date 
of appointment etc. objections, if any will have to be 
supported by attested copies of irders etc on which such 
objections are based. If no objection is received from any 
officer by the stipulated date, it will be presumed that he 
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no objection to make and the provisional seniority list 
pill be finalised accordingly. 

nclo 	As stated. 

Sd!- 
(C. R. PAUL) 

Deputy Secretary to the Government 
of Tripura. 

opy to - 

All concerned. Department/Heads of Department/offices. 
2. All officers concerned. 

. Sri C.S. Chattopadhaya, T.C.S. Gr.Il(Trg. Reserve), 
Administrative Training Institute, Ranchi-8, Bihar. 

oe 
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PROVISIONAL 	SENIORITY 
tIPURA CIVIL 

LIST 	OF OFFICERS 	HOLDING 	POST 	OF 
SERVICE INCLUDING THOSE WHO ARE OFFICIATING IN 

HIGHER POSTS OR ARE ON DEPUTATION ETC. 

thi. Name of the 	Date of Appnt. 	Date of con- 	REMARKS 
No. Officer 	to the past of 	firmation in 

TCS or other 	the past of. 
equivalent 	TCS. 

2 3 4 	 5 

ii Shri P.K. Dev Barman 4.8.1949 	21.10.1973 
R.N. 	Bhattacharjee 	18.11.1961 - do - 

P. Nath 20.11.1961(AN)-d 	— 

8.11. Chakraborty 31.12,66(sj) - do - 

Bimal Ch. Deb 17.2.1969 	-" do - 

6 1~ . H  W.U. Mullab 1.2.1969 - do - 

7 1 	it 
 G.C. Choudhury 1.2.1969 	- do - 

B. 
if 

S.L. Das Gupta * 18.2.1969 - do -*slnce expired 
S.C. Choudhury 20.2.1969 	- do - 

Amal Kr. Roy 20.2.1969 - 	 do - 

I1. S.R. Nandy 19.2.1969 	(AN) do - 

Ashutosh Dutta 7.11.1969 - do - 

13. 	" M.L. Das Gupta 1.9.1972 	- do - 

K. Bhattacharjee 31.1.1969(AN)- do - 

S.B. Chakraborty 28.7.1969 	* do - 

H  B. 	Dutta 31.1,1969(AN)- do 
1. I.B. Das Gupta 31.1.1969 do - 

1. 	" A.P. Roy 21.10.1972 - do - 14. M.L. Mazumdar 24.2.1969 	- do - 

 K.R. Ghosh Roy 31.1.1969(AN)- do - 
 P.B. 	?hattacharjee 	6.11.1969 	- do 

 N. Chakrabarty 8.9.1970 	- do - 

 A.M. Dutta 8.9.1970 	* do - 

2. M.L. Roy 23.9,1970 do — 
25. 	" N.R. Das 4.11.1970 	* do - 
2. M.L. 	Das 25.9.1970 	- do - 

27. S. Deb Roy 1.10.1970 	- do - 26. S.N. Gupta 1.10.1970 	- do - 

u S. Ganguly 3.2.1971 	- do - H  D.K. Bhattacharjee 9.11.1970 	- do - 

311. N.M.Chaudhury 9.11.1970 	- do - 

32.. M.K. Sarkar 21.9.1970 	-do - 73 	n  H.P. 	Siva 21.10.1970 	* do - 

34. 
35L 

S.P. Gupta 21.9. 1970 	- do — 
" D.K. Roy 27.10.1970 	- do - 

36. S.B. Dutta 9.11.1970 	- do - 

37, 	" S.B. Sarkar 27.10.1970 	- do - 

H  S.C. Chakraborty 9.11.1970 	- do - 

391. L.M. 	Naha 9.8.1971 	- do - 
" B.B. Sen 21.10.1972 	- do - 

41k. 	it  R.B. Paul 9.8.1971 do - 

 S.C. Saha 27.8.1971 	- do - 
43. 	" Roshan I al 30. 11 • 1971 (AN)- do - 

44, 	" - R.B. Bhushan 3.11.1971 	Seniorityiist yet to 
be 	determined 	and 
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4 

examined accordingly 
instruction of Govt. 
of 	India, 

 S.B. Sen 14.12.1971 - do - 
 " C. Bardhan 20.10.1971 - do 

 M. Roy 21.9.1971 - do * 
 " S.K. Ganguly 16.8.1971 - do - 

1 	49. " Joydev Chakraborty 1.1.1972 - do - 
 N.G. Majumdar 3.9.1971 - do - 

 N.C. 	Deb 3.9. 1971 (AN)- do - 
52 Om Prakash 12.2.1972(AN) Seniority 	list 	yet 

to be determined 	and 
being 	 examined 
accordingly 	instru- 
ction 	of 	Govt. 	of 
India. 

 
" C.S. Chattopadhyay 24.7.1973 - do - 

 ' D.K. Sen 31.10.1973 - do - 
55. ' Lalvohliana 9.2.1974 - do - 

t 

'4 
	

t 
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Government of Tripura 
Appointment & Services Department 

INo.F.30(1)-GA/74 	Dated Agartala, the 31st July, 1975 

MEMORANDUM 

Sub : Fixation of seniority list of officers in Tripura 
Civil Services 

The 	Governor 	is pleased to 	fix the 	seniority 	of 
•officers 	appointed to the Tripura Civil Services 	as 	shown 

ibelow, 	after considering the representation received on 	the 
draft seniority list. 

,2. 	The seniority list of officers from Si. No. 	1 	to 13 	had 
b een 	finalised earlier in consultation with 	the 	UPSC/TPSC 
'and circulated vide this Department Memorandum No. 	F.30(2)- 
,GA/69 dated 4th.ecember, 	1974 :- 

Si. 	Name of 	Date of Appnt. Date of Date of 	REMARKS 
No. 	Officer 	to State Civil confir- continuous 

Service mation in officiation 
State Civi.i in the duty 
Service post of TCS 

or equivalent 

H post 

2 3 4 5 	6 

Sri CR Paul 4.3.67 31.12.68 1.5.50 	Retd. on 
1.7.75 

" A.K..Bhattacharjee 4.3.67 31.12.68 1.4.50 	Retd. on 
1.4.75& 

now reemployed 

K.C. 	Sinha 4.3.67 4.3.69 1.4.50 promoted 
to lAS from 
21.6.75. 

4 	" ML Ganguly 4.3.67 31.12.68 20.2.54 	- do - 
" R.Sankarnarayan 4.3.67 31.12.68 1.2.55 	- do - 

R. Shosh 4.3.67 31.12.68 22.1.57 	promoted 
tolAS 

Narosh Chandra 4.3.67 31.12.68 28,11.57 promoted 
to lAB from 
21.6.75 

B. 	u  SR Chakraborty 4.3.67 31.12.68 6.1.58 	- do - 
Rk flv Vrmn 4367 31.12.68 1.3.59 	do - 

10." S Banerjee 	 4.3.67 	4.3.69  
D. Roy 	 4.3.67 	4.3.69 
SL Kar 	 4.3.67 	4.3.69 
JL Roy 	 4.3.67 	4.3.69 

1 14." RN Bhattacharjee 21.10.72 21.10.73 

13.1.66 
13.1.66 
14.1.66 
1.6.66 
18.11 ,61*Proviso- 

nal seniority 
would•be deter- 

mined in consul- 
tation with the: 

IN 
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TPSC. 
15. P Nath 21.10.72 - do - 20.11.61(AN) 	Since 

expired 
16." BM Chakraborty 21.10.72 - do - 20.11.61(AN) 	Since 

expired 
Bimal Ch. Deb 21.10.72 - do 17.2.69 
WU Mullah 21.10.72 * do - 1.2.69 
SC Choudhury 21.10.72 - do - 1.2.69 

20," SL Das Gupta 21.10.72 - do - 18.2.69 
21." SC Choudhury 21.10.72 - do - 20.2.69 

'22." Amal Kr. Roy 21.10.72 - do - 20.2.69 
.23." SR Nandy 21.10.72 - do - 19.2.69(AN) 

 Ashutosh Dutta 21.10.72 do - 7.11.69 

 Ml Das Gupta 21.10.72 - do - 1.9.72 
 K Bhattacharjee 21.10.72 - do - 31.1.69(AN) 
SB Chakraborty 21.10.72 - do * 28.7.69 

28." B Dutta 21.10.72 - do - 31.1.69(AN) 
29." lB Das Gupta 21.10.72 * do - 31.1.69 
0." AP Roy 21.10.72 - do - 21.10.72 

31." ML Majumdar 21.10.72 - do - 14.2.69 
,32. 11  KR Ghosh Roy 21.10.72 - do - 31.1.69(AN) 

33." PB Bhattachariee - do - - do 611.69 	 J 

N Chakraborty 21.10.72 - do - 8.9.70 

35." AM Dutta 21.10.72 - do - 8.9.70. 

6." ML Roy 21.10.72 - do - 23.9.70 

 KR Das 21.10.72 - do - 4.11.70 

 ML Das 21.10.72 - do - 25.9.70 

 S Deb Roy 21.10.72 do 1.10.70 

 SN Gupta 21.10.72 - do - .1.10.70 

 S Ganguly 21.10.72 - do - 3.2.71 

 DK Bhattachariee 21.10.72 - do -' 9.11.70 

. 43." HM Choudhury 21.10.72 do E9.11.70 

 MK Sarkar 21.10.72 - do - 219.70 

 HP Siva 21.10.72 - do - 21.10.72 

 JP Gupta 21.10.72 - do - 21.9.70 

 DK Roy 21.10.72 * do - 27.10.70 

 SB Dutta 21.10.72 - do - 9.11.70 

 SB Sarkar 21.10.72 - do - 27.10.70 

 SC Chakraborty 21.10.72 - do - 9.11.70 

LM Naha 21.10.72 - do - 9.8.71 

 BB Sen 21.10.72 - do - 21.10.72 

 RB Paul 21.10.72 - do - 9.8.71 (AN) 

 JC Saha 21.10.72 - do - 27.0.71 

 Roshan Lal 21.10.72 - do - 30..11.71(AN) 

 RB Bhushan 3.11.71 - do - 3.11,71*Provisio- 
nal seniority 

would be deter- 
mined in consul- 
tation with the 
TPSC. 

 SB Sen 21.10.72 - do - 14,12.71(AN) 

C Bardhan 21.10.72 - do -, 20.10.71 

 M Roy 21.10.72 . - do - 21.9.71*Provisio- 
nal seniority 

F. would be deter- 
mined in consul- 

H tation with the 
TPSC, 

 OK Ganguly 21.10.72 - do - 16.8.71 

t AJ-i 

1. 40G 
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61.," Joydev Chakraborty 21.10.72 - do - 

62.." NG Majumdar 	21.11.72 	- do - 
NC Deb 	 21.11.72 	- do - 
OM Prakash 	12.2.72 	- do - 

1.1 ..72*ProvisiQ- 
nai seniority 

would be deter-
mined in consul-
tation with the 
TPsC. 

3.9.71 
3.9.71 (AN) 
12.2. 72*Prov is i a- 

nal seniority 
would be deter-

mined in consul- 
tation with the 
TPSC. 

24.7.73 *Provisjo- 
nal seniority 

would be deter- 
mined in consul-
tation with the 
TPSC. 

31.10.73 
9. 2. 74*Prov is i a- 

nal seniority 
would be deter-
mined in consul-
tation with the 
TPSC. 

65.." CS Chattopadhyay 24.7.73 

DK Sen 	 31.10.73 
	

do - 
AM Dutta 	 9.2.74 	- do - 

By order of the Governor, 
Sd!- Naresh Chandra, 

Copy to : 
	 Deputy Secretary to the Govt. of Tripura 

Secretary, Tripura Public Service Commission, AQartala. 
Revenue 	Department/Food 	& 	Civil 	Supplies 
Deptt./Development 	Deptt/P.W. 	Department/Panchayat 
Department/Labour Department/Cooperative Deptt. 
All District Magistrate & Collectors. 

4.. All Officers concerned. 

QV 
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CONFIDENTIAL 
TRIPLJRA PUBLIC SERVICE COMMISSION 

No.F..5(3)-JpSC,74 	 th15th May 1974 

To 

The Secretary to the Government of Tripura. 	-. 
Appointment of Service Department, Agartala '\ 

Subject : Fixation of seniority of the officers in 
Tripura Civil Services. 

Sir, 
I am directed to refer to the correspondence resting 

with your letter Na. F.30(1).-.GA/74 dated 5th August, 1976 on 
the subject noted above and to communicate the views of the 
Commission in regard to the inter Se - seniority of Sarvashrj 
C.S. Chattopacihyay and Lalvohijana, as below. 

2. The State Government have suggested that the seniority of 
S/Shr.i C.S. Chattopadhyay and Lalvohijana should follow from 
the date of their joining the Tripura Civil Service on 
24.7.1973 and 11.2.1974 respectively and all the officers 
who had been promoted to the said service and confirmed 
therein on earlier dates should rank senior to the them. The 
seniority list circulated under the State Governments Memo 
No.. F.30(j)-GA/74 dated 31.7.75 has provisionally assigned 
the seniority to S/Shri Chattopadhyay and Lalvohliana 
accordingly, with the stipulation that the final seniority 
would be determined in consultation with the Commission.. In 
substance the proposal is that the date of joining of those 
two officers should determine their position in the 

Iseniority list. The facts and circumstances of the case 
would, however, have to be considered in the light of the I provisions of the Tripura Civil Service Rules, 1967 relating 
to the scheme of conStitution of and recrujtmérjt, to the 
service and the determination of the seniority of the 
persons appointed thereto, by the various methods of 
recruitment. To the extant that the Rules do not answer all 
the issues relevant to the consideration of the question, a 
reference may be necessary to the General principles for 
determining seniority adopted by the Government in their 
office order No.. F.2(16)-GA/59 dated 13.7.1960. 

2(a). Shri C.S. Chattopadhyay was selected for appointment 
to the Tripura Civil Service on the basis of the Combined 
Competitive Examination held by the Union Public Service. 
,;Commjssion in 1969 for recruitment to the Central Services 
Class--I and Class-Il, and Sri Lalvohliana was similarly 
selected for appointment on the basis of the examination 
Iiiheld in 1970. In the case of Shri Chattopadhyay on offer of 
a appointment was issued on 9.11.1971 asking him to 
communjcate his acceptance by 30.12.71, failing which the 
offer would stand cancelled. No reply was received from Shri 
Chattopadhaya within this date but the Home Ministry 
informed the State Government letter forwarding the copy of 
a letter from him that he was engaged in research work at 
Ghana, sponsored by the Government of India and that though 
he had heard about the affix offer of appointment, the 
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letter had not reached. Shri Chattopadhaya has also executed 
a bond with the Ministry of education, Govt. of India, to go 
through the course of the Scholarship at Ghana.. 
Subsequently, Shri ChattopadhYaY communicated the acceptance 
of the offer by his letter dated 15.2.1972 and asked for 
release from the bond executed with the ilinistry of 
Education. In the circumstances and having considered the 
recommendation of the Govt.. of India the last date of his 
joining was finally extended by the State Government till 
July, 30, 1973 and the offered joined within the last 
extended date, on 24.7.1973.. it is the evident that the 
extension of the date of joining and, for that matter, the 
validity of the offer, was granted on the recommendation of 
the Government of India in consideration of certain Public 
exigencies, and in at least two instances the communication 
relating to the offer of appointment did not roach the 
officer within the prescribed date. As mentioned by the 
State Government, finally slghri ChattopadhyaY was irtformed 
by cable No. F.35(2)-GA/72 dated 15.6.73 to join latest by 
30th July, 1973".. The question of the validity of the panel 
from which Shri ChattopadhyaY was selected for appointment 
which has been raised in the reference from Government, does 
not arise as, obviously the Government had acted upon the 
original panel based on the examination of 1969 to appoint 
Shri Chattopadhyay. The validity of a panel for one year is 
also a rule of convention (the period is variable also) and 
the validity can be extend by the same convention.. 

2(b). In the case of Shri Lalvohliafla, his name was received 
along with other names for appointment to the Tripura Civil 
Service from the Ministry of Home Affairs in their letter of 
2 February $  1972. But, the Union Territory of Tripura having 
been constituted into a new State on 21.1.1972, a question 
appears to have arisen whether the selection made earlier to 
that date would remain legally valid. The issue was settled 
in the affirmative after the lapse of some time and the 
offer of appointment was issued to Shri Lalvohliana on 
8.1.1974, nearly 2 years after the date of receipt of the 
communication about his selection in the Home Ministrys 
letter of 2.2.1972. Shri Lalvohliafla accordingly joined the 
service on 11.2.1974. Leaving aside the time taken in the 
clarification of the doubt regarding the validity of the 
selection for which, obviously, Shri Lalvohliafla was not 
responsible, the final, position was that the original 
selection was held to be valid and applicable for 
appointment to the Tripura Civil Service. The validity of 
the selection on the basis of examination conducted by the 
union Public Service Commission should not have been in 
doubt in view of the specific provisions of Rule 7 of the 
Tripura Civil Service Rules, 1967. The provision clearly 
says that - 

"Until the Central Government in consultation with the 
Commission decides otherwise the Combined Competitive held 
by the Commission for the recruitment to the Central Service 
Class-I/ClasSII shall be the Competitive .examinatiofl for 
recruitment to the Service." The "CommisSiOfl' referred to 
the this provision is the Union Public Service Commission 
vide rule 2(b) of the Tripura Civil Service. 

1' 
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The 6overnment of Tripura in the Finance Department Order 
No. F.191)-FIN(G)/72 dated 21.1.1972 had adopted all Rules, 
Regulations and Orders regulating financial matters and the 
recruitment and conditions of service which were applicable 
before the 21st day of January, 1972 to matters connected 
with the administration of Union Territory of Tripura, the 
matters connected with the affairs of the State of Tripura, 
with some consequential modifications. This Order of 
21.1.1972, therefore, adopted among others. The Tripura 
Civil Service in the State of Tripura. The competitive 
examination for direct recruitment to the Tripura Civil 
Service was, therefore, the examination held by the Union 
Public Service Commission for recruitment to the Central 
Service Class-I, Class-li. The delay in the offer of 
appointment to Shri Lalvohliana, which was the cases of the 
delay in his JoIning the service did not thus arise from any 
"subsequent" validation of the selection made through the 
Combined Competitive Examination held by the Union Public 
Commission. 

It is necessary at this stage to examine the scheme of 
recruitment and allied, provisions under the Tripura Civil 
Service Rules, 1967. The scheme provides for the "initial 
constitutions of the service by appointment of persons 
holding any of the posts specified in the Schedule to the 
Rules, vide rule 17 of the aforesaid Rules. To the extent 
the service,rn which initially had 47 posts in its cadre, 
could not be fully constituted, further recruitment to the 
service would be made through direct recruitment 	and 
promotion as provided in rule 5 of the aforesaid Rules. Till 
the Rules were amended by the notification of 22 May 1973 
(effective from 21.10.1972), the methodsof recruitment we re 
that nit more than 50% of the posts would be filled by 
direct recruitment and the remaining vacancies by promotion 
of eligible offIcers. Soon after the Tripura Civil Service 
Rules .1967 came into force, with effect from 4.3.1967, 
action was taken by the State Government to constitute the 
service 	by all the three methods viz. 	(1 1 ) 	 initiaL 
appointment to the service and (2) direct recruitment and 
promotion to the service against posts which could not be 
filled by initial appointment to the se'Pvice. The process of 
"initial appointment" of 16 officers was completed by the 
issue of the notification dated 26 July 1968 and later 2 
other officers were also selected for 'init:ial appointment 
vide notification dated 25.10.1973. In this manner 18 posts 
were fl1ed by initial appointment of persons to the 
service. . Due, further, to the reservation of 	certain 
percentage of the posts for released Commissioner Of1icer, 
under the Released Emergency Officers and Short Service 
Commissioned Officers (reservation of vacancies) Rules 1967, 
2 	more 	posts 	were reserved for officers 	of 	the 
aforementioned category. 20 posts being thus strength a 47, 
were available for being filled by the methods of direct 
recruitment, against these 27 posts, would be 13("not more 
than 50 percent) the remaining 14 vacancies being available 
for being filled by the method of selection, i.e. promotion. 

The State Government having proceeded to constitute the 
Service, the transaction relating threat was conducted 
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according to the different methods for appointment to the 
Service as laid down in the Tripura Civil Service Rules 
1967. For making appointment thráugh promotion, the cases of 
eligible offi.cers.were referred to the Selection Committee 
constituted under rule 13 of the Rules and as many as 56 
officers were initially selected by the Committee in October 
1973 (The strength of the cadre having been enlarged to 104 
by the amendment made effective from 21.10.1972, the number 
of posts available in the promotion quota had increased in 
the meanwhile). Alongwith, for the purpose of 	direct 
recruitment, names of candidates selected through 	the 
Combined Competitive. Examination held by the Union Public 
Service Commission in 1969 and 1970 were obtained, vide 
Home Ministrys letters dated 16.4.1971 and 2.2.1970 
respectively. The State Han'ble Court them proceeded to take 
steps in pursuance of the communications received in this 
behalf from the Government of India. The action taken by the. 
State - Government for making the initial appointment, 
promotion, and direct recruitment to the service thus formed 
one set of transactions, for constituting the Tripura Civil 
Service, 

5. Rule 28 of the Tri.pura Civil Service Rules contains 
provisions regarding the determination of seniority, of the 
members of the Service. Clause (iii') of the aforesaid 
provision, which is relevant to the issue reads as follows;- 

:The• relevant seniority of direct recruits and of promotees 
shall be determined according to the rotation of vacancies 
on the quotas of vacancies reserved for direct recruitment 
and promotion under rule 5" 

According to the officer order dated 12 July 1960. 	on 
the subject of General Principles for determining seniority, 
where the reservation for each method is 50 percent the 
roster will be as follows - 

Promotion 
Direct Recruitment 
Promotion 
Direct Recruitment and so on. 

This order also further states specifically 	that 
appointment should be made in accordance with this roster 
and seniority determined accordingly". 

6. The issue therefore falls down to the question, whether, 
despite the rules governing their relative seniority, the 
two -direct recruits of the 1969 and 1970 batch of 
recruitment examinations would forfeit position of seniority 
because of the fact that in some special circumstances there 
was delay in their joining the service and, meanwhile, the 
process of promotion having been completed candidates 
elected by the method and joined the service and had also 
been . confirmed. The circumstances in which Shri C.S> 
Chattopadhyay joined the service on 24.7.73 would also 
indicate that the officer of appointment was extende-d from 
time to time, without any pre-condition being attached to 
the effect that the delay in his 'appointment would entail 

Id 
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loss of seniority. The offer of appointment made to Shri 
Chattopadhyay, on the basis of his selection on the results 
of the examination held,on 1969 carried the prospects in the 
service for a direct recruit of 1969 batch of examination. 
In the case of Shri Lalvohliana, the selection on the 
results of the examination held in 1970, was ab initio valid 
and his appointment was made on the strength of that 
selection through delay had occurred in communicating the 
offer and in his joining the service in consequences 
thereof. It is necessary to consider for this purpose 
whether the 'date of joining the service' is the principle 
or the only determination of seniority recognise the fact 
that the order of merit and not the date of joining the 
posts in a service shall regulate the seniority of a batch 
of direct recruits or a bach or promotees where the post is 
a selection post1. This is also provided for in the Tripura 
Civil Service Rules vide rule 28(i) thereof. The fact that 
the date of entry into a service is not an essential 
determinant of inter so seniority between persons recruited 
byffront methods of recruitment such as promotion and 
d)4ctrecruitment is recognised in other rules such as the. 
1IAS,/(Reulation of Seniority) Rules, in other rules of 

/a1ulotment (and consequently the seniority) of a promotee is 
1 t the year of his joining the service. Seniority can thus 

7 be a national concept and has largely been so. The Tripura 
Civil Service Rules affirm the same concept and principle 
where they provide under clause (iii) of Rule 28 thereof for 

f' the determination of seniority according to "the rotation of 
vacancies between direct recruit.s and promotees" based on 

j the quotas reserved . for them1. Thus the transaction of 
recruitment through the two methods vis., by direct 
recruitment and by selection, having been undertaken after 
the creation of the Tripura Civil Services and candidates 
having been selected in course of the transaction for direct 
recruitment and promotion, the relative seniority between a 
-direct -  recruits and a promotees should follow the rotation 
of vacancies available between them. The delay in the date 
of joining the service may have other consequences, such as 
in the fixation of pay, the earning of increment, earning of 
qualifying service for pension, etc. In this view of the 
matter, Shri C.S. Chattopadhyay and Shri Lalvohliana should 
get the relative seniority vis-a-vis the promotees in the 
2nd and 4th places respectively, in the combined list of 
officers recruited through the methods of promotion and 
direct recruitment. 

7. The view that in the facts and circumstances of the case, 
and in the light of the relevant provisions of the Rules, 
the delay in the date of joining the service by these twa 
officers shall not effect their claim of relative 
seniority, may involve some general questions of law and the 
State Government may, if they consider if necessary take 
legal opinion in the matter. 

Yours faithfully, 	, - 

Sd!- (H..GHOSH) 
SECRETARY. 
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To 
The Chief Secretary, 
Government of Tripura, Agartala. 

Through the Director of Welfare for Sch. Tribes & Sch. 
Castes, Government of Tripura, Agartala. 

Subject : Fixation of inter-5e seniority of Shri C.S. 
ChattopadhYaY, TCS. 

Sir, 

4 years had lapsed since my representation was registered on 
21st August, 1974 and 11.12.74 in response to Memorandum No. 
30(1)-GA/74 dated 6th August, 1974 issued by Appointment and 
Services Department, Government of Tripura. Though in the 
gradation list of Officers (Class-I and II) in various 
services/posts under the Government of Tripura, as on 
11.7.1975 issued by the Appointment and Services Department, 
Government of Tripura, it has been mentioned against my name 
- provision of seniority would be determined on consultation 
with TPSC lapse of 4 years without fixing seniority has 
caused denial of natural justice to me. Those over whom I 
claim my seniority have been given adhoc promotion to 
selection grade of TCS and it is also understood that their 
names might be included in the selection list for promotion 
to lAS. 

I am hopeful that my seniority will be fixed before the 
names of the TCS officers over whom I claim my seniority are 
sent for promotion to lAB and there will not arise an 
unfortunate situation wherein I will be compelled by 
circumstances to seek justice in Court of law. 

Yours faithfully 

(C.S. ChattopadhYaY) 
Tribal Welfare Officer 

Directorate of Welfare for Sch. 

12.12.1978 
	 Tribes & 6th. Castes. 

1. 
PN 



. . I 

`1~ 

'JJ 

- 62 - 

Annex ur,L_ 

To 

The Chief Secretary, 
Government of Tripura, Agartala. 

Through 

The Director of Welfare for Sch. Tribes & Sch. Castes, 
Agartala, Tripura. 

Subject : Claim for getting selection grade on TCS as 
enshrined in Rule 30(2) of ICS Rules. 

Sir, 

Kindly refer to my representation dated 12 December, 
1978, a copy of which was also endorsed to the Secretary -to 
the Chief Minister, Tripura. 

In that representation I pointed out the Injustice to 
which I have been subjected so long (a) by not fixing up 
seniority for last 5 years, (b) by giving selection grade of 
TCS to those over whom I claimed my seniority, (c) by 
considering for promotion to lAS, those officers whom I 
consider junior to me. 

This letter s to reiterate my claim to get promotion to 
selection grade of TCS immediately with effect from the date 
of officers over whom I claimed my seniority are given 
appointment to selection grade of TCS. 

This claim of mine is based on Rule 30(2) of TCS Rules, 
1967, which reads : 

• 	An officer with the minimum of 12 years service in 
grade-U 	shall be eligible for being considered 	for 
appointment to the selection grade; 

Provided that service ina duty post or an equivalent 
of higher post under the Central Government, Government of 
Tripura or in a State Civil Sei'vice shall count towards the 
12 year period. 

Provided further that whereas person is consider for 
such appointment all persons senior to him in grade-Il shall 
also be considered irrespective of the fact wt?ether or not 
they fulfill the requirement as to the ininimumol 12 years' 
service. 

I 	am hopeful that my representation will receive kind 
consideration 	of 	the Government 	and I 	will 	be given 
promotion 	to 	selection grade 	without subjecting me 	to 



further period of injustice and huminity.  

Yours faithfully 

(CS.. Chattopaclhyay) 
152. 1979 	 Tribal 'Welfare Officer 

Copy to 

The Secretary to the Chief ilinister for kind information 
and necessary actian. 

The 	Deputy 	Secretary, 	Appointment 	and 	Services 
Department, for kind information and necessary action. 
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To 
The Chief Secretary, 
Government of Tripura, Agartala. 

Through proper channel 

Subject z Protest against notification No. F.35(19)GA/73 
dated 9th April, 1979. 

Sir, 

As my seniority which has been kept provisional for 
last 4(four) years has not yet been finalised, I am being 
subjected to series of Administrative disadvantages in y 
carrier as a Government servant. Not only that those who are 
junior to me have been given promotion to selection grade or 
adhoc benefit of salary range for meant TCS selection grade 
officers and not only that their names are also being 
considered for promotion to lAS. to add insult to injury in 
the notification No. F.35(19)-GA/73 dated 9th April, 1979 
one ItS officer, posted as Dy. Director, tribal Welfare 
Department who is ,much junior to me has been ordered to 
hold the charge of Director, Tribal Welfare for Sch. Tribes 

1& Sch. Castes including the Director of Research, Agartala 
temporarily. I consider it as Administrative injustice and 
such cases of humiliation took place on many occasions when 

1 - the said TCS officer who is junior to me have been ordered 
to hold the charge of Director of Tribunal Welfare and 
Director research. I do not protest on those occasion as I 
thought that my seniority will be fixed immediately and 
hence, I did not protest on those occasions out of good 

1 spirit and courtesy. 

I shall be thankful if you would kindly revoke this 
notification and modify the order so that my seniority over 
the said officer is respected and reflected in posting. 

Yours faithfully 

(C.S. Chattopadhyay 
Tribal Welfare Officer 

Copy to 
	 Tripura, Agartala 

BA 

IL The Secretary to the Chief Minister, Tripura, Agartala 
for favour of information and necessary action. 

12. The 1st Personal Assistant to Minister, Tribal Welfare 
for kind information of the Minister. 

3. The Secretary, tribal Welfare, Government of tripura, 
Agartala for information and necessary action. 

40 The Under Secretary to the Government of 	Tripura, 
Appointment 	& Services Department, 	Agartala 	for 
information and necessary action. 

Ae 
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Anne xure-A/ 12 

To 
The Chief Secretary, 
Government of Tripura, Agartala. 

Through proper channel 

Subject : Protest against notification No. F.35(75)-GA/73 of 
Appointment & Services Department dated 23rd May, 
1979. 

Sir, 

This is to register my protest against the notification 
mentioned above by which during the period of absence of 
leave of Sri Sudhir Sharma, Director of Welfare for Sch. 
Tribes & Sch. Castes, Tripura with effect from 25th May, 
1979 Shri S.B. Sarkar, Deputy Director, Tribal Welfare has 
been ordered to hold the charge of the post of Director of 
Welfare for Sch. Tribes & Sch. Castes and Director of Tribal 
Research. 

As it is the convention that,, during the period of 
-absence of leave charge is to remain with the senior most 
officer in the Directorate, Shri S.B. Sarkar., TCS being 
junior to me, the notification is bad and does not fit in 
administrative norms. 

I shall be thankful if you would kindly modify this 
notification so that my seniority over the said officer is 
respected and reflected in notification. 

Yours faithfully 

(C.S. Chattopadhyay) 
Tribal Welfare Officer 
Tripura, Agartala 

Copy to 

The Secretary to the Chief Minister, Tripura, Agartala 
for favour of information and necessary action. 

The 1st Personal Assistant to Minister, Tribal Welfare 
for kind information of the Minister. 	 - 

The Secretary, tribal Welfare, Government of tripura, 
Agartala for information and necessary action.: 

The Under Secretary to the Government of 	Tripur.a, 
-- Appointment 	& 	Services 	Department, 	Agartala 	for 
information and necessary action. 
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Aflnure-A/ 13 

IN THE GAUHATI HIGH COURT 
(THE HIGH COURT OF ASSAM : NAGALAND MEGHALAVA '1 MANIPUR 

AND TRIPURA) 

AGARTALA BENCH 

CIVIL RULE NO. 09 OF 1980 

In the matter of - 

Shri Chandra Sekhar Chattopadhyay ...Petitioner 
Versus 

The State of Tripura and others 	...Respondents 

PRESENT 

THE HONBLE MR. JUSTICE N.I. SINGH 
THE HONBLE MR. JUSTICE B.L. HANSARIA 

For the Petitioner : Mr. A.M. Lodh, Advocate 
For the Respondents: Mr. D.P. Kundu, Advocate General.. 

ORDER 

25.3.82 	Heard the learned counsel (Mr. A.M. Lodh) for 
the Petitioner and learned Advocate General (hr. D.P. Kundu) 
for the State on the application for stay which is rejected. 

We however, observe that the Government may make 
appointment to the pasts of lAS, and such appointments shall 
be made subject to the decision of this Rule, 

Gd!- N.J. Singh 
JUDGE 

Sd!- B. L. Hansarja 
JUDGE 
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GOVERNMENT OF TRIPURA 
APPOINTMENT & SERVICES DEPARTMENT 

No.F..2(23)—GA/71 : Dated, Agartala, the 25th November,1981 

MEMORANDUM 

In the seniority list of officers in Tripura Civil 
Services issued vide Memorandum No. F.30(1)—GA/74 dated the 
31st July, 1975, the seniority position of Shri Lalvahliana 
was provisionally fixed at 51.. 67 i.e. below Shri D.K. Sen. 

2. Government in consultation with the Tripura Civil Service 
Commission has now finalised the seniority of Shri 
Lalvohliana provisionally fixed earlier and have decided 
that the seniority of Shri Laivohliana in the Tripura Civil 
Services should be fixed below Shri R.N. Bhattacharjee 
(Retd..) and above P. Nath (died) 9i.e. due to retirement of 
Shri R.N. Bhattacharjee, N.K. Sinha, B.M. Chakraborty, W.U. 
Mullah, G.C. Choudhury and S.C. Choudhury and death of P. 
Nath and S.L. Das Gupta, above Shri A.K. Bhattachariee and 
below Shri R.B. Bhushan). 

By order of the Governor 

(S.R. 	Sankaran) 
Chief Secretary to the 
Government of Tripura 

Copy to 

1. The Principal Secretary, Tripura, Agartala 
2.. The Special Secretary to the Governor, Tripura, Agartala 

The Secretary to the Chief Minister, Tripura, Agartala 
The Accountant General, Tripura, Agartala 
All Departments 
The District Magistrates & Collectors, 	West/North/South, 

Tripura.. 
All 	officers 	(A..K. 	Bhattacharjee/A.K,. 	Roy/S.R. 	Nandy 

etc.etc. 	as per list). 
Shri 	Lalvohl.iana, TCS, Dy Collector, office of the D.M. & 

Collector, North Tripura. 
person files 

10.. 	File 	No.. 	F.30(1)GA/74 

(H..M.. 	Choudhury) 
1  

Under Secretary to the 
Government of Tripura. 

MPS 

J ocate. 
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To 
The Chief Secretary., 
Apointment & Services Deptt. 
Government of.Tripura, Agartala. 

Subject : An appeal to the Government on service matter. 

Sir, 

My seniority is still provisional in the eye of the 
Government & TPSC was consulted on the matter, which is in 
my favour. 

But when after waiting for more than seven years no 
decision on seniority was communicated by the Government and 
officers junior to me were given promotion in TCS .Gr.i, 
adhoc or/and officiating, I was painfully compelled to go to 
the court, that too after when serving of my notice to the 
Government had no impact on the Government. In fact, when I 
felt that no one was there to hear me, I thought I might 
seek redress and get it somewhere else. 

But going to the High Court involves a lot of money, 
which I have already spent and the process of law in the 
Court and its courtyard is a procrastinated affairs. 
Moreover, as I was posted in Amarpur for more than three 
years, I could hardly pursue the case. 

But now I have a feeling that the present Government is 
considerate and may review my case of seniority 
sympathetically. On the basis of this hope, I appeal to the 
Government to consider my case of fixation of seniority 
sympathetically so that I can render my services as a Govt. 
servant for the Government being free from mental agony, 
frustration and unnecessary expenditure. 

Yours faithfully 

Dated, Agartala, 	 (C.S. Chattopadhyay) 
the 7th Oct'83 	 of Tripura Civil Service 

at present posted as Project 
Director, West Tripura, DRDA 



d\V 

1 

Annexure-A/16 

The matter relates to the finalisation of seniority of 
Shri C.S. Chattopadhyay, TCS Gr.II officer. In the seniority 
list, which is published in 1975, i.e. F.30(1)-GA/74 dated, 
the 31st July, 1975 the seniority of Shri Chattopadhyay was 
shown as provisional and that the seniority would be 
determined in consultation with Tripura Public Service 
Commission. The advice of the TPSC was obtained from time to 
time and their final advice was given in letter No.. F5(3)-
TPSC/74 dated, the 17th March, 1977, available in File No. 
F.30(1)-GA/74. As the TPSC concluded with the advice that 
Government may obtain legal opinion In the matter, the law 
Department was also consulted.. Thereafter, no final decision 
was taken in the matter. A part of the reason is that Shri 
Chattopadhyay filed a petition before the court in the 
meanwhile regarding his seniority.. 

Shri Chattopadhyay has since withdrawn his petition 
before the High Court. The withdrawal has also been accepted 
by the court.. 

It is also necessary now to give a final decision 
regarding his seniority.. The basic issue in regard to the 
case is that the initial offer of appointment was made to 
Shiri Chattopadhyay on 9.11.71; but ultimately he joined on 
30.7.73. During the relevant period Shri Chattopadhyay was 
engaged in a research Project under bond at Ghana under the 
Education Ministry. While he accepted the offer made on 
9.11.71 through a letter dated 15.2.72 he sought extension 
of time. 

I am recording this note so that further action is 
pursued in the matter in the context of the various papers, 
advice of the TPSC and law department and matter finalised 
in regard to the position of Shri Chattopadhyay in the 
seniority list of TCS.. This will have to be done quickly, 
as the case filed by him before the court has been withdrawn 
making it incumbent on the Government to given final 
decision regarding his seniority, which was treated as 
provisional. 

Apptt. & Services Department should take further action 
to place the matter before the Chief Secretary in due 
course. 

(SIR. Sankaran) 
Chief Secretary, 
Govt.. of Tripura.. 
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Annexure-A/17 

No.F.35(2)-GA/72 
GOVERNMENT OF TRIPURA 

APPOINTMENT & SERVICES DEPARTMENT 

Dated, Agartala, the 4th July, 1989. 

1 1  To 
Shri C..S.. Chattopadhyay, 
Projec.t Director, West Tripura District, 
Rural Development Agency, Joynagar, Agãrtala. 

Subject - Fixation of Seniority in TCS.Gr.II. 

Sir, 

In partial modification of Appointment and Services 
Department letter of even number dated 24.4.85 on the 
subject noted above 1  I am directed to state that Government 
have considered your representation in details and have come 
to the conclusion that no action can be taken at this stage, 
for altering your provisional seniority as seniority cases 
against Shri Lalvohliana is still sub-judice. 

2. Therefore, the case of fixation of your seniority may be 
re-opened, in the light of the decision of the above 
mentioned case. 

Yours faithfully 

(P.C. Sharma) 
Joint Secretary to the 
Government of Tripura. 



- 
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GOVERNMENT OF TRIPURA 
APPOINTMENT & SERVICES DEPARTMENT 

No.F.30(2)-SA/79. 	Dated, Agartala, the 31st March,1989 

MEMORANDUM 

Subject z Fixation of seniority list of officers in Tripura 

Civil Services 

Whereas Appointment & Services Department Memorandum 
No. F.30(2)-GA/79 dated 16.2.87 circulating therewith the 
provisional Seniority List of all TCS Officers appointed 
against direct recruitment and promotion quota since 1976 to 

195 and whereas in para 3 of the said Memorandum all 

officers concerned were requested to submit their objections 

if any, to the draft inter-se seniority by the 10th March, 

1987.  

Whereas a committee was constituted by the State Govt. 
for making scrutiny of the objection petitions received and 
to make their recommendations based on relevant Rules and 
Regulations for finalisation of the seniority list of TCS 

officers. 

Whereas report of the said committee has now been 

received. 

Now, therefore in consideration of the recommendations of 
the said committee, the Governor is pleased to finally fix 
the seniority of officers appointed to the Tripura Civil 

Service as shown below. 

91. Name of officers : Date of 	Date of : Dateof 	Source 

No. 	 :Apptt* to:Confirma:cofltiflUOU of rec 
State Civ-tion in :s officia- ruitme 

ii Service:State Ser:tion in 	nt & 
9ervice :the duty : remark 

:post of TCS 
or equiVa- 
lant post : 

1 	 2 	 3 	4 	 5 	 6 

1. Shri S. Banerjee : 4.3.67 : 4.3.69 : 12.1.66 : Appointed 
to lAS 

2.Sri Lalvohliana 	9.2.74 : 9.2.76 : 9.2.74 :seniorit 
subject to fi-

nal decision 
to the court 

Sri SB Chakraborty 21,10.72:21.10.73 28.7.69 g 

Sri ML Maiumdar 	4.3.67 : 4.3.69 : 14.2.69 : Appointed 

.. 	
to lAS 

5 Shri Birhari Dey : 21.10.72 21.10.73 24.2.69 : 

Shri LC Das 	: 21.10.72 2.1.10.73 6.11.69 .: 

11  PB Bhattacharie 21.10.72 21.10.73 6.11.69 : Appointed 
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tolAS 
S. 	" N Chakraborty 	: 21.10.72 21.10.73 8.9.70 : 
9. AM Dutta 	: 21.10.72 21.10.73 8.9.70 : 	Appointed 

toIAS 
 ii Roy 21.10.72 21.10.73 8.9.70 :seniorit sub 

ject to fi- 
nal decision 
to the court 

 Mi Roy 	 : 21.10.72 21.10.73 23.9.70 : 	Appointed 
toiAS 

 KR Das 	 : 21.10.72 21.10.73 4.11.70 : 	- do - 

 ML Das 	 : 21.10.72 21.10.73 25.9.70 : 
 8 Deb Roy 	: 21.10.72 21.10.73 1.10.70 : 	Appointed 

to lAS & 
since retd, 

 SN Gupta 	: 21.10.72 21.10.73 1.10.70 : 	Appointed 
to lAS 

 DK Bhattacharjee 21.10.72 21.10.73 9.11.70 : 	- do - 

17 HM Choudhury 	: 21.10.72 21.10.736.11.70 : 	- do - 

19." HP Siva 	 : 21.10.72 21.10.73 21.10.72: 
19." JP Gupta 	: 21.10.72 21.10.73 8.9.70 : 	Appointed 

to lAS 
 DK Roy 	 : 21.10.72 21.10.73 27.10.70: 

 SB Dutta 	: 21.10.72 21.10.73 9.11.70: 
 98 Sarkar 	: 21.10.72 21.10.73 21.10.70: 

 JC Chakrabor'ty : 21.10.72 21,10.73 9.11.70: 
 RB Paul 	 : 21.10.72 21.10.73 9.8.71 	(A/N) 

 SB Sen 	 : 21.10.72 21.10.74 14.12.71 (A/N) Appointed 
to lAS 

 C Bardhan 	: 21.10.72 21.10.74 20.10.71: 
 9K GanQuly 	i 21.10.72 21.10.74 16.8.71: 	Appointed 

to lAB 
 Joydev Chakrabo: 21.10.72 21.10.74 1.1.72: 

 NG Majumdar 	: 21.10.72 21.10.74 3.9.71: 
 NC Dab 	 : 21.10.72 21.11.74 3.9.71:(A/N)offic- 

ating lAS 
 CSChattopadhya : 24.7.73 24.7.75 24.7.73: 	R.R. 

 DK Sen 	 : 31.10.73 31.10.75 31.10.73 

N.B. The seniority list of officers from 61. No. 1 to 31 had 
been finalised earlier in consultation with the UPSC/TPSC 
and circulated vide this D.epartent Memorandum No. F.30(1)-
BA/74 dated 31st July, 1975. 

Sri Alok Kr Dab : 8.6.76 
" BK Sharma 	: 10.6.76 
" Dibakar Chakra: 7.6.76 

367 
': 

BK Chak r ab or ty: 5.7,76 3,   

" BN Bhattacharj:21.10.72 
" 9K Adhikari 	: 9.6.76 
" SC Das (SC) 	: 25.4.77 
" SN Chakraborty: 9.6.76 
" Sudip Kr. Roy : 16.6.76 

43, " Banamali Sinha: 10.6.76 
44..Smt. Shymalima Das 8.6.76 

Sri NK Maitra 	:15.11.76 
" NG Bhattacharj: 10.6.76 
" Bimal Bhowmik : 8.6.76 

8.6.78 : 	8.6.76 : 	R.R. 
10.6.78 : 	10.6.76 : 	R.R. 
7.6,78 : 	7.6.76 : 	R.R. 
5.7.78 : 	5.7.76 : 	R.R. 
18.3.80 : 	18.3.78 :promote 

:21.10.7 : 	1.10.79 : 	-do- 
9.6.78 : 	9.6.16 : 	R.R1 

25.4.79 : 25.4.77 : 	R.R. 
:. 	 9.6.78 : 	9.6.76 : 	R.R. 
16.6.78 : 	16.6.76 : 	R.R. 

: 	10,6.78 : 	10,6,76 R.R. 
8.6.78 : 	8.6.76 : 	R.R. 

:15.11.78 :15.11.76 R.R. 
10,6.76 : 	R.R. 

8.6.78 1 	8.6.76 : 	R.R. 
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481. DK Chakraborty: 23.4.77 : 23.4.79 : 23.4.77 : 	R.R.  Nepal 	Cl",. 	Sinha 14.11.76 :14.11.78 :14.11.76 : 	R.R.  " Sailana Sailo(ST) 	17.6.76.: 	17.6.79 : 	17.6.76 : 	R.R.  MK Debbarma(ST) 8.6.76 : 	8.6.79 : 	8.6.76 : 	R.R.  5K Sarkar 	(SC): 9.6.76 : 	9.6.78 : 	9.6.76 : 	R.R.  " RC Chouhdury(SC)24.7.77 : 	24.7.79 : 	24.7.77 : 	R.R.  H  Bhagirath Reang 11.6.76 : 	11.6.78 : 	11.6.76 : 	R.R. 
(ST) 

55 u Sailen Kr, Das: 5.6.76 5.6.78 : 	5.6.76 : 	R.R. 
(SC) 

 Manik Lal 	: 11.6.74 : 	11.6.78 .: 	 11.6.76 : 	R.R. 
Reang 	(SI) 

 " JC Bose 	: 1.4.77 : 	 -- : 	1.4.77 .:promote 
 AB Dutta 	: 1.4.77 : 	1.4.79 : 	1.4.77 : 	-do-" :59. 88 Dutta 	: 1.4.77 : 	1.4.79 : 	1.4.77 : 	-do-- 
 ' BK Roy 	 : 12.7.77 : 	12.7,79 : 	12.7.77 : 	R.R.  " Harihar Das(SC) 7.7.77 : 	7.7.79 7.7.77 : 	R.R. 

MK Majumdar 	: 1.4.77 : 	1.4.79 : 	1.4.77 :promote 
63. PC Bhattacharj: 3.10.77 :30.10.79 : 	3.10.77 -do- 

)204." Biswar,ath 	: 15.7,95  15.7.95 
Since retd 

: 	R.R. 
tflattacharjee 

205. Satyajit 	: 15.7.85 
Sarkar (SC) 
N Darlong (SI): 15.7.85 

-- 	: 15.7.85 : R.R. 

-- 	: 15.7.95 : R.R. 

(M. Dhar) 
Deputy Secretary to' the 
Government of 'Tripura. 

0 :-'- 

All concerned (TCS.Officers), 
District Magistrate & Collector, West/North/South 
Tripura, Agartala/Kailashahr/udajpur. 
Revenue Department/R,D, Department. 
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Ann e<ure-A/ 19 

GOVERNMENT OF TRIPURA 
APPOINTMENT & SERVICES DEPARTMENT 

1 

No.F,35(2)-GA/72: 	Dated, Aartala, the 15th iu1y98 

MEMORANDU\ _ 

WHEREAS in the seniority list of officers in iripura 
Civil Services issued vide Memorandum No. F.30(2)-GA/79 
dated 31.3.1989, the seniority position of Shri CS 
Chattopadhyay, was fixed below that of Shri Lalvohliana. 

AND 	WHEREAS, Shri 	C.S. 	Chattopádhyay 	submitted 
representation for refixation of seniority vis-a-vis Shri 
Lalvohliana and claimed seniority on the basis of the year 
in which the competitive examination was held and selection 
was completed. 

AND WHEREAS, Shri Lalvohiiana vide his letter No. F.1(1)-
Secy/Lab/96 dated 21.5.98 has admitted that Shri C.S. 
Chattopadhyay is senior to him. 

NOW THEREFORE, the Government after examining the issue 
in 	detail has decided that seniority of 	Shri 	C.S> 
Chattopadhyay in Tripura Civil Service shall be fixed above 
that of Shri Lalvohliana. 

(Manish Kumar) 
Joint Secretary to the Govt. of Tripura 

Copy to 

The Chief Secretary, Govt. of Tripura, Acjartala. 
The Special Secretary to Governor of Tripura, RaiShawan, 
Agartala. 
The Secretary to Chief Minister, Tripura, Agartala. 
All Principal Secretaries/Commissioners/Secretaries/Addl.  
Secretaries/Government of Tripura, Agartala. 
Finance Deptt..(Estt Br.), Civil Sectt, Tripura, Agartala 
S.A. Department, Civil Sectt., Tripura, Agartala. 
The Accountant General (A&E) Tripura, gartala..L 

B. Shri C.S. Chattopadhyay., lAS, Secretary to' Govt. of 
Tripura, UDD etc.. Department. 
Shri Lalvohliana, lAS, Secretary to the Govt. of Tripura, 
Labour etc. Department. 
Personal files/Guard file. 

(Manish Kumar) 
Joint Secretary to the Govt.. ofTripura 

) 

/ 

-:,
L  Z'- p/" 
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- 
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Ajpn..e xure-A/20 

NO.F.35(2)-GA/72 
GOVERNMENT OF TRIPURA 

APPOINTMENT & SERVICES DEPARTMENT S . 

Dated, Agartal, the 29th Oct 	8 

NOTIFICATION 

Whereas, Shri C.S. Chattopadhyay was appointed in TCS, Gr-
I (Selection Grade) on officiating basis on 19.10.85 in the 
scale of pay of Rs. 1800-2500/- vid.e Appointment & Services 
Department Notification No.F.2(13)-GA/85, dated 19.10.85. 

And Whereas, in the seniority list of officers in Tripura 
Civil Service issued vide Memorandum No. f.,30(2)-GA/79 dated 
31.3.89 the seniority position of Shri C.S. Chattopadhyay 
was fixed below that of Shri Lalvahljana. 

And 	Whereas, Shri 	C.S. 	Chattopadhyay 	submitted 
representation for refixation of seniority vis-a-vis Shri 
Lalvohliana and claimed seniority on the basis of the year 
in which the competitive examination was held and selection 
process was completed. 

And Whereas, the Government after examining issue on 
detail, have decided that the seniority of Shri C.S. 
Chattopadhyay.in  Tripura Civil Service shall be fixed above 
that of Shri Lalvahijana and issued Memorandum No. F.35(2)-
GA/72 dated 15th July, 1998. 

And whereas, Shri C.S. Chattopadhyay on re-fixation of 
his seniority has claimed for giving him promotion in TCS 
Gr.i from a suitable date as deemed proper as per TCS Rules 
and relevant financial rules etc.. 

Now, therefore, the Governor has been pleased to appoint 
Shri C.S. Chattopadhyay to TCS, Gr.I (Selection Grade) with  
retrospective effect from 15.11.80 i.e. the date on which 
his junior Shr 	Lalvohliana was ' appointed to TCS Gr.I 
(Selection Grade), Shri C.S. Chattopadhyay is therefore, 
entitled to get arrears of pay etc.. in TCS, Gr.I (Selection 
Grade) with retrospective effect from 25.11.80 

By order of the Governor 
(B.K. Das Gupta) 

Under Secretary to the Govt. of Tripura 

Copy to : 	 - pta.... 

EM 
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The Chief Secretary, Govt.. of Tripura, Agartala.. 
The Special Secretary to Governor of Tripura, Raj:  Bhawan-
Aga.rtala.. 
The Secretary to Chief Minister, Tripura, Agartala.. 
All Principal Secretaries/Commissionprg/Secretarjes/Addji 
Secretaries/Government of Tripura, Agartala.. 

• . 	5.. Finance Deptt..(Estt Br..), Civil Sectt, Tripura, Agartal& 
6.. S.A. Department, Civil Sectt.., Tripura, Agartala.. 

• 	7. The Accountant General (A&E) Tripura, Agartala.. 
B. Shri 	C.S. Chattopadhyay, lAS., Secretary to i3ovt.. o 

Trlpura 9  IJDD etc.. Department.. 	 • 
9.. Shri Lalvohliana, lAB, Secretary to the Govt. of Tripu.ra. 

Labour etc.. Department. 	 . 	•• 
10. Personal files/Guard file.. 

(Manish Kumar) 
Joint Secretary to the Govt.. of Tripur 

IA 

LI 



Arn exure-A/2 1 

or nearly identical to the senior scale ol the IPS he would 
n 	be allowed to count his officiation in such posts 
towards his eventual fixation of seniority if and when he is 

IsubseQuently appointed to the IPS. 

E6.I. M.H.A. letter No. 15/13/65-AIS(I) dated 7.7.19653 

Preparation of a list of Suitable offices.-(1) Each 
committee shall ordinarily meet at intervals not exceeding 
one year and prepare a list of such members of the State 
Civil Service as 	are held by them to eb suitable for 
p 	to the service. The number of members of the State 
Civil Service included in the list shall not be more than 
twice the number a substantive vacancies anticipated in the 
course of the period of twelve months, commencing from the 
date of preparation of the list, in the pasts available f o r 
them under Rule 9 of the Recruitment Rules, or 10 percent of 
.tho senior posts shown against items 1 and 2 of the cadre 
t[scheduie of each State or group of States, whichever is 
greater. 

The committee shall consider for inclusion in the said 
list, the cases of members of the State Civil Services in 
'the order of a seniority in that service of a number which 
f

I
is equal to five times the number refereed in sub-regulation 
(1 ) 

Provided that such restriction shall not apply in 
jrespect of a State where the total number of eligible 
officers is less than five times the maximum permissible 
size of the Select list and in such a case the Committee 
shall consider all the eligible officers. 

provided further that in computing the numbers for 
Inclusion in the field of a consideration, the number of 

r ficers referred to in sub-regulation (3) shall be 
excluded. 

provided also that the committee shall not consider the 
ase of a member of the State Civil Service unless, on the 

first day of January of the year in which it meets he is 

Ib5ttive in the State Civil Service and has completed 
rot less than eight years of continuous service (whether 
:bfficiating or substantive) in the post of Deputy Collector 
dr in any other posts or posts declared equivalent thereto 
by the State Government. 

Provided also that in respect of any released Emergency 
ommissioned or short Service Commissioned officers 
ppainted to the State Civil Service, eight years of 
6ntinuous service as required under the proceeding proviso 
hall be counted from the deemed date of their appointment 
to that service, subject to the condition that such off-cers 
shall be eligible for consideration if they have completed 

~he
ot less than four years of actual continuous service, an 
 first day of January of the year in which the committee 

rets 
on the post of Deputy Collector or in any other post 



or 	posts 
	declared equivalent thereto by 	the 

	
State 

Government. 

EXPLANATION :- The powers of the State Government under the 
third proviso to this sub-regulation shall be exercised in 
relation to the members of the State Civil Service of a 
constituent State, by the Government of that State. 

+(2A) Notwithstanding anything contained in sub-regulations 
(1) and (2), the list referred to in sub-regulations (1) 
shall be preparedseparately in respect of each State Civil 
Service. The number of members of the State Civil Service 
included in each such pat of the list shall not be more than 
twice the number of substantive vacancies anticipated in the 
course of the period of twelve months, commencing the date 
of the preparation of the list in the posts available for 
them under rule 9 of the Recruitment Rules or 10 percent of 
the senior posts shown against item 1 of the cadre in the 
schedule to the Indian Administrative Service (Fixation of 
Cadre Strength) Regulations, 1955 (hereinafter referred to 
as Cadre Schedule) under the Government of Constituent State 
concerned and the senior posts shown against item 2 of the 
Cadre Schedule notionally reckoned against that State 
whichever is greater. 

EXPLANATION - The number of senior posts shown against item 
2 of the Cadre Schedule the Joint Cadre divided in the 
proportion of the number of posts under the Government of 
each of the constituent State shown against item 1 of the 
Cadre Schedule shall be .notionally reckoned against each of 
the constituent States for the purpose of this sub-
regulation. 

The committee shall not ordinarily consider the cases of 
the members of the State Civil Service who have attained 
the age of 52 years on the first day of January of the year 
in which it meets : 

provided that a members of the State Civil Service 
whose name appears in the select list in force immediately 
before the date of the meeting of the committee shall be 
considered for inclusion in the fresh list to be prepared. by 
the committee even if he has in the meanwhile attained the 
age of 53 years. 

The selection committee shall classify the eligible 
officers as "outstanding", "Very good", "Good" or "Unfit" as 
the case may be on an overall relative assessment of their 
service records. 

*(5) The list shall be prepared buy including the required 
number of names, first from amongst the officers i finally. 
classified as "Outstanding" then form amongst those 
similarly classified as "Very Good", and thereafter from 
amongst those similarly classified as "Good" and the order 
of names inter-se within each category shall be in the order 
of their seniority in the State Civil Police Service . 

(6) The list so prepared shall be reviewed and revised every 

.. 
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year. 

) 

I 	
vernment of Indias Decisions : 

I.J.The essence of a holding Selection Committee meeting 
arnually is that each annual proceeding is independent of 
te other. That is why, as soon as the proceedings of the 
nw selection committee are approved by UPSC proceedings 
of 	the 	earlier selection 	committee 	meeting 	become 
iroperative. No manner of continuity can, therefore, be 
inputed 	to the proceedings of the various 	selection 
cmmitteos. 

!.I. M.H.A. letter No. 27/38/64-AIS(III) dated 21.12.643 

1.2 
2 	Sub-regulation (4) merely States that the select list 
hall be reviewed and revised every year and does not further 

say that it can be reviewed and revised only after the 
expiry of a year. The validity of a select list is not, 
therefore, affected on the ground that it was, prepared 
arlier than the expiry of one year from the date of 

preparation of the earlier select list. 

The calculation under sub-regulation (1) of the size of 
lect list in terms of 10 percent of the senior duty posts 

may include the posts coming within the purview of both 
items 1 and 2 of the cadre strengths of each State. In 
9alculating the percentage, however, all fractions are to be 
ipnored because otherwise the stationary provision would 
stand violated. 

.1., M.H.A. letter No. 27/28/64-AIS(iii), dated 9.12.1965) 

;. The Government of India have held that select list are to 
e maintained only of the purpose of making substantive 
ppointments of the members of the State Civil/Police 
ervice to the IAS/IPS against the vacancies in promotion 
osts. At least, the select lists can be utilised for making 
emporary appointments of such officers to cadre posts in 
ccordance with the provisions of Rule 9 of the cadre Rules. 
elect lists are not maintained for making appointments to 
ton-cadre posts declared equivalent to cadre posts. In the 
xigencies of service adjustments of posting is required to 
te made within a period of three months. 

M.H.A. letter No. 14/51/65-AIS (III), dated 21.2.1966 
read with letter No. 19/3/66/AIS(ITI), dated 26.4.1966 and 
to. 15/79/66-AIS(III), dated 17.10.19663 

5. The provision for restricting the size of the select list 
t- as bene introduced with a view that select list may not be 
Litilised for purposes other than holding of cadre posts only 
in an officiating or substantive capacity. This has been 
done in order to protect the interest of cadre officers as 
he tendency in the past has been to give benefit of 
seniority to select list officer as against cadre officers 

0• 
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for officiation in posts which are outside the lAS cadre. 

EG.I.,M.H.A. letter No. 15/79/66/AIS(III), dated 17.10.19663 

6. Constitution with th commission.- This list prepared in 
accordance with regulation 5 shall then be forwarded to the 
commission by the State Government alongwith - 

the records of all members of the State Civil Service 
included in the list; 

the records of all members of the State Civil Service 
who are proposed to be superseded by the recommendation made 
in the list; 

(iv) the reasons as recorded by the committee for the 
proposed supersession of any members of the State Civil 
Service and 

(iv) the observations of the State Government on the 
recommendations of the committee. 

Government of India's Instructions 

The State Government shall forward the list, together with a 
copy of the proceedings of the selection committee to the 
Ministry of Home Affairs also simultaneously. While 
forwarding the list, the shall indicate : 

the full details of the vacancies against which the 
approved officers are proposed to be appointed ; and 

whether any of the officers included in th select list 
and recommended for appointment has more than one wife 
living. 

I C6.I.,M.H.A. letter No, 5/14/56-AIS(I) dated 13.6.19563 

7. Select list.- (1) The commission shall consider the list 
prepared by the committee along with the other documents 
received from the State Government and, unless 1 it 
considered any change necessary, approve the list. 

If the commission considers it necessary to make any 
: 1 changes in the list received from the State Government, the 

commission shall inform the State Government of the changes 
proposed and after taking into account the comments, if 
any, of the State Government, may approve the list finally 
with such modification, if any, as may, in its opinion, be 
just and proper, 

The list as finally approved by the commission shall 
form the select list of the members of the State Civil 
Service, 

The select list shall ordinarily be in force until its 
review and revision, effected under sub-regulation (4) of 
regulation 5, is approved under sub-regulation (1) or, as 
the case may be, finally approved under sub-regulation (2); 

11 
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a) Provided that, in the event of any new Service or 
HServices being formed by enlarging the existing State Civil 
3ervice or otherwise being approved by the Central 
Government as the State Civil Service under clause (j) of 
sub-regulation (1) of regulation 2, the select list in force 
at the time of such approval shall continue to be in force 
Until a new list prepared under regulation 5 in respect of 
the members of the new State Civil Service, is approved 
Under sub-regulation (1) or, as the case may be, finally 

tapproved under sub-regulation (2) : 
rovided further that in the event of a grace lapse in the 
:onduct or performance of duties on the part of any member 
f the State Civil Service included in the select list, a 
pecial review of the select list may be made at any time at 
he instance of the State Government and the commission may, 
.f not so thinks fit, remove the name of such members of the 
tate Civil Service from the select list. 

5) Every person included in the select list shall have to 
ndergo such training at the Lal Bahadur Shyster National 
cademy of Administration, the State training institutions 
rid other established training institutions in the country 
or  such period as Central Government may consider 
ecessary. 

* 8. Appointments to cadre posts from the select list.- (1) 
ppointments of members of the State Civil Service from the 
elect list to posts borne or the State cadre or the Joint 
:adre of a groups of States as the case may be, shall be 
ade in accordance with the provisions of rule 9 of the 
:adre Rules. In making such appointments, the State 
overnment shall follow the order in which the names of such 
fficers appear in the select list. 

ç2) Notwithstanding anything contained in sub-regulation (1) 
ihere administrative exigencies so require, a member of the 

rp 

Btate State Civil Service whose name is not included in the 
oiect list or who is not next in order in that select list, 

pay, subject to the aforesaid provisions of the cadre Rules., 
be appointed to a cadre post, if the State Government is 
satisfied - 

0 that the vacancy is not likely to last for more than 
hree months; or 

1
1ii) that there is no suitable cadre officer available for 
filling the vacancy. 

Frovided that where any such appointment is made in a State, 
he State Government shall forthwith report to the Central 

Government 	together with the reasons for making 	the 
.ppaintment. 	 ; 

provided further that where administrative exigencies so 
'equire, such appointments may becontinued in a cadre post 
teyond a period of three months with the prior concurrence 
Ibf the Central Government. 

Mate 
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9. Appointments to the Service from the select list ;- (1) 
Appointment of members of the State Civil Service shall be 
made by the Central Government on th recommendation of the 
State Government in the order in which the names of members 
of the State Civil Service appear in the select list for 
the time being in force; 

Provided that the appointment of members of the State Civil 
H  Service shall be made in accordance with the agreement 

arrived at under clause (b) of sub-rule (3) or rule B of the 
Recruitment Rules in the order in which the names of the 
members of the State Civil Service occur in the relevant 
part of the select list for the time being in force. 

(2) 	It shall not ordinarily be necessary to consult the 
commission before such appointments are made, unless during 
the period intervening between the inclusion of the name of 
a member of the State Civil Service in the select list and 
the date of the proposed appointment there occurs any 
deterioration in the work of the member of the State Civil 
Service which in the opinion of the State Government, is 
such as to render him unsuitable for appointment to the 
Service. 

Government of Indias Decision 

1. The appointment of a State Civil Service officer to an 
All India Service against the promotion quota or otherwise 
is appointment in a substantive capacity outside his cadre. 
His lien on the post in the State Civil Service shall, 
therefore, be suspended under Fundamental Rule 14(a)(2) and 
his written consent obtained for the termination of his lien 
on the post in the State Service before he is confirmed in 
the All India Service. The written consent should be 
obtained by the State Government while recommending the 
names State Service officers for appointment to the All 
India Service. 

EG,I.,M.H.A. letter No. 4/4/60-AIS(III), dated 15.10.19603 

2.1 X was placed above V in the earlier select iistsand he 
was also officiating in cadre posts. In the select list, 
current at the time of occurrence of the vacancy,, however, 
h was superseded by V. The question arose whether V could be 
appointed to the Service in preference to X. 

2.2 Regulation 9 9  which is mandatory, requires appointments 
to the Service to be made in the order in which the names 
appear in the select list for the time being in farce. It is 
independent of regulation B, which deals with temporary 
appointment of select list officer against cadre post. In 
the circumstances, X cannot be appointed to the Service in 
preference to V. The fact that he was holding a cadre in an 
officiating capacity from a date earlier than V or that he 
was placed above V in the earlier select list is not a 
relevant consideration. 

2.3 In this connection select list are subject to revisions 
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jas provided in regulations (4) and 7(4) and a particular 
Iselect list will be in force only until its review and 
revision is approved by the commission. The fact that X was 
shown above V in the earlier select list does not confer 

j upon X any right for that position or ranking to be 
maintained in the subsequence select list. Also the fact 
that a person was holding a cadre post in an officiating 
capacity does not in any way prevent the selection committee 
from revising the select list and, in so doing the 
committee, under the proviso to regulation 5(3), will be 

within their rights to assign a higher place in the select 
list to a junior officer. Thus, under the scheme of the 
regulations, each select list is independent of the other 
and an officers respective position is not to be considered 
with reference to the previous select list which was 
inforce. Further, in terms of regulation 5 the seniority of 
the officers in the State Police Service i to be taken into 
consideration in formulating the select list, but the 
selection committee is empowered to alter the order of names 
in the seniority list in the State Police Service, when the 
officers are brought on th select list. 

2.4 The other point to be borne in mind is the distinction 
between regulations 8 and 9. Regulation 8 deals with the 
appointment of State Police Service officers against 
vacancies in cadre posts in a temporary capacity and st.*ch 
appointments have to be in accordance with the requirements 
of rule 9 of the Cadre Rules. As far as these officiating 
appointments to cadre posts are concerned, the legal status 

1 of State Police. Service officers included in the select list 
is the same as of those not included in the select list; in 

rthr 
words to the extent regulation 8.is concerned. Select -.- 	4hø 

list offices are also non-cadre otticers aria tha 

reason way their officiating appointments have to meet the 
requirements of rule 9 of the Cadre Rules. Thus a select 
list officer appointed in an offici.atiflg capacity to a cadre 
post under regulation 0 will not acquire any right to hold a 
cadre post either in preference to a cadre officer or in 
preference to another select list officer who may be placed 
above him by subsequent selection committee. 

Regulation91 on the ether hand, deals with the appointment 
of a select list officer to a substantive vacancy in the 
service and this has to be made from the select list of the 
time being in force and in the order in which the names 
appear in such a select list. The phrase "for the time being 
in force" has relevance to the period at which the 
appointment to the service made by them and not to the time 

at which the officer started 0fficiatiflg in a cadre vacancy 
under regulation G. That is to say, appointment to a vacancy - 
in the promotion quota is made with reference to the date of 

the origin of the vacancy or the date of inclusion of the 

officers name in the select list, whichever is later 

tG,O.,N.H.A. letter No. 20/41/64A18(IU), dated 11.2.653 

3.1 Under this regulation, appointments to the service are 
to be made with reference to the select list for the time 
being in force. A particular select list lapses when a fresh 
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select list is approved by the IJPSC vide regulation 7(4). In 
view 	of this appointments to the service can only 	be 	made 
from 	the date of approval of the current select list 	or a 
date subsequent to that. 

3.2 This would not, however, affect the pay or seniority of 
the 	officers as 	that 	is 	related 	not 	to 	the 	date of 
appointment to the service but to the date of officiation in 
cadre posts. 

CG.I.,M.H.A. letter No. 15/1/65-AIS(I) dated 9.3.19653 

4. A State Service Officer, on appointment to an All India 
Service on probation would retain his lien in the State 
Service and therefore be entitled to all the benefits that 
may accrue to him in that service (such as confirmation in 
the selection grade of the State Civil, Service ) before his 
confirmation in the All India Service. 

CG.I.,M.H.A. letter No. 4/12/60-AISUII, dated 31.10.19663 

The appointment of select list officers to cadre posts 
should be dependent on the occurrence of vacancies in such 
posts and the need far filling Lip those posts in a 
particular date and not with reference to the date i&shich 
confers financial benefits on an individual select list 
officer. As far as appointment to the service is concerned, 
it is to be made with reference to the select list for the 
time 	being 	in 	force. I can, 	therefore, 	be 	made 
retrospectively with effect from the date of continuous 
officiation in a cadre post provided that date is not 
earlier than the date of approval of the current select 
list. 

In view of these factors. post dating of the appointment to 
the service of a particular officer with the sale object of 
giving him benefit in the matter of fi>ation of his pay in 
the IAS/IPS cannot be permitted. 

CG.I.,M.H.A. letter No. 16/7/65-AIS(III) dated 29.6.19653 

The Government of India have held 	that 	IAS/IPS 
(Recruitment) Regulations, 1955 and the IAS/IPS (Appointment 
by promotion) Regulations, 1955 and the IAS/IPS (Cadre) 
Rules, 1954 do not recognise officiation by select list 
officers 	in non-cadre posts, declared by 	the 	State 
Government as equivalent to cadre posts. The appointment of 
select list officers to the Service can be notified against 
the vacancy in promotion posts retrospectively farm the 
dates they have been holding cadre posts only continuously 
in accordance with rule 9 of the Cadre Rules. In case of the 
officers are holding non-cadre posts declared equivalent to 
cadre posts the appointment is gine effect from the date of 
notification. Consequent on their appointment to the service 
from the date of notification they become cadre officers and 
continue to hold non-cadre posts in question from that date 
as ex-cadre posts of the IAS/IPS to be counted against 
deputation reserve provided in the cadre. 
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EG..I.,M..H.A. letter No.. 18/22/66—AIS(IIX) 7  dated 26.11.1966 

Government of India's Instructions : In view of the legal 
position explained in Ministry of home Affirs letter No. 
14/51 —AIS(IIj), dated the 21st January, 1966 9, the proformae 
I & II prescribed in the Ministry of Home Affairs letter No.. 
27/54/64—AIS(III) dated 11th August, 1964, needed revision. 
These proformae have accordingly been revised and the State 
Governments are requested that bin future the requisite 
information regarding fixation of seniority in respect of 
select list officers proposed to be appointed to the IAS/IPS 
may be furnished in the revised proformae I & II <enclosed) 
alongwith the State Governments proposal for promotion to 
the IAS/IPS. 

2. It would appear from proforma I that 	informatior 
regarding continuously officiation by select list officers 
on or after 21.5.1966 is required to be furnished in respect 
of the officiation in cadre posts only, in view of the legal 
position obtaining under the various rules explained in the 
Ministry of Home Affairs letter dated 21st February, 1966, 
referred to above. The date 21st May, 1966 has bene 
specified in the revised proforma as the position is 
required to be requlariseci withIn three months from the date 
of issue of the aforesaid letter. 



PROFORMA- I 
Information in respect of promoted officers 

Sl. Name of 	: Date of : The 	date : Details of continuous officiation in the 	Details.of continuous :• Ministry of Ho- 

Officer 	birth 	from which the 	cadre posts included in item 1 of cadre 	
officiation in the cadre Affairs refere 

officer is con- strength of non-cadre post declared equi- posts included in item/ ce communicati- 
tinuously in the thereto, prior to 21.5.66 of cadre strength show- ng their approv- 
select 	list(s) ---------------------------------------- - ing the designation of 	val to the arra- 
------------------ Details of Details of non 	Date of decl each post and the pen- ments in column 
The date of appro cadre post cadre post 	aration of od indicating dates for 5 & 8 
val of the select showing the declared equiva equivalence the which the post was 
list(s) designation lent to cadre 	in the case and the period indicating 

of each post post showing 	each non-cadre dates for which the post 
and period the desginatins shown in held by the officer on or 
indicating of each post and column 	(6) after 21.5.1966 
dates for the period mdi- 

which the cating dates for 
post wa which the post was 
held by the held by the officer 
officer 

2 	3 	 4 5 6 	 7 8 

U 
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PROFORMA—I I 
information in respect of competitive examinations recruits borne on the Indian Administrative Service/Indian Police 

Service Cadre of 

No. 	 senior time—scale of the 

1 	 2 	 4 

0 



H 
A  

10. Saving .- Nothing in these regulation shall apply to 
appointment to be made to the Service from among officers 
belonging to the State Civil Service included in list II 
prepared by the Special Recruitment Board under the Indian 
Administrative Service (Extension to States) 4 Scheme. 

SCHEDULE 

See Regulation 3(1)3 

61. Name of State/CadreY. 	Other Members of the Committee 
No. Cadre/Joint Cadre 

I -  

1. Andra Pradesh 	(1) Chief Secretary to the Government 
of Andhra Pradesh. 

(2) Commissioner of Land Revenue and 
any other Commissioner to be 
nominated by the State Govt. 

(3) Secretary to the Government of 
Ancthra Pradesh in the Revenue 
Department. 

(4) A nominee of the Government of 
India not below the rank of a 
Joint Secretary. 

• 	2. Assam-Meghalaya 	(1) Chief Secretary to the Government 
of Assam Pradesh. 

Chairman, Board Revenue, Assam. 
Chief Secretary to the Govt. of 
Meghalaya. 
Commissioner of Division, 

• 	 Meghaiaya. 
A nominee of the 3overnment of 
India not below the rank of a 
Joint Secretary. 	 * 

3. Bihar 	 (1) Chief Secretary to Government 

(2)Development Commissioner. 
(3) Member, Board of Revenue 

(4) Seniormost Divisional Commissioner 
(5) A nominee of the Government of 

India not below the rank of a 
Joint Secretary. 

4. Guiart 	• 	(1) Chief Secretary to Government 
(2) Development Commissioner 
(3) The seniormost Secretary to Gover 

nment other than the Chief Secy. 
or other Secretary already 

C) 	 included in the committee 
L 	(4) Secretary to Government, 

Revenue Department. 
(5) A nominee of the Governmnt of 

India not below the rank of a 

S 

c2 t  
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joint Secretary.. 
5. Haryana 	 (1) Chief Secretary to Government. 

Financial Commissioner 
Divisional Commissioner 
Seniormost Secretary to govern-
ment in Commissioners rank 
A nominee of the Government of 
India not below the rank of a 
Joint Secretary. 

5A. Himachal.Pradesh 	(1) Chief Secretary to the Government. 
Three nominees of the State Govt. 
not below the rank of Member, Board 
of Revenue/CommiSSiOner/SecretarY 
to the Government. 
A nominee of the Government of 
India not below the rank of a 
Joint Secretary. 

6. .Tammu & Kashmir 	(1) Chief Secretary to Government. 
(2-4) Nominees of the State Govt. 

• 	 not below the rank of Commissioner 
(5) A nominee of the Government of 

India not below the rank of a 
Joint Secretary. 

1. Kerala 	 (1) Chief Secretary to Government 

(2) Seniormost Special Secretary to 
Government. 

• 	 •• (3) Member Board of Revenue, incharge 
of Land Revenue. 
Secretary to the Government 
Revenue Department. 
A nominee of the Government of 
India not below the rank of a 
Joint Secretary. 

3. Madhya Pradesh 	(1) Chief Secretary to the Government 
of Madhya Pradesh. 

President Board of Revenue. 
Two seniormost Commissioners of 
Division. 
Deleted. 
•A nominee of the Government of 
India not below the rank of a 
Joint Secretary. 	 .• 

LOO 
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Irxure-A/22 

Ilinistry of Home Affairs 
Department of Personnel & Administrative Reforms, New Delhi 

The 14th June,1954 
No., 14015/i/83-AJSI 

In exercise of the powers conferred by Sub-rule (1) of 
the rule S of the Indian Administrative Services 
(Recruitment) Rules, 1954 read with sub-regulation (1) of 
regulation 9 of the Indian Administrative Service 
(Appointment by promotion) Regulation, 1955 the President is 
pleased to appoint 5/Shri J.L. Kar and Shri M.L. Dasgupta, 
members of the State Civil Service of Tripura to the Indian 
Administrative Service on probation and to allocate them to 
the cadre of Manipur-TripLira under sub-rule (1) of the Rule 
5 of the Indian Administrative Service (cadre Rules) 1954 

M.S.Mathur 
Desk 13ff icer 

occo 
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Annexure-A/23 

(TO BE PUBLISHED IN THE GAZETTE OF INDIA IN PART I SECTION. 2) 

No. 14015/19/84-AIS..I 
Government of India/Bharat Sarkar 

Ministry of Personnel & Training, Admn. Reforms 
And Public Grievances & Pension 

(Karmik Aur Prasikehan, Prashashik Sudhar 
Aur Lok Shikayat Tatha Pension Mantralaya) 

Department of Personnel & Training 
(Karmik Aur Prashikshan Vihhag) 

* 	 New Delhi, the 6 September,19E35 

NOTIFICATION 

In exercise of the powers conferred by sub-rule (l) of 
rule G of the Indian Administrative Service (Recruitment) 
Rules, 1954, read with sub-regulation (1) of regulation 9 of 
Regulations, 1955, the President is pleased to appoint 
S/Shri M.L. Majumdar, P.B. Bhattacharjee and A.M.Dutta, 
members of the State Civil Service of tripura to the Indian 
Administrative Service on probation and to allocate them to 
the cadre of Manipur-Tripura under sub-rule (1) of rule 5 of 

the Indian Administrative Service (Cadre) Rules, 1954 

(BABU JACOB) 
Director 

To 

The Manager, 
Govt. of India Press, 
Faridabad (Haryana) 

No. 14015/19/84-AIS.I 	New Delhi, the 6th Sept,1985 
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Annexure-A/24 

Ministry of Personnel, Public Grievances and Pension 
(Department of Personnel and Training) 

New Delhi 

The 16th October,19E36 
No, 14015/31/85-AIg(I) 

In exercise of the powers conferred by Sub-rule (1) of. 
the rule of the Indian Administrative Services (Recruitment). 
Rules, 1954 read with sub-regulation (1) of r.eguiation9 of 
the Indian Administrative Service (Appointment by promotion) 
Regulation, 1955 the President is pleased to appoint S/Ghri 
M.L. Roy, K.R. Das and S. Deb Roy, members of the State 
Civil Service of Tripura to the Indian Administrative 
Service on probation and to allocate them to the cadre of 
Manipur-Tripura under sub-rule (1) of the Rule 5 of the 
Indian Administrative Service (cadre Rules) 1954. 

M.S. Ilathur 
DeskOfficer 
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aiiWA/25. 

(TO BE PUGLISHED IN THE GAZETTE OF INDIA IN PART I SECTION 2) 

No. 14015/31/87-AIS..I 
Government of India 

Ministry of Personnel, P.O. & Pensions 
Department of Personnel & Training 

New Delhi, the 5 December, 1988 

In exercise of the powers conferred by Sub-rule (1) of 
the ru1e 8 of the Indian Administrative Services 
(Recruitment) Rules, 1954 read with sub-regulation (1) of 
regulation 9 of the Indian Administrative Service 
(Appointment by promotion) Regulations, 1955 the President 
is pleased to appoint S/Shri 1. S. Baneriee, 2. S.N. Gupta, 
3. D.K. Bhattacharjee, 4.. H.M. Choudhury, 5. J.P. Gupta, 6.. 
S.B. Sen, 7. S.K. Ganguly, members of the State Civil 
Service of Tripura to the Indian Administrative Service on 
probation and to allocate them to the cadre of Hanipur-
Tripura under sub-rule (1) of the Rule 5 of the Indian 
Administrative Service (cadre Rules) 1954. 

M.S. Mathur 
Desk Officer 

To 
The Manager, 
Govt.. of India Press, 
Faridabad (Haryana) 

No. 14015/31/87-AIS.I 	 New Delhi, the 512.88 

A copy is forwarded for information to the following - 

The Chief Secretary to the Govt.. of Tripura, 'Agartala, 
with 7 spare copies for onward transmission to the 
officers concerned. 

The Chief Secretary, Govt. of Manipur, Imphal. 

Accountant General, Tripura, Agartala. 

Secretary, Union Public Pubic 	Service 
Commission, New Delhi.. 

E.O. to the Govt. of India, New Delhi. 

M.S. Mathur 
Desk Officer 

Th1Mfl1R*L MW11WTW 

1. D.O. (S) AIS (I) Section, 2. Research Officer (CM), Deptt 
of Personnel 2 Trg., 3. E.O. (PR) Section, 4 AIS..III 
Section for Civil List, 5. Training Division. 

Spare copies. 

, 
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Annexure-At26 

Ministry of Personnel, Public Grievances and Pension 
(Department of Personnel and Training), New Delhi 

The 18th May,1989 
No.. 14018/40/88-AIS(I) 

In exercise of the powers conferred by Sub-rule (1) of the 
rule of the Indian Administrative Services (Recruitment) 
Rules, 1954 read with sub-regulation (1) of regulation 9 of 
the Indian Administrative Service (Appointment by promotion) 
Regulation, 1955 the President is pleased to appoint Shri 
N.C. Deb, a member of the State Civil Service of Tripura to 
the Indian Administrative Service on probation and to 
allocate them to the cadre of Manipur-Tripura under sub-rule 
(1) of the Rule 5 of the Indian Administrative Service 
(cadre Rules) 1954. 

M.K. Trehan 
Desk Officer 

-, 



\ 
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Annexure-A/27 

(TO BE PUBLISHED IN THE GAZETTE OF INDIA IN PART I SECTION 2)' 

Nc,. 14015/18/89-AIs..I 
Government of India 

Ministry of Personnel, Public Grievances & Pensions 
Department of Personnel & Training 

******* 

New Delhi, the 11 May,1990 

In exercise of the powers conferred by Sub-rule (1) of 
the rule S of the Indian Administrative Services 
(Recruitment) Rules, 1954 read with sub-regulation (1) of 
regulation 9 of the Indian Administrative Service 
(Appointment by promotion) Regulations, 1955 the President 

. is pleased to appoint S/Ghri Lalvohliana, C. Bardhan and 
C.S. Chattopadhyay, members of the State Civil Service of 
Tripura to the Indian Administrative Service on pobation 
and to allocate them to the cadre of Manipur-Tripura under 
sub-rule (1) of the Rule 5 of the Indian Administrative 
Service (cadre Rules) 1954. 

M.K. TREHAN 
Desk Officer 

To 
The Manager, 
Govt. of India Press, 
Faridabad (Haryana) 

NQa 14015/18/89-AIS.I 	 New Delhi, the 11 May 1990 

A copy is forwarded for information to the following :- 

1. The Chief Secretary to the Govt. of Tripura, Agartala, 
(with one spare copies for onward transmission to the 
officers concerned.) 

The Chief Secretary, Govt. of Manipur, Imphal. 

Accountant General, Tripura, Agartala. 

:. . 	 Secretary, UPSC, New Delhi. 

5. E.O. to the Govt. of India, New Delhi. 

M.K. TREHAN 
Desk Officer 

mNn}ERØaU 	UfIUUITffDN 

I. 00. (5) AIS (I) Section 
Research Officer (CM), DP&T 
E.O. 	(PR) Section 
AIS.III Section for Civil List 
Training Division. 
10 Spare copies. 



Annexure-A/28 

No..F. 1 (2)-SECY/UDD/PER/99 
Government of tripura 

Urban Development Department.. 

AGARTALA 
JANUy J 1999 

To 
The Chief Secretary, 
Government of Tripura, 
Ac,artáia. 

Subject- 	Promotion to lAS with retrospective effect.. 

Sir, 

I am grateful to Government of Tripura for giving my 
seniority in TCS 6r.II on 15th July, 1999 with retroapective 
effect whereby my rightful seniority places me above Shri 
Amal Roy and ShriS.R Nandi and others. I joined the TCS 
Gr.II as a Deputy Collector on 20th July, 1973. 

Position in seniority list in ICS Grade-tI basically 
determines the promotion prospect of a TCS Officer to lAS 
though merit also matters.. Promotion to lAS from State Civil 
Service officers is used to be made as per 145 (APpointment 
by Promotion) Regulations, 1955. Had my seniority been 
finalised in right time I would certainly have been 
considered for promotion to 149 in much earlier time. Rule-S 
(Preparation of list of suitable officers) says that 

Manipur-Tripura Joint Cadre Selection Committee shall 
prepare 	a 	list 	of 	members of 	the 	State 	Civil 	Service 
suitable 	for promotion to the 145 which shall not 	be 	more 
than 	twice the number of substantive vacancies 	anticipated 
in 	the course of period of 12 months, commencing 	from 	the 
date of preparation of the list.. 

Joint 	Cadre Selection Committee 	shall 	consider 	for 
inclusIon in the said list the cases of members of the State 
Civil Service in the order of seniority in that serviceof a 
number 	which is equal to five times the number referred 	to 
(i) 	above provided that the case of member of 	State 	Civil 
Service 	will not be considered unless on the first 	day 	of 
January 	of the year in which it meets he is substantive 	in 
the 	State Civil Service and has completed not less 	than 	8 
years 	of 	continuous 	service 	(whether 	officiating 	or 
substantive) 	in the post of Deputy Collector.. 

The following officers who are junior to me in TCS have 
been promoted to 145 earlier than me which has been possible 
due 	to 	non-finalisation of my seniority in 	TCS 	in 	right 
time.. 	I 	submit the 	list of such officers 	alongwith •:their 
year of allotment in lAS who had thus wrongly superseded me.. 

Si. 	Name of officers 8 	source 	 Year of allotment 
No. 	of 	recruitment 

1. 	Shri A.K. Roy 	(Retired) SCS 	 1977 

MOSO 2. Shri SR Nandy (Retired) SCS 	 1977 

Advoc 



Shri KR Bhattacharjee (Retired) SCS 	1978 
Shri ML Mazumdar (Retired) SCS 	 1982 
Late PB Bhattacharjee (Expired) SCS 	1982 
Shri AM Dutta (Expired) SCS 	 1982 
Shri KR Das 	(Retired) SCS 	 1983 

B. 	Shri ML Roy 	(Retired) SCS 	 1983 
9. 	Shri SN Gupta (Retired) SCS 	 1984 
10. 	Shri OK Bhattacharjee (Retired) SCS 	1984 
ii. 	Shri HM Choudhury SCS 	 1984 

Shri JP Gupta (Retired) SCS 	 1984 
Shri SB Sen 	(Retired) SCS 	 1984 
Shri 9K Ganguly (Retired) SCS 	 1984 
Shri NC Deb 	(Retired) SCS 	 1985 
Shri C Bardhan (Retired) SCS 	 1984 
Shri Lalvobliana (Retired) SCS 	L' 
I think under normal circumstnces I should have been 

given year of allotment in lAS against State Civil Service 
quota in the year 1978. Presently my 'year of allotment in 
lAG in 1985. I humbly pray that the St"ate Government which 
have been kind enough to fix my seniority in TCS will now 
take the next consequential step to review my seniority in 
lAG and upgrade my seniority position in lAS. It is also 
requested that the other members, Chairman of the UPSC and 
Government of India as well as Chief Secretary, Manipur may 
also be moved for this restoration of my rightful place in 
lAS on promotion, against SCS quota as per Rule 5 of lAG 
(Appointment by promotion) Regulation, 1955. 

Yours faithfully 

(C.S. Chattopadhyay) 
Presently posted as 

Secretary to the Government of Tripura 
(IAS-(SCS)--year of allotment at present 1985) 

Copy to 

The Secretary, Department of Personnel and Training 
(AIS), 	Ministry of Personnel, Public Grievances 	& 
Pension, Government of India, New Delhi. 

The Chief Secretary, Government of Manipur, Imphal. 

The Secretary, Union Public Service Commission, Dholpur 
House, New Delhi-i. 

.- - 



1 Dnexure-A/28 

No.F. 1 (2)-SECV/UDD/PER/99 
Agartal a 
MARCH 3 1999 

To 

The Secretary, 
Department 	of Personnel and 	Training 
(AIS), Ministry of Personnel, Public 
Grievances & Pension, Government of India, 
New Delhi. 

The 	Secretary, Union 	Public 	Service 
Commission, Dholpur House, New Delhi-i.. 

The 	Chief 	Secretary, 	Government 	of 
Tr2.pura, Agartala.. 

The 	Chief 	Secretary, 	Government 	of 
Manipur, Imphal. 

Subject : Promotion to lAS with retrospective effect on the 
strength of correct seniority in Tripura 	Civil 
Service 	in respect of C.S. Chattopadhyay, 	now 
allotted 1985 year of seniority in tAB.. 

SIr, 

The undersigned joined Tripura Civil Service Grade-Il 
in July, 1973. Seniority of the undersigned was finally 
fixed correctly on 15.7.1998 with retrospective effect.. 
Earlier the seniority position of the undersigned in TCS was 
shown wrongly. As per the seniority inTCS which has 
correctly been fixed on 15.7,1998 I should have been 
considered for promotion to JAG immediately after 23.7.1981 
when -  I completed 8 years service as Deputy Collector. In 
fact, the tow officers junior to me in Its Grade-Il who were 
promoted to tAB with 1977 as the year of allotment, can 
hardly become JAB with 1977 seniority as non of them had 
really been promoted to TCS Grade-It (Deputy Collector) 

• 

	

	regularly before me and their services have been regularised 
in TJCS and TCS almost simultaneously with retrospective 

• 	effect to give them undue favour. 

At present I have been allotted to the year 1985 after 
my promotion to lAS on 11.5.1990. Below is the list of 
officers who had superseded me continuously due to the fact 
that my seniority has not been fixed in right time.. 

Si. Name of officers & source Year of allotment 
• No. of 	recruitment 

 Shri A.K. Roy 	(Retired) SCS 1977 
 Shri SR Nandy (Retired) SCS 1977 

 Shri KR Bhattacharjee 	(Retired) SCS 	1978 
 Shri ML Mazumdar (Retired) SCS 1982 

5.. Late PB Bhattacharjee 	(Expired) SCS 	1982 
 Shri AM Dutta 	(Expired) SCS 1982 

 Shri KR Das 	(Retired) SCS 1983 
8.. Shri ML Roy 	(Retired) SCS 1983 

tI 

•• 



9. 	Shri SN Gupta (Retired) SCS 1984 
10, 	Shri. DK Bhattacharjee 	(Retired) SCS 1984 

Shri HM Choudhury SCS 1984 
Shri JP Gupta 	(Retired) SCS 1984 
Shri SB Sen 	(Retired) SCS 1984 
Shri 5K Ganguly (Retired) SCS 1984 
Shri NC Deb 	(Retired) SCS 1985 

16, 	Shri C Bardhan 	(Retired) SCS 1984 - 

17. 	Shri Lalvohliana 	(Retired) SCS 1985 

I 	am grateful 	to 	the 	Government 	oTTripura for 
final.ising my 	seniority with retrospective effect. 	I 	had 
requested Government of Tripura an 1.1.1999to now 	consider 
me 	for 	promotion to lAS with retrospective effect 	on 	the 
strength of 	my 	seniority 	in 	TCS. 	A copy 	of 	this 
representation 	dated 1.1.1999 has also been sent to 1. 	The 
Secretary, Department 	of 	Personnel 	and Training 	(AIS), 
Ministry of 	Personnel, 	Public 	Grievances 	& 	Pension1  
Government of 	India, New Delhi, 2. 	The 	Secretary, 	Union 
Public 	Service 	Commission, 	New 	Delhi-i, 3. 	The 	Chief 
Secretary, Government of Manipur, 	Imphal. 

It is now humbly prayed that I may kindly be considered 
by the Government of India to consider my prayer and review 
the year of allotment in lAS and faváur me with rightful; 

	

seniority in lAS thich according tome ighould be 1 -978, if 	' 
not 1977. 

I 	 the Government of India and the Joint 
Selection. Committee of the cadre will restore the -long due 
justice to me at the eariiet convenience, 

Yours faithfully ,  

(C.S. Chattopadhyay) 
Presently posted as 

SecretaPy to the Government of Tripura 
(IAS-(SCS)-year of allotment at present.1985•) 

00 
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r-A / 28 

No.F. 1 (2)-COtl/FCS/pER/99 
Agartala 
22.2.2000 

To 

The Secretary, 
Department of Personnel & Training (AIS), 
Ministry of Personnel, Public 6rievances & 
Pension, Government of India, New Delhi. 

The 	Secretary, Union 	Public 	Service 
Commission, Dholpur House, New Delhi-i. 

The 	Chief 	Secretary, 	Government 	of 
Tripura, Agartala. 

The 	Chief 	Secretary, 	Government 	of 
Manipur, :[mphal. 

Subject : Prayer for promotion to lAS with retrapective 
effect on the strength of correct seniority in 
Tripura 	Civil 	Service in 	respect 	of 	C.S> 
Chattopadi-,yay and his appointment as Principal 
Secretary from the date when Shri Anil Misra was 
made Principal Secretary. 

Sir, 

Kindly refer to my earlier representations in the year 1999 
on the above subject. I have not received any response so 
far with reference to my representation to review the year 
of allotment in lAS, which according to me, as per the lAS 
(Appointment by Promotion) Regulations, 1955 should be the 
year 1978, if not the year 1977. That would also mean (i) 
that I shall be placed either above Shri S.R. Nandy and Shri 
Amal Roy (both retired) in the year of allotment in lAS 
given to these two SCS officers promoted to lAS or at least 
above Shri K.R. Bhattacharjee (notL retired) who was promoted 
in lAS after S.R. Nar,cly and Amal Roy and (ii) therefore, I 
shall be made by Principal Secretary from the date Shri Anil 
Misra, the batch mate of Shri KR Bhattacharjee in lAS, has bene made Principal Secretary. 

I have been given my rightful seniority in ICS after 
almost 25 years of waiting. For this act of Justice I am 
grateful to the State Government. Now I request the State 
Government to again move the Government of India, UPSC and 
Government of Manipur to give my due seniority in lAS. There 
is no reason why I should repose trust in the same 
Government which had rewarded my patience in the last 
century. 

Yours faithfully 

(C.S. Chattopacmyay) 
Presently posted as 

Secretary to the Government of Tripura 
(IAS-(SCS-year of allotment at present 1985)' 



- 101 - 

An neure-A /28 
N.F. 1 (2)-COM/FCS/PER/99 
Ag art a 1 a 
16. 10.2000 

To 
The Chief Secretary, 
Government of Tripura, 
Agartala. 

Subject : Prayer for promotion t a lAS with retrospective 
effect on the strength of correct seniority in 
Tripura Civil Service as recently fixed in respect 
of C.S. Chattopadhyay and his appointment as 
Principal Secretary from the date when Shri Anil 
Misra was made Principal Secretary. 

Sir, 

This is in continuation and in pursuance of my earlier 
representation on the above captioned subject which I have 
made but which have not received any response so far from 
the State Government, Government of Manipur, Government of 
India and UPSC. I have claimed that seniority in lAS in 
respect of me should be fixed in the year 1978, if not 
earlier. This claim is on the strength of lAS (Appointment 
by Promotion) Regulation, 1955. On the basis of that claim 
my obvious further legitimate claim was that I should be 
made Principal Secretary, Government of Tripura form the 
date Shri Anil Misra, the batch mate of Sri KR 
Bhattacharjee, lAS (now retired) has been made Principal 
Secretary. It is known to the Government of Tripura that 
Shri KR Bhattacharjee, lAS (SCS) was junior to me in State 
Civil Service. 

The ball being now in the court of the State Government 
of Tripura I would appeal that the State Government may 
kindly take necessary in moving the UPSC, Ministry of Home 
Affairs, Government of Manipur and Government of India to 
fix my seniority retrospectively in lAS on the basis of y 
finalised seniority in TCS and also to give me respective 
promotion as Principal Secretary, Government of Tripura as 
prayed for in my earlier representations as well as in this 
representation. 

An early action is requested as this will give me 
benefit, administrative status-wise as well asfinancially. 

Yours faithfully 

• 	(C.S. Chattopadhyay) 
Presently posted as 

Secretary to the Government of Tripura 
Copy to 	(IAS-(SCS)-year of allotment at present 1985) 

The Secretary, Department of Personnel and ;Train.ing 
(AIS), 	Ministry of Personnel, Public Grievances 	& 
Pension, Government of India, New Delhi. 
The Chief Secretary, Government of Manipur, Imphal. 
The Secretary, Union Public Service Commission, Dholpur 
House, New Delhi-i. 

With request to take necessary action in this pending 
matter. 
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Anne xure-A/2€3 

No.F.,1 (2)-'-COM/FCS/PER/99 
Ag art a 1 a 
22.1.2001 

7he Chief Secretary, 
/Governrnent of Tripura, 
7tala. 

Subject 	Prayer for promotion to lAS with retrospective 
effect on the strength of correct seniority in 
Tripura Civil Service as recently fixed in respect 
of C.S. Chattopadhyay and his appointment as 
Principal Secretary from the date when Shri Anii 
Misra and his batchmates have been made Principal 
Secretary. 

Sir, 

This is in continuation and in pursuance of my earlier 
representations on the above captioned subject. I have 
claimed that seniority in ZAG in respect of the undersigned 
should be fixed in the year 1978, if not, earlier. This 
claim is on the strength of lAS (Appointment by Promotion) 
Regulation, 1955. 

It is the State Government which has delayed my fixation 
of seniority in Tripura Civil Service and finally fixed it 
after more that two decades. Had my seniority been fixed in 
time I would have been considered In right time for 
promotion to lAS as a member of Tripura Civil Service i.e. 
as a Dy. Collector, and certainly my seniority, combined 
with ACRs of those years, would have determined my promotion 
to lAS as per lAB (Appointment by promotion) Regulation, 
1955. 

As the State Government has judiciously finalised my 
seniority in Tripura Civil Service, may be belatedly, the 
ball is now in the court of the State Government to give my 
rightful seniority in ZAG on the basis of my seniority in 
Tripura Civil Service retrospectively, by taking up the next 
step, i.e. by convening a selection committee meeting for 
promotion with the Union Public Service CommissIon, Ministry 
of Home Affairs, Government of Manipur and Government of 
India. The undersigned cannot be held responsible for the 
lapse of time caused due to such delays. 

Justice which has been given in part can now please be 
given its logical, legal as well as fundamental conclusion. 

Yours faithfully 

(C.S. Chattopadhyay) 
Presently posted as 

Secretary to the Government of Tripura 
(IAS-(SCS)-year of allotment at present 1985) 

Copy to : 	 pto.... 

t~'4 '. 



The Secretary, Department of Personnel and Training 
(AIS), Ilinistry of Personnel, Public Grivances & Pension, 
Government of India, New Delhi. 

The Chief Secretary, Government of Manipur, Xmjphal. 

The Secretary, Union Public Service Commission, Dhoipur 
House, New Delhi-i. 

With request to take necessary action in this pending 
matter. 

.1 

44 
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Annexure-A/29 
GOVERNMENT OF TRIPURA 

GENERAL ADMINISTRATION (PERSONNEL & TRAINING) DEPARTMENT 

No. F.35(2)-GA/92 	Dated, Agartala the 8th March, 2001 

To 

Shri C.S. Chattopadhyay, lAS, 
• 	Commissioner-cum-SecretarY, 
• 	Government of Tripura, Agartala 

Subject 	Prayer for promotion to lAG with retrQspective 
effect on the strength of correct seniority in 
Tripura Civil Service as recently fixed in respect 
of Shri C.S. Chattapadhyay and his appointment as 
Principal Secretary from the date when Shri Anil 
Misra and his batchmates have been made Principal 
Secretary. 

Sir, 

I am directed to refer to your representation No. 1(2)-
COM/FCS/PER/99/14144 dated 22.1.2002 on the subject cited 
above and to state that your original representation had 
been forwarded to the Government of India with the views of 
State Government. The matter has to be decided by Government 
of India. 

Yours faithfully 

5.3.2001 
(Mrs..B. Deb Barma) 
Under Secretary to the 
Government of Tripura. 

- 	I 



/ f 
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Anne>ure-A/30 

NO.F.3592)-GA/p&T),62 
GOVERNMENT OF TRIPURA 

GENERAL ADMINIsrTION (PERSONNEL & TRAINING) DEPARTMENT 

Dated, Agartala the 2nd April, 2001 

To 

Shri C.S. Chattopacthyay, lAS, 
Commissioner-cum-sec:retary, 
Government of Tripura, Agartala 

Subject 	Representation of Shri C.S. Chattopadhyay, lAS 
(SCS85)- regarding, 

Sir, 

I 	am directed to forward herewith the copy 	of 
Government of India, Ministry of Personnel, P G & Pension, 
Department of Personnel & Training, New Delhi letter No. 
F.14014/32/2000-AIS(I) dated the 27th February, 2001 an the 
subject noted above for favour of kind information. 

Yours faithfully 

2.4.2001 
(Mrs. B. Deb Barma) 
Under Secretary to the 
Government of Tripura. 
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Anne xurA/ø_ 

NO. 14014/32/2000-AIS (I) 
Government of India 

Ministry of Personnel, Public Grievances & Pensions 
Department of Personnel & Training 

North Slack, New Delhi, the 26th February, 2001 

To 	 - 

Mr.. B.K. Dasgupta, 
Under Secretary to the Govt. of Tripura, 
General Administration (Personnel & Training) Department 

Subject : Representation of Shri C.S. Chat-topadhyay, lAS 
(SCS)- regarding. 

Sir, 

I am directed to refer to your letter No. 35(2)-GA 
(P&T)/72 dated 1st December, 2000 on the subject cited above 
and to state that the year of allotment of Shri C.S. 
Chattopadhyay was fixed in accordance with lAS (Regulation 
of Seniority) Rules, 1987, on the basi's of his position in 
the select list from which he was appointed to the lAS plus 
the actual date of appointment. Therefore, the inter-se 
seniority between Shri Lalvohliana and Shri c.s:::. 
Chattopadhyay was fixed with respect to their positions in 
the select list and their date of appointment to the lAS and 
not on the inter-se seniority in the TCS, since this is no 
criterion for fixing seniority in the lAS under the rules. 

2. Therefore, there is no merit in the representation and is 
thus rejected and the officer may be informed accordingly.. 

Yours faithfully 

(Smt. Shubha Thakur) 
under Secretary to the Government of India. 

Tel No. 3012285 

(_ 
S 

I 	... 
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Annexure-A/3 I 

No.F. 1 (2)-COM/FCS/PER/99 
Agartala 
October 22, 2001 

To 
The Joint Secretary, 
Department of Personnel & Training (AIS) 
Ministry of Personnel, Public Grievances & Pensions 
Government of India, New Delhi. 

•Subject : Prayer for promotion to lAS with retrospective 
effect on the strength of correct seniority: in 
Tripura Civil Service as recently fixed in respect 
of C.S. Chattopadhyay and his appointment as 
Principal Secretary from the date when Shri Arlil 
Misra and his batchmates have been made Principal 
Secretary. 

Sir, 

I made several representations to the Government of 
India as well as the State Government to refix y seniority 
in accordance with lAS (Appointment by promotion) 
Regulation, 1955. My submission was that as the State 
Government has delayed my fixation of seniority in the Civil 
Service and finally fixed it after more than tow decades I 
should be considered for promotion to lAB retrospectively on 
the basis of seniority-cum-merit. For fixing the 
retrospective seniority in lAS, necessary action may be 
taken by the Joint Cadre Ai4hority consisting of Ministry of 
Home Affairs, Government ofTripura, Manipur as well as 
uPSC. 

The Government of Tripura recently has forwarded one 
letter from Government of India to the undersigned vide No. 
F.35(2)-GA(P&T)/62 date April 2, 2001 (copy enclosed). In 
the letter 14014/32/2000-AIS(I) dated 27.2.2001 from the 
Government 	of 	India, Ministry of 	Personnel, 	Public 
Grievances and Pension, Department of Personnel and Tining 
it has been stated that "the year of allotment of Shri C..S> 
Chattopadhyay was fixed in accordance with lAS regulation of 
seniority) Rules, 1987, on the basis of his position in the 
select list from which he was appointed to the lAS plus the 
actual 	date of appointment. Therefore, 	the 	inter-se 
seniority between Shri Laivohliana and Shri C.S. 
Chattopadhyay was fixed with respect to their positions in 
the select list ad their date of appointment to the lAS and 
not on the inter-se seniority in the TCS, since this is no 
criterion for fixing seniority in the TAB under the Rules". 

This communication of Government of India does not 
satisfy the points, which the undersigned raised in his 
earlier submissions. It rather misses the main issue. My 
submissions are that (i) my promotion to lAB should be fixed 
on the basis of my correct seniority in 106, (ii) the lAS 
seniority of 1985, was given to me on the seniority position 
in the select list which was based on the then seniority 
position in 10$ in respect of me which had been subsequently 

/ØJ 	

and rightly changed to my benefit, (iii) Select list on the 
basis 	of which my promotion was given is thus 	now 
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invalidated and needs to reviewed on the basis of my revised 
seniority position in TCS and (iv) therefore, the Joint 
Cadre Authority may please so again and refix my seniority 
on the basis of a fresh select lists 

4 The undersigned, therefore, requests that a fresh meeting 
of the Joint Cadre Authority may be convened and my 
seniority in lAS may be refixed on the basis of a new select 
list which shall have to be prepared as per the procedures 
prescribed by lAS (Appointment by Promotion) Regulation, 
1955. 

Yours faithfully 

Enclo : As stated 	 (CS. Chattopadhyay) 
Presently posted as 

Secretary to the Government of Tripura 
(IAS-.(SCS)-year of allotment at present 1985) 



r 
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Annexure-A/32 

:1 
	 No.F. 1 (2)-COM/FCS/PER/99 

A6ARTALA 
February 1 1  2002 

To 

The Secretary, 
Department of Personnel & Training (AIS), 
Ministry of Personnel, Public Grievances & 
Pension, Government of India, New Delhi. 

The 	Secretary., 	Union 	Public 	Service 
Commission, Dholpur House, New Delhi-i.. 

The Chief Secretary, Government of Tripura, 
Açjartala. 

The Chief Secretary, Government of Manipur, 
Imphal. 

Subject 	Prayer for promotion to lAS with retrospective 
effect on the strength of correct seniority in 
Tripura Civil Service in respect of C.S. 
Chattopadhyay and his appointment as Principal 
Secretary from the date when Shri Anil Micra and 
his batchmates have been made Principal Secretary. 

Sir, 

I made several representations to the Government of India 
as well as the State Government to refix y seniority in 
accordance with lAB (Appointment by Promotion) Regulation, 
1955. My submission was that as the State Government has 

1 delayed my fixation of seniority in the Civil Service and 
finally fixed it after more than tow decades I should be 
considered for promotion to lAB retrospectively on the basis 
of ceniority-cum-merit. For fixing the retrospective 

: seniority in lAG, necessary action may be taken by the Joint 
.; Cadre Authority consisting of Ministry of Home Affairs, 
Government of Tripura, Manipur as well as UPSC. 

2.. The Government of Tripura recently has forwarded one 
letter from Government of India to the undersigned vide No. 
F,35(2)-GA(P&T)/62 date April 2 9  2001 (copy enclosed). in 

the letter 14014/32/2000-AIS(I) dated 27.2.2001 from the 
Government of India, Ministry of Personnel, Public 
Grievances and Pension, Department of Personnel and Training 
1 it has been stated that "the year of allotment of Shri C.S> 
Chattopadhyay was fixed in accordance with lAS regulation of 
seniority) Rules, 1987, on the basis of his position in the 
select list from which he was appointed to the lAS plus the 
actual date of appointment. Therefore, the inter-se 
seniority 	between 	Shri 	Lalvohliana 	and 	Shri 	C.S. 
Chattopadhyay was fixed with respect to their positions in 

Fthe select list ad their date of appointment to the lAS and 
ii 

	

	not on the inter-se seniority in the TCS, since this is no 
criterion for fixing seniority in the lAG under the Rules". 

3 	This communication of Government of India does not 
'satisfy the points, which the undersigned raised in his 
earlier submissions. It rather msses the main issue. My 



-110- 

submissions are that (1) my promotion to lAB should be fined 
an the basis of my correct seniority In TCS, (ii) the lAS 
seniority of 1955, was given to me on the seniority position 
in the select list which was based on the then seniority 
position in TCS in respect of me which had been subsequently 
and rightly changed to my benefit, (iii) Select list on the 
basis of which my promotion was given is thus now 
invalidated and needs to reviewed on the basis of my revised 
seniority position in TCS and (iv) therefore, the Joint 
Cadre Authority may please so again and refix my seniority 
on the basis of a fresh select list. 

4. The undersigned, therefore, requests that a fresh meeting 
of the Joint Cadre Authority may be convened and my 

I  seniority in lAS may be refixed on the basis of a new select 
list which shall have to be prepared as per the procedures 
prescribed by lAB (Appointment by Promotion) Regulation, 
1955. 

Yours faithfully 

Enclo : As stated 	 (C.S. Chattopadhyay) 
Presently posted as 

Secretary to the Government of Tripura 
(IAS-(SCS)-year of allotment at present 1985) 



aLr -A3 
No. F • 1 

Government of Tripura 
Food, Civil Supplies & CA and UDD etc. Department 

AGARTALA 
March 23, 2001 

To 

The Under Secretary, 
GA(P&T) Department 
Government of Tripura. 

Subject : Prayer for prcmotjon to lAS with retrospective 
effect on the strength of correct seniority in 
Tripura 	Civil 	Service in 	respect 	of 	C.S. 
Chattapadhyay and his appointment as Principal 
Secretary from the date when Shri Anil Misra and 
his batchmates have been made Principal Secretary. 

Dear Madam, 

Kindly refer to your letter No. F.35(2)-GA/92 dated the 
8th March, 2001. It mentions that the views of the State 
Government in respect of my representation related to the 
above subject has been forwarded to the Government of India. 
Kindly give me a copy of the views of the State Government 
so forwarded. 

Yours faithfully 

C.S. Chattopadhyay) 
Commissioner 

Copy to 	 Government of Tripura 

Smt. Shubha Thakur, 
Under Secretary, 
Government of India, 
Ministry of Personnel, Public Grievances & Pensions 
Department of Personnel & Training, 
North Block, NEW DELHI. 

Aftcstød 
LA 1  

4dvocat. 
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Anne2ure-A/33 

Na F. 1 (2) 
Government of Tripura 

Food, Civil Supplies & CA and •tJDD etc. Department 

AGARTALA 
April 6, 2001 

To 

The Under Secretary, 
GA(P&T) Department 
Government of Tripitra. 

Subject •: Prayer for promotjn to lAS with retrospective 
effect on the strength of correct seniority 'in 
Tripura Civil Service in respect. of C.S. 
Chattopadhyay and his appointment as Principal 
Secretary from the date when Shri Anil Misra and 
his •batchmates have been made Principai Secretary. 

Dear Madam, 

Kindly refer to your letter No. F.35:(2)_GA/92 dated the 
8th March, 2001 and my letter No. F.12)-
COM/FCS&cA/200/08_9 dated March 23, 2001. It mentions that 
the views of the State Government in • respect of • my 
representation related to the above subject has been 
forwarded to the Government of Indiafl Kindly give me a copy 
of the views of the State Government so forwarded. 

Yours faithfully 

(C.S. Chattopadhyay) 
Commissioner 

Copy to : 
	 Government of Tripura 

Smt. Shubha Thakur, 
Under Secretary, 
Government of India, 
Ministry of Personnel, Public Grievances& Pensions 
Department of Personnel & Training, 
North Black, NEW DELHI. 
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xure-3 

Government 
Food, Civil Supplies & C 

&CA/2000/840-4 I 
Tripura 

and UDD etc. Department 

AGARTALA 
May 2, 2001 

To 

The Joint Secretary, 
GA(P&T) Department 
Government of Tripura. 

Subject 	Prayer for promotion to lAS with retrospective 
effect on the strength of correct seniority in 
Tripura Civil Service in respect of C.S.  
Chattopadhyay and his appointment as Principal 
Secretary from the date when Shri Anil Misra and 
his batchmates have been made Principal Secretary., 

Sir, 

Kindly refer to your letter No. F..35(2)-GA/92 dated the 
8th March, 2001. It mentions that teh vbiews of the State 
Government in respect of my representation relatedr to teh 
above subject had been forwarded to teli Government of India 
I had requested. the Under Secretary, GA(P&T) Department vid.e 
my letter No. F.1 (2 ) -COM/FCS&CA/2000/608-9 dated 23.3.2001 
and No. F.1(2) -COM/FC9 ,CA,7001 dated 30.4.2001 to give me a 
copy of the views of the State Government so forwarded for 
my information and if necessary, for further actionfom my 
end, But I have not yet received any response. to my request 
addresed to the Under Secretary, GA(P&T) Department. Hence 
this letter to you to kindly favour me with a copy of the 
vieAJs of the State Government so forwarded to the 
Government of India, as requested by me on March 23, 2001 
and April 6, 2001, 

Yours faithfully 

(C.S. Chattopadhyay) 
Commissioner 

Copy to 
	 Government of Tripura 

The Secretary, 
Government of India, 
Ministry of Personnel, Public Grievances & Pensions 
Department of Personnel & Training, 
North Block, NEW DELHI. 
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No.F. I (2)-COM/FCS&CA/2000 
• 	 Government of Tripura 

Food, Civil Supplies & CA Department 

AGARTALA 
February 1, 2002 

To 

The Joint Secretary, 
GA(P&T) Department 
Government of Tripura. 

Subject 	Prayer for promotion to lAS with retrospective 
effect on the strength of correct seniority in 

H Tripura Civil Service in respect of C.S. 
Chattopadhyay and his appointment as Principal 
Secretary from the date when Shri Anil Mi.sra and 
his batchmates have been made Principal Secretary. 

Sir, 

Kindly refer to State Government letter No. F.35(2)-
GA/92 dated the 8th March, 2001, It mentions that teh vbiews 
of the State Government in respect of my representation 
related to teh above subject had been forwarded to teh 
Government of India I had requested the Under Secretary, 
GA(P&T) Department vide my letter No. F.1(2)- 
COM/FCS&CA/2000,608_9 dated 23,3,2001 and No. F.1(2)-
COM/FCS&CA,2001 dated 30.4.2001 to give me a copy of the 
views of the State Government so forwarded for my 
information and if necessary, for further action from my 
end. But I have not yet received any response to my request 
addresed to the Under Secretary, GA(P&T) Department. Hence 
this letter to you to kindly favour me with a copy, of the 
views of the State Government so forwarded to t'he 
Government of India, as requested by me on March 23, 2001 
and April 6, 2001. 

Yours faithfully 

H 	 • 	( C.S. Chattopadhyay) 
Commissioner 

Government of Tripura 
Copy to : 

The 	Secretary, 	Government of India, 	Ministry 	of 
Personnel, Public Grievances & Pensions, Department of 
Personnel & Training, North Block, NEW DELf4I. 
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GUWAHA11.BENCH:::GUWAHM1 

O.A.NO. 113 OF 2002 

Shri Chandra Sekhar Chattopadhyay 
APPLICANT. 

-vs- 
Union of India and Others-

RESPONDENTS., .. - 

- AND -- 

IN THE MAYIER OF: 

Written Statement submitted for and on behaff of 

the State of Tripura the Responcent No 3 to he 

application filed by the Applicant in 0 A 113 of 

2002.: ... 

,..-. 

The humble Respondent beqs to subrnitthe Written Statement as follows: 

1) 	That saves and except what has been spebifically admitted herein beiow 

in this Written Statement, all other statements made by the Applicant in the Original 

Application may be treated as denied by the answering Respondent and further, does 

not admit the statements made by the .Alicant, which are contrary to, and/or 

inconsistent with the records of the case. 

2). 	That with regard to the statements made in paragraph I of the 

application, the answering Respondent states thai the position as far as they are 

concerned will be explained in the subsequent/below given paragraphs. 

- 	3) 	That with regard to the statements made. in paragraph 2 of the 

application s  the Respondent have no comments to offer and this Hontle Tribunal stall 

decide the same on the matter of limitation in filing the present application. 

That with regard to the statements made in paragraph 3 of the 

application, the jurisdiction of the Honble Tribunal is not disputed: 

That the contention of the applicantmade in Paragraph 4.1 to 4.13 of the 

application is admitted. 
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That with regard to the statements made by the applicant in Paragraph 

4.17 of the application the Respondent states that the inter-se seniority of Tripura 

\?>6vil Service Grade-li Officers, Promotee an Direct Recruits appointed up to the. year 

1974 has been finalised in the year 1975. In the said seniority Iis, the name of the jf 
applicant was shown.provisionafly vide Serial Mo. 65 with the remarks that'seniority ] 
Would be deterrnined in consultation with TPSOhat another Officer namely Shri' 

Laivohlianä who Was al so recommended by the UPSC was also shown in the said 

Seniority List at.Serial No:7 with the same.cornments as because both the said Officers 

Wresèlected by the UPSC as.Tripua did not aftain Sfatehood, at that point of time 

Accordingly for determinatIon of seniority of the Applicant, the full particulars of his case 

were sent to the TPSC. For the said purpose TPSC was aso Informed that the 

• 

	

	Applicant was Eriitiafly issued offer of appointment on 09-11-1971, which was kept on 

being extended and finally he joined TCS duties on 24-07-1973 i.e. within :30-07-1973, 

•  the last extended time. It waspointed out that as the validity of panel recommended by 

the Commission of Selection Board remains valid for a period of 1(one) year only and as 

the Applicaht had joined his duties after the expiy of such period, he may be given 

seniority with reference to the datê of his joing That on examining the case of, the 

Applicant, the TPSC did notgive a conclusive opinion and asked the State Government / 
-- --- 

to seek legal advice. 

The Respondent also states that although the name of the Applicant was 

recommended by the UPSC for appointment in TCS Grade-li and in accordance with the 

advice of the Government of India, the Government df Tripura, had issued the offer of 

appointment of the Applicant, the UPSC / Government of India was not consulted for 

fixation of seniority, because in the mean while the Union Territory of Tripura had 

attained Statehood and TPSC had started functioning, 

4 7) 	That with regard to the statements made in Paragraphs 4.18 to 4.26 of 

the Application, the Respondent states that since the TPSC had not given a concluse 

opinion and asked the State Government to seek legai adce, the case of the Applicant 

But in,.the mean time, in the year 1980,  

Applicant went to the.Court of Law and filed a case for finaiation of h is seniority. But 

subsequently, the Applicant withdrew the said case unconditionally in the year 1984. 

That in the year 1981, the seniority of Shri Lalvohliana was finalised by the Government, 

// 	• but the seniority of the Applicant c flhaled since at that time the ease filed by 

I the Applicant was sub-judice. That on the fixation of seniority of Shri Lalvohliana  by the 
I I• 	 S .  

Government, two TCS Officers na . 	hri P.B.Bhaftacharjee and others filed a case 

against the Government challenging the fixation of serority of Shri Lalvohliana in the 

year 1981, but in the said case the Applicant was not a party. That the asaid  case was 

992. That in the year 1989 a Seniority List of Officers in Tripura 

Civil Service was published and in the said list seniority of Shri Lalvohliana was shown at 

Contd ... ... ... ..  
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• Seiial No. 2 and in the remarks column it was indicated the  seniority is subject to the 

final decision of the Court. That in th said list the name of the Applicant was shown at 

• 

	

	 . Serial No. 31. But the claim for refixation of seniority of the Applioant could not be 

finalised before 1992, since the case ffled by two TCS Officers namely Shri 

P. B. Bhatt$Pa 	bthers against the seniority of Shri Lalyohliana was sub-judice at 

that tinTt1espondent states that the Government in the year 	duly considered 

the 	eséntationfiled by the Applicant for refixation of his seniority and finalised the 

seniority of the Applicant, by appointing him to TCS Grade-I (Selection Grade) with 

retrospective effect from 25-11-1980 i.e. the date on which his junior Shri Laivohilana 

was appointed to ICS Grel (Selection Grade). The Respondent further states that / 
the Government have cleared all the arrears of pay/dues payable to the Applicant in I' 

- 	 - 	 -.-. 

TCS Grade-Il and Grade-I (Selection Grade) for such appointment. 

That the statements made by the Applicant in Paragraph 4.27 of the 

Application are records of the relevant provisns of lAS Regulation 1955, 

That with regard to the statements made in Paragraphs. 4.28 of the 

Application, the Respondent states that the contentions made by the Applicant in the 

same is not based 'on facts. The Respondent states that the name of the Applicant was 

sent to UPSC for consideration of his name for inclusion in the Select List and the 

Selection committee also considered his name along with others.ut his name was not 

recommended by the Selection Committee to be included in the Select List for those 
4 

years.  

• .. 1Q) 	That with regard to the statements made in Paragraphs 4.29 of the 

Aplication, the Respondent states that the performance of the Applicant was assessed 

year wise by the concerned superior officers as per procedure and is recOrded in the 

• Annual Confidential Report which is written on the basis of performance of individual 

officers for the year. As regards awarding of silver medal by the Respondent No.1 for 

Census work, it
, 
 relates to the performance of the Applicant in condu4he Census Work., 

The Respondent states that it is one of the several work'assigned to the Applicant, bUt it 

does not reflect the overall performance for the whole year. Though, the provisional 

seniority of the Applicant was finalised in the year 1989, but hi 's name was sent to UPSC 

for considration of iase for inclusion in the Selet List when he became eligible, i.e .  

wXe

hat

completed continuous 8 (eight) years of service in TCS. That the Respondent 

ates t  the Applicant's name was also considered along with others by the Selection 
'l 

Committee, but his name was not recommended by it to be included in the Select List for 

that year. It may be 'mentioned here that the Applicant was promoted to lAS in the year 

1990 from the 1989 Seniority List and therefore, the contention of the Applicant that due 
.... 

Contd.......... 
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to delay in finalising his seniority, he was deprived from his legitimate claim for inclusion 

of his name in lAS right from 1982 onwards is not based on facts and hence denied. 

That with regard to the statements made in Paragraphs 4.30 to 4.34 of 

tne Application, the Respondent states that the third proviso to sub-rule (2) of lAS 

"4(Appointment by Promotion) Regulations, 1955 provides asunder: 

also that the Committee shall not consider the case of a member of 

the State Civil Services unless on the 1 st  day of April of the year in which it 

meets he is substanfive in the State Civil Service and has completed not less 

than eight years of continuous service (whether officiating or substantive) in 

the post of Deputy Collector or in any other post or posts declared equivalent 

thereto by the State Government". 

That the Respondent states that the contention of the Applicant reflected 

in these paragraphs that he has been superseded by his juniors from the year 1982 to 

the date of his appointment in lAS were not based on facts as because none of the 

Officers appointed before the Applicant who's date of continuous Officiation in the duly 

post of TCS or equivalent post was later than the date of continuous Officiation in the 
1 	 - 

duty post of TCS or equivalent post. 
- 

That with regard to the statements made in Paragraphs 4.35 to 4.39 of 
• 	

the .Application, the Respondent states that the representation submitted by the 

Applicant after careful consideration by the State Government was forwarded to the 

Government of India for taking necessary action as the Government of India is the 

competnt authority to take decsion in this regard. That Government of India after 

donsideration of the same has directed the State Government to inform the Applicant 

about the decision of the Government of India that the year of allotment of the Applicant 

as fixed in accordance with lAS (Regulation of Seniority) Rules, 1987 on the basis of 

his position in the Select List from which he was appointed to lAS along with his actual 

date of appointment. Accordingly the State Government communicated the same to the 
Applicant. 

That as regards the supply of the copy of the correspondence between 

the State Government and the Government of India, the State Government has the 

privilege riot to supply the same. 

000 	

) 	That with regard to the statements made in Paragraphs 4.40 and 4.41 t 

the Application, the Respondent states that the contention of the Applicant reflebted in 

theses two paragraphs that he has been superseded by his junior from the year 1982 to 

Contd ... ... ... . 
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tre•date of his apointment in IAS is totally false and baseless, as the same is not based 

on facts. That the Respondent states that none of the Officers appointed in the lAS 

before the Applicant s  whose date of continuous Officiation in the duty post of. TCS or 

equivalent post was later than the date of continuous Officiation of the Applicant inthe 

duty post of TCS or equivalent Post. 

• 	14) 	. 	That as regards the grounds taken in Paragraph 5 of the application the 

answering Respondent states and submits that those are not tenable in law as well as in 

facts and circumstances of the present case. The answering ResDondent submfts that 

the applicant is not entitled to the relief as prayed for in the Original Application. 

15) 	That as regards the relief sought for in Paragraph 8 otthe application; the 

answering Respondent submits that in view of the facts and circumstances stated above 

and as the application is not based on facts, the applicant is not entitled to any relief 

prayed for and as such the application is liable to be dismissed. 

VERIFICATION 

1, Shn Rabisankar Bhattacharya, SOn of Radhika Mohan Bhattacharje, 

Liaison Officer, Government of Tripura, Tripura Bhawan, Guwahai do.hereby verify that 

the statements made in paragraphs -o 1 

• 	of the Written Statement are true to my knowledge, information and belief derived from 
• 	the relevant records and the rests are my humble submission before this Honble 

Tribuai and I sign this verifcation on this the 26th day of November 2002: 

S I G N A T U R E 

11 

* * * *•* * * * * 
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1 V. 	BEEORE THE CENTRAL ADNINISTRATIVVQE TRIBUNAL. 
1 	 . 	

. 	GUWAHAT I BENCH 	
V 

OA. 113/2002 

• 	 VV 	

. 	C. S. Chattopadhyay .. 	. 	 V 

It 
of India & Ors. 	 V 

joinder to.the writt 	statementj 	d,byth 	nden. 

ThatV theapplicant has gone through th. Written Statement 

Lthmitted by the State of Tripura, the Respondent NO.3. Savo and 

10cept the statement which are not specifying admitted herein 

beiow, rest of the statements are treated toe total denial, and 

'rhe statement which are not horn on record are also denied and 

I the Respondent in put to the strictest proof therepf. 	
V 

That with regard to the statement made in para 12 9 3 9  4 

¶5 the Applicant does not admit anything contrary to. and/or 

44 

nconsistent with the records of the case. 	V. 

3. 	That with regard to the statement made in para 6 of the 

i1ritten statement the Applicant while reiterating and reaffirming 

he statement made above as well as in the GA begs to state thatVV 

the contention of the respondent No.3 regarding irters seniority 

TCS Officers (3rade II) upto the year 1975 is not correct. The 	V 

eniority position of the Applicant in the 1975 senidrity list 

as shown as provisional at Si. No.65 with the rmark in 

consuitation with TPSC. The name of Sri Zaivohliana was shown at 

Q.No.67 with similar remark. Similarly in case of Sri C3mprakash 

it Si. No.64 and R.B.}3husan at Si. No.56 was also shown 

rovisional with similar rVemark. This seniority list published 

V 	 1 	• • 
	 / 

H 	• 	 V 
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vide notification dated 31.7.75 was basically a final seniority 

list for the promote ICS Officers (Grade-Il) but for these four 

d ~i rect recruit Officers it was a prvisional seniority list 

- The Respondents made consultation with Govt. of India 

in connection with the seniority of two other officers namely 

Lt e  R.R. Bhusan and late Omprakash on the basis  of the 

competitive examination for,  recruitment to IS and allied services F 

19 1969 and 1970 and their cases were recommended favourably. 

Fc3wever in case of the Applicant same exercise was not  resorted 

t although allof them were of same batch. This inaction on the 

part of the Respondent No.3 cause serious injustice to the 

pesent Applicant in respect of his seniority .  

The Applicant further begs, to state that the Applicant 

ws initially issued the offer of appointment of 9.11.71 but the 

Respondents themselves extended the iciiing time by granting him 

lave and he finally joined on 24.7.73 as TCS Officer. Therefore 

the contention regarding the validity of panel does not arise. 

After issuance of offer of ,  appointment the question of 

v:klidity/iife of thepanel doesn't arise. In the - year 1969 the 

Applicant appeared in the competitive examination and 

sttccessfuliy cleared the same but since there was a delay i n  

offering appointment the Applicant left for Ghana, West Africa, 

for studying Ph.D course under common wealth scholarship and: 

fellowship plan on nomination by Govt. of India. During his study 

Ghana he received the letter dated 9.7.71 offering, him' the 

pst of -TCS Officers and immediately he excepted the post and 

pLayed for extension of time of joining. His prayer was accepted 

by the Govt. and on 24,7,73 he joined his duty after completion 

of Ph.D. degree. Since the Respondent itself: extended the:joini'ng 

- 	 2 
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time, hence the question of expiry of panel does not arise. Had 

tie panel expired, as contended by the Respordent the selection 

df the Applicant ought to have canceled and there would have no 

ocasion for allowing him to resume duty on 24.7.73. Therefore 

the stand taken by the Respondent regarding expiry/life of the 

pnel does not arise. Apart from that counting of seniority of 

the appticant from 1973 also does not arise as the made of 

slection was purly on merrit. On both count the contention of 

te Respondent regarding fixation of seniority of the Applicant 

c.nnot stand. 

The documents pertaining to fixation of 

seniority in respect of late R.B. Bhusan 

and late Omprakash are annexed as 

	

I 	 Annexure R.J.1.., 

	

4 	That with regard to the statement made in para 7 of the 

Written Statement the applicant while reiterating and affirming 

the statement made above as well as in the CA begs to state that 

the State Govt.: initiated the process in the year 1973 and 

cncluded the process with a remark for se<ing legal opinion 

and in the said process the State Govt. took nearly 7 years time 

and the Applicant kept on pursuant his matter but nothing was 

itptimated to him. The Applicant having no other alternative had 

	

tá 	approach the Hon'hle Court in the year 1980 	seeking 

fnalisation of his seniority. The Writ Petition (CR .No.59/0) 

was withdrawn as it was defective and subsequently another CR was 

filed bearing CR No. 99/80.SriZalvohiiana also filed Writ 

	

Ptition along with the Applicant. During the pendency of the. 	• 

said case Govt. of Tripura issued notification fina]is.ing the... 

seniority of Zalvohliana, The Applicant made representation dated ' 

7'1083 praying, for fixation of his seniority but the Respondent 

showed their helplessness in view of pendency of his case. The 

j 
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I  Respondent assured the Applicant for doing the needful subject to 

wjthdrawal of the case and finally on 191.84 he had withdrawn 

the case from Hon'ble Court. On fixation of seniority of Sri 

Zivohiiana two TCS Officers filed Writ Petition but on the said 

Writ Petition applicant was not a party even then the Respondents 

did not refuse te seniority of the Applicant in the name of 

pending proceeding and the said case was dismissed in the year 

1992. The Respondents however in the name of pendency of Court 

case kept the matter pending wherein he was not a party to that 

proceeding more so when in the said proceeding there was no 

interim protection against the fixation of seniority of the 

Applicanta 

5. 	That with regard to the statement made in para B the 

Applicant begs to reiterate and reaffirm the statement made above 

as well as in the OA 

6., 	That 	with recjardto the statement made 	in para 	9f the 

Applicant 	while reiterating and reaffirming the 	statement, made 

above 	as 	well 	as 	in the OA states 	that 	due 	to 	provisional 

fixation 	of 	seniority 	he 	never 	came 	within 	the 	zone of 

consideration 	as 	his name was shown below the 	seniority 	list. 

However when the seniority of the Applicant was requested it was 

seen 	that he is senior to Sri Zalvohliana and he was 	given the 

promotion 	to 	TCS 6rade—I 	(Selettion grade) 	with 	retrospective. 

effect from 15.11.80 i.e. 	the date when said Sri 	Zalvohilana was 

ppointed 	in 	TCS 	Grade-l. 	It 	is stated that 	taking 	. into his 

requested 	seniority 	he became eligible 	for 	consideratIon for 

romotion 	to lAS we.f. 23.7.1981 when he has completed 8 years 

of 	service as Deputy Collector and as such the 	Respondents are 	. 

duty 	bound 	to review the case of the Applicant as 1981 	on the 

basis of such requested seniority. 

4 	. 
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That with regard to the statement made in para 10 of 

the Written Statement the Applicant while denying the contentions 

made therein begs to state that due to non -finalisation of the 

seniority position the case of the Applicant was never forwarded 

for consideration for promotion to lAS in those years. = 

The applicant prays before this Honbl.e Tribunal for an 

appropriate direction towards the Respondents for production of 

records including the minutes of the Select Committee Meeting 

held in those years at the time of hearing of this cases 

That 	with regard to the statement made 	in para 	11 of 

the Written Statement the Applicant while denying the 	contention 

made therein begs to state that he has been superseded number of 

occasions 	by his juniors right from the year 1982 till the date 

of 	his 	appointment 	in lAS. Name of 	those 	officers 	appointed 

before the Applicant whose date of continuous officiation in the 

duty 	post of TCS or equivalent post was better than the date of 

continuous 	officiation 	in the duty post of 	TCS 	or 	equivalent 

past. 	Thus the statement made by the Respondent is 	baseless as 

the 	inter-se 	seniority 	of ICS officers 	between 	promotee and - 

dir'ect 	recruit 	has 	been 	clearly defined 	in 	TCS 	Rules 1967 

(Annexure-C). 	The Applicant could clear from reliable source that 

the 	Respondent No.3 never furnished the correct 	information . 	 to 

the 	Respondent No.1 and same has resulted serious damage to the 

service carrer of the Applicant. 

That with regard to the statement made in para12,-- 13, 

14 and 15 the Applicant begs to state that the Respondents have 

acted illegally in rejecting the claim of the Applicant by 

issuing the impugned order and as such appropriate direction need 
5 	,. 



be issued to the Respondents to review the matter with a further 

direction to consider the matter of the Applicant for promotion 

to lAS with retrospective effect ie wef. 1952 onwards with 

all consequential service benefits including seniority and 

iubsequent promotion etc 

The contention regarding claiming of privilege to the 

communication mentioned in the lritten Statement is indicative of 

the fact that the Respondents have not disclosed the material 

fact before the Hon'ble Court 

That 	the Applicant states that in view of 	
the 

contentions and averments made above it is a fit case i jjherein 

this Hon'bie Tribunal may he pleased to interfere in the matter 

directing the Respondents to review the entire matter considering 

the case of the Applicant by allowing the OA.  



V SiRLE_J C A I I QJN 

1 	I, Shri Chandra Sekhar Chattopadhyaya, son of Late C
. H .  

Cattopadhyaya, aged about 57 years, at present working as 

mmissioner-cumSecretary to the Government of Iripura, Food, 

.Cvil Supplies and Consumer Affairs Department, Agartaia do 

hreby solemnly affirm and verify that the statements made.in the 

p rag rap h s 

are rue to my knowledge and those made in paragraphs _3 
I are matters of records which I 

blieve to be true and the rests are my humble submissions before 

t)e Honble Tribunal and I have not suppressed any material facts 

Of the cased 

And I sign this verification on this the 	th day of 

2øø3.. 
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No0' 35(39) -cA/71(L) 
Government of Tripura 

1ppoinLmont & SCZViCCC Department 

Duted, Agart1a, the 16th NQVuir 197C 

'Co 
Tho Accountant Genr1, Tripur, 

SuhJoc 	PiXdtOfl Of pay and ceniortty in rnpcL of 

	

• .• 	••. 	
Re1e•ised Emergency Commle3sionEd/Short Service 
C0111rnisionec1 Of ficers who were inducted against 

• ::: 	•, 	•.. 	 reserved VaCanCiS, 
- 

SirD  

I nin directed to state that Sharvnhri Cm 

Pr):an1 and . fl. flhivau, 	Iu(.-:- rçjoncy Conuuissloned Officers 

were appointdcl to the T.C.S. Gr.II through I.A.S. etc0 

(Rel.e cod flm' rçjency Commi ionu O/ho rL sorvico Coinmi noioncd 

Officer3 ) Examination, 1970 and I.A.S. etc. (Reiesed 

•  mrgoncy Co nit ilonod 0ificer/Sh)rt Sevic Comtnlsslonod 

Officers 1 Examination, 1969 respctive1y, Shri Oi Prakash 

joined in T.C.SO Gr0IIon 12201972(A.N,) and 5hri R.B.  

	

• 	 Bhusan joined Or' 3. 11. 71. Their seniority and pay are to 

	

• 	 bo determined in terms of rule 6 of the 'Released Emergency 
• 	 • 	Commissioned/short so rvi cc Conimi ssioned Officers (ie c r 

vation o1 VFc oles) Rules, 3971 tnd as such, 

W3 nadt to the Government of India, Cabinet Secretariat, - 

• DepoLinent of Personnel & Ac1niuistratie Reforms about 

the c1€LermLnttt10u o1 thel r 0 1 eI11Oc1 'iab 	of allotment in 

T.C.S. Gr,110 

• 	 Government of India have intimated that though 

the actual date of appointment of Shri Cm Prokach in 

T. C. S. rade-II is 12. 2 72(A.N0) , the deemed date of his 

will be 12 2Q67(A.1'J.) . similarly, in case of 

;hri i fl. Pl'iu;an though hin actual date of appointment: in  

3.11.71, ht 	dclu'm t..1 date of 	ointinnt 

WILl j)VV 613 IL may br  mentioned here that we liavo 

;•l. o coi uit:cd L1ioripira Public 3ervice Comm.tcion as 

regards the dOLOCLflJ.flt.tOfl of deom'd dates of alloLmnt 

oE these 2 0I Licgrs and the Commi osion have ait3o cccurrr,d 

- to Liv 	Io Ii UHI l ); 	, Ot1 oF; 'je'fli(? ti (IteS oE allotment 

- • 'rt\ 	11(1.l,(tt'ti' •l)y t.he GOV'2 r:11T1?I t: of India. 
P'P  

Cctt:d • 
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GPVC:1mCLof 	 VO further 	 that  
LhOL hoLh th 	oft icer 	ohcj b 	flr taking 
inL 	Cu 	31 	rLtn their (ieern'(J dQte 	of appolntrnont and 
they wiU b 	efigthlo for the 	rrar 	with effc 	from 

• 	•p • 	 -, 

the de oC 	Joining in r.c.s, 	I  

----HY The 	cases 	a] so 	terred to th 	i3flcC 
DoparLmut for their views to the flXdtiOfl of 	in py 
c' 	1 Lrf 	2 Ot icer. 	Inc 	DoprI uen 	hv 	opined 

• 	
- 	

••-• I• 
that in view of the prov.tsio 	made in ni1t 

• 
'-a- 

I1' :t1 	1iw 	 y Ctiuii 	iOft.td O 	i iCer(/Si)or(; 	rv:lco 
Comujssjon Off icers 

( ReseLvaL1ot 	of VcancIc 	
) 	Ru1e, 

1 0 71, 	ty'ht 	no object- Ion in 	xki 	£Ixirirj thn. l'ay 
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